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LOK SABHA 
Tuesday, 20th August, 1957.

The Lok Sabha met at Eleven of the 
Clock.

[Ms. Speaker tit the Chair] 

ORAL ANSWERS TO QUESTIONS 

Gold Smuggling
t

rShtl VCodeyar: 
j Pandit D. N. Tiwary:

Dr, Ram Sublug Singh:
Shri M. C. Jain:

. . . .  Shrimati Tarkeshwari 
Sinha:

Shri Raghunath Singh:
Shri Ganpati Ram:
Shri Tantta:
Shri Snpakar:

Will the Minister of Finance be 
pleased to state:

(a) whether it is a fact that an 
International gang has been smuggl-
ing gold into India;

(b) if so, whether any of its mem-
bers have been arrested;

(c) whether Government have in-
vestigated into the source of foreign 
exchange of the smugglers;

(d) whether there was some con-
nivance by the custom officials on 
duty; and

(e) if so, the action taken against 
them’
14ft LSD—1.

The Deputy Minister of finance
(Shri B. R. Bhagat): (a) to (c). It 1» 
true that substantial seizures of gold 
and Indian currency have been raufo 
in various parts of the country in the 
last few months and certain persons 
have been arrested in that connection. 
These cases are still under investiga-
tion and some persons are on trial 
before courts of law. It is not possi-
ble to state with any degree of preci-
sion, especially at this stage, as to 
whether an international gang has in 
fact been operating.

(d) and (e). Three cases of alleged 
connivance by customs officials have 
been reported since 1956 and they are 
being investigated.

Shri Wodeyar: May I know whether 
the Government knows the names of 
the countries from where gold U 
smuggled into India?

Shri 8. R. Bhagat: They are the 
adjoining countries-

Shri Wodeyar: In view of the fact
that smuggled gold was discovered in 
Malabar, Saurashtra and Punjab, does 
it mean that smugglers operate ia all 
the States in India?

Shri B. R. Bhagat: We have a very 
large border line and they operate 
wherever they find it convenient to 
operate.

Shri Supakar: May I know the total 
value of gold that was smuggled and 
the principal places in which this 
smuggling is conducted?

Shri p. R. Bhagat: Does the hon. 
Member want the figures for 1987?

Shri Supakar: I want the figures for
the last one year.
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Shri B. R. Bhagat: In 1956, lor the 
whole year, the value of gold and 
currency smuggled in the country and 
detected was Rs 59 lakhs and odd. In 
1957, up to June, it is Rs. 47,37,373 
detected.

Shri Surendranath Dwivedy: May
: know whether it has come to the 

notice of the Government that some 
public charges were made against the 
son of the Chief Minister of Punjab 
that he is the leader of a gang of 
smugglers?

The Minister of Finance (Shri T. T. 
Krishnamachari): I would ask for the 
indulgence of the Chair. I cannot 
express an opinion about what is men-
tioned m papers, certainly not about 
a person who is not in a position to 
defend himself here.

Shri Surendranath Dwivedy rose.

Mr. Speaker: The hon Member will 
kindly hear me. With respect to such 
very senous allegations about impor-
tant men, I would like that, before 
any question is put, hon. Members 
should ascertain facts. Of course, 
papeis give information, that is one 
source. Hon Members may also get 
letters Of course, I am not going to 
shut out such questions, because this 
is a forum for all legitimate griev-
ances to be redressed But when once 
a charge is made publicly, whether it 
is proved or not, whether it is true 
or not, it has an effect which cannot be 
undone. So, I would urge upon hon 
Members that before such very serious 
allegations are made they can write to 
the Minister and try to find out what 
exactly is the position If he is not 
satisfied, he can write to me, I will 
look into it and if necessary, I will 
allow it to be brought before the 
House. When a supplementary ques-
tion is asked on a very serious matter, 
what will happen? There are 14 
Assemblies and 8 Councils in the 
country. If any hon. Member in some 
other Assembly has some contacts, that 
man is also involved in it. Do you 
mean to say, I will keep quiet? I will 
say, “no, no; it is wrong”. It is my 
duty to see that no allegations are

made, unless they are supported by 
very authentic evidence, in which case 
I will myself allow it, if it is on ft 
matter within otir jurisdiction.

Shri Surendranath Dwivedy: In this 
case, a statement has already been 
made m the Press by a responsible 
public man What I wanted to know 
was, whether the Government of India 
has taken notice of this very serious 
allegation in the Press. He said that 
smuggling has taken place in Punjab...

Mr. Speaker: He said so already; 
even before that, the hon. Member 
might have written to the hon. Minis-
ter.

Shri T. B. Vittal Rao: It has gained 
enormous publicity. One paper says, 
“let him charge me for defamation".

Shri Surendranath Dwivedy: There 
is an agitation going on all over the 
Punjab The person concerned has 
challenged the Chief Ministers’ son to 
go to the Court. He has demanded 
enquiry by High Court Judges. Has 
this come to Governments’ notice and 
have they made enquiries9

Mr. Speaker: The hon Minister.
Shri T. T. Krishnamachari: The

point \s this So far as any informa-
tion that we have m our possession 
goes, all these statements are not true. 
That is all that I can say. I can say 
nothing more about what is happen-
ing. If some member in a legislative 
assembly challenges another member 
and he goes to the court, I should 
not be compelled to become parUceps 
cnmtnxs in the proceedings I wish to 
be left out of all these wrangles.

Mr. Speaker: If a matter, which is 
within the jurisdiction of this House, 
has been agitated in the newspapers 
and it appears in such bold headlines, 
the House is entitled to ask whether it 
has come to the notice of the Govern-
ment; not m every ^ordinary matter, 
but m serious matters which have 
appeared in very bold headlines in the 
papers, one can probably say, “it is 
true” or “no, it is wrong”.

Shrl T. T. Krishnamachari: I cannot 
make any statement in regard to facts 
which are unknown to me. So tor as 
my officials are concerned, according
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to the reports sent to me, I feel there 
is no justification for these allegations 
made That is all I can say.

Shrimati Tarkeshwari Sinha: Is it a
fact that most of the imported gold 
that comes from the Persian Gulf is 
unloaded in the small islands round 
about this country, like Chak, Nuru, 
Ajad, etc and then gold is brought to 
Salia and then to Jamnagar? May 
able to detect and punish the offender 
I also know how many ships Govern-
ment had to check for smuggling, 
because loading and unloading is 
always done at these islands?

Shri T. T. I
require notice

w o f ir ia  
ar> «ftr s  »f it  |  %  

tfr *g?r tffaT t  • spt t  
ssr ft t  irtfsr* ?  f% f^Tf^rr

* *r fTOT srqrr t  aft %  *n?rn: 
s m  tftaT ^  *  fair
ftnj an |  ?
Shri T. T. Krishnamachari: It is

realised that we do not want to allow 
crimes to be committed and therefore, 
we have the Indian Penal Code and 
the police to enforce it Crimes are 
nevertheless committed and they are 
in most cases Similarly, in regard to 
smuggling, we have a large border* 
line and we cannot have men posted 
all along for hundreds of miles, it is 
not possible In fact, we are spend-
ing an enormous amount of money for 
that purpose and to the extent it is 
possible to check smuggling, we are 
trying to do it It is a question of 
getting information and I think, of 
late, they have been vigilant about it 
But if one were to ask whether we 
are able to prevent smuggling com-
pletely, I will answer it by another 
question, if any Government has been 
able to put down crimes completely.

Mr. Speaker: I would like to make 
a suggestion seriously I find that 
many important matters come in,

which cannot be disposed of in the 
Question Hour. The Finance Ministry 
Demands are coming up, hon. Mem-
bers may divide themselves into 
groups and will decide who should 
speak on gold smuggling and who 
should speak on the other points. This 
is a matter of such great importance. 
If further elucidation is necessary, Z 
will give an opportunity. Amongst 
hon Members, the whole subject may 
be divided, as to who should speak on 
this or that point, instead of the same 
point being repeated by all hon Mem-
bers I am making a suggestion for 
the consideration of hon Members.

«pt t o  wfh: wrarrcr 

firti* w r
fcrert wnftw n rosn  i t f t  ^  
spTJTtf $ t t

* rm n ftrerr
rRTT 2ffr sHrew ir# v fe r i

TOIT f
TOT TT* HT ftRTT t  7

firciT 4  mfflw i ta j r r  ifara irti
x m  ( tto  vto w® ) •
?TRcT T O R  *HT*T
f e n  5nrr 'rt^ r % fin;
tffnicTT v x  |  r 
W3T iTTtRT

iFft*rkair?r?f^rr (m s fa )  
W M  % *nfar P m  

ftren siVc vroFffcro m
VRW ^  I

Some Hon. Members: English
answer

Dr. K. L. Shrimali: The Govern-
ment of India are assisting in the edu-
cation and maintenance of orphans and 
unattached children through the grants 
given by the Central Social Welfare
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Board While framing rules under 
the Women’s and Children’s Institu-
tions (Licensing) Act 1956, the Gov-
ernment of India propose to consider 
the desirability of making it incum-
bent on applicant institutions to pro-
vide an adequate standard of educa-
tion and maintenance.

Wo frfcrt
f r  apr 

3  JTRT5T ftn rr n*rr «nr ?ft i n v f h r*o
mwrcnr fwT <rr fa  

% tpr fir?r tar * ^ ft i 
h tv t t  * irjp far??* fiRT ir^r t o  
f « R T , S' ^ r r  g  f a  faar 
WTjpiT OTFT fortfW'Hfc'T 
W t  TWTT »TCT f a  fa S F ft *=rfo-*pn
^  *nm *  <n*r ?r|t p T  
far* WT fsRT *TT TfT t  7

*ro vto m o  aft fr,
fa?T TT ?R> 

t t s  tfto &■ ffmfvtf «rr sfa
«rpi tfto » im  f t  *r? t  5* ^
^5 fa*r 5 tr t ? r m ^  ?r t̂ t o t  t

sft hto TjNt ^ a r m r ^ r r  

........
Mr Speaker: I have called the hon 

Member over there The hon Mem-
ber who puts the question is given 
one or two opportunities I will come 
back to him

Shrl M L. Dwlvedi: It is my
question I have only put one supple-
mentary

Mr. Speaker: I will come to the 
hon Member again

Shrl K. S. Arumugham: In the 
Madras State philanthropical institu-
tions and some private persons run 
orphanages and the Madras Govern-
ment pays a grant of Rs 7-8-0 per 
boarder per month This meagre sum 
Is not at all sufficient for maintaining 
these boarders and therefore, they are

not able to take in more orphans In 
these institutions Will the Central 
Government come forward to give 
subsidy more amounts to these insti-
tutions so that they may run more 
orphanages and take more students?

Dr. K. L. Shrimali: I think the him. 
Member is referring to some institu-
tion which receives a grant from the 
Madras Government I am referring 
to the State to carry out this 
the Central Government, and the 
Social Welfare Board If a proper 
application is made to the Social Wel-
fare Board, I am sure it will give due 
consideration to this matter

•ft «fo WT° f j N t  ’  * * f t  J r f t
#  srcrsTPrr *rr %  <n? *fro

V  fa t* fa<T SPTPTT *PTT *TT, SfTT F T R 1' 
t  «n£ ft®

eT<cO'ii vfvTpft1 ^ m r H7VTT 
m r  % f i n  * t f  fitsr tor
WK Tift Z 3ft ^  t  ^ T ^ t
vnxci tncviT 5^  fe n  •wi ^
Tft |  ’
Mr. Speaker* Part C States have 

become part of the Union’

Shri M. L Dwivedi: Yes.

Mr Speaker Even if there be one 
small territory, what is the attitude 
of the Government’

*t ° rr<> ?n° fins
mfsw t  i

Shri B S. Murthy: May I know the 
manner m which the grants are made, 
whether each application is being 
scrutinised and grants are given or 
whether a lump sum grant is made 
to the State to carry out this 
orphanage work’

Dr. K. L Shrimali: Grants are given 
according to certain well defined rules 
which the Central Social Welfare 
Board has framed Would the hon. 
Member like me to read these rules?
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Mr Speaker: The hon. Minuter may 
kindly refer him to a book available 
in the Library or place a copy of it 
m the Library

Dr K. L Shrlmali: Very well, Sir
Shri Thimmaiah: Can the hon

Minister give an idea as to the total 
number of orphans and unattached 
children benefited from the State? If 
he could not give the number, can he 
give the number of institutions which 
are aided by the Social Welfare 
Board9

Dr. K. L Shrtmali The Board, since 
its inception, has assisted 292 institu-
tions and sanctioned Rs 25,31,945

Shri S. C. Samanta: Is it not a fact
that in the States, orphans and un-
attached children are not allowed to 
live in the Homes when they reach 
the age of 18’ If so, when the hon 
Minister says that the Social Welfare 
Board has taken charge of these per-
sons, may I know whether the Social 
Welfare Board takes charge of further 
education and maintenance of these 
boys and girls?

Mr Speaker* The man should conti-
nue to be an orphan even after 18’

Dr. K L. Shrlmali. This is a 
question with regard to orphans and 
unattached children

Mr. Speaker: He wants to know 
the age limit

Dr. K. L Shrlmali: I do not have 
the age-limit I think it varies from 
institution to institution throughout 
the counry

Soldiers’ Homes in Punjab

*970. Shri D. C. Sharma: Will the
Minister of Defence be pleased to 
state

(a) whether there is any proposal 
to augment the number of Soldiers’ 
Homes m Punjab, and

(b) if so, when the proposal is 
likely to materialise?

Ik e  Depnty Minister of Ddamee 
(Sardar MaJfthU): (a) Yes

(b) It is not possible to indicate 
when the proposed Homes will be 
opened as it depends on several fac-
tors Apart from the availability of 
land, its acquisition, preparation of 
plans and estimates for the buildings 
etc, which would take time, new con-
struction is at present, as far as the 
Defence Ministry is concerned, limited 
to works of an essential character, 
which is unavoidable

Shri D. C. Sharma. May I know 
how many Soldiers' Homes are there 
at present in the Punjab and how 
much money is spent on them per 
year’

Sardar Majithia: There are 19 
Soldiers’ Homes in the Punjab

Shri D C Sharma: May I know
whether they are judiciously distribut-
ed all over the State or there are some 
in one area and none in the other?

Sardar Majjlthia: I do not know
about that If you like, I will read out 
the names Ferozepur, Gurgaon, 
Ludhiana, Hoshiarpur, Rohtak, Kangra, 
Hissar

Mr. Speaker: Is the hon Minister 
going to read all the 19’

Sardar Majithia: Only 19

Mr. Speaker: I think the hon. Mem-
ber is well aware of Punjab He only 
wants to know whether all are in on* 
area or they are in all areas.

Sardar Majithia: I think they at* 
well distributed

Mr. Speaker: That is all

Shri Keshava: May I know if this 
is a special feature confined only to 
the Punjab or is it extended to other 
parts also?

Sardar Majithia: This is all over the 
country. Madras, Andhra, Rajasthan, 
Himachal Pradesh, Bombay, Mysore, 
Orissa, Assam, Madhya Pradesh are 
included
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Exchange of Students for Technical 
Experience

*971. Shri M. R. Krishna: Will the 
Minister of Education and Scientific 
Research be pleased to state

(a) the number of Indian Nationals 
who have received training so far 
under the International Association 
for the Exchange of Students for 
Technical Experience,

(b) the assistance given to such 
candidates by the Government of 
India to undergo training in foreign 
countries,

(c) whether India has received any 
foreign students so far to impart train-
ing m this country under the above 
programme, and

(d) if so, the number of such stu-
dents7

The Minister of State In the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrlmali): (a) 134

(b) None
(c) Yes, Sir
(d) One
Shri M. R. Krishna: May I know 

how many students who have under-
gone training have been absorbed in 
the jobs for which they have been 
actually trained9 Are there any who 
have been provided jobs for which 
they have not been trained7

Dr. K. L. Shrlmali. It is not the
responsibility of the Association to pro-
vide jobs This Association only 
arranges, through exchange pro-
gramme, for training of students, for 
which facilities do not exist in this 
country

Shri M. R. Krishna: What is the 
total number of persons required for 
the Second Plan who are to be trained 
in foreign countries on these lines?

Dr. K. L. Shrlmali: The Planning 
Commission has given a rough esti-
mate in the report I may refer the 
hon. Member to the Planning Com-
mission's report.

8832

Shri Damanl: May I know in which 
industry the exchange of students is 
taking place9

Dr. K. L. Shrlmali: Various techni-
cal trades

Shri Damani: Particular industries?
Mr. Speaker: Many industries

wherever technical knowledge is 
necessary

Shri B. S. Murthy: May I know 
how many of the 34 students who 
received technical training under the 
auspices of this International Associa-
tion, have been provided with govern-
mental jobs7

Dr. K. L. Shrlmali: I have no infor-
mation at my disposal at present

Rupee Oil Company
f  Shrimati Tarkeshwari 
| Sinha- 

*972* ^ Shri Narayanankutty Menon:
I Shri L Achaw Singh: 
j^Shri Punnoose:

Will the Minister of Steel, Mines 
and Fuel be pleased to state

(a) whether any final agreement has
been reached with the Assam Oil 
Company regarding the formation of 
a Kupee Company for exploration of 
oil in Assam, ^

(b) if so, the nature of such an 
agreement, and

(c) the cost of crude oil to be sup-
plied by the Assam Oil Company and 
the cost of crude oil imported by 
Burma Shell Refinery L td, per 
gallon7

The Minister of Mines and Oil 
(Shri K. D. Malaviya): (a) No, Sir.

(b) Does not arise.
(c) The cost of crude oil to be pro-

duced by the rupee company in Assam 
has not yet been estimated. The 
Burmah Shell Refinery Ltd, do not 
import crude oil, but their principals 
arrange to deliver at refinery site suffi-
cient quantities ot crude oil to keep
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the refinery in production all the time. 
The c.i.f. cost of crude oil made avail-
able to the Burmah Shell Refineries 
during 1957 varies from Rs. 83*43 per 
ton to Rs. 86*4 per ton.

Shrimati Tarkeshwari Sinha: May
I know what is the reason for the long 
tune that has been taken for finalising 
the agreement? Is it a fact that the 
Assam Oil Company is not agreeable 
to the terms offered by the Govern-
ment of India?

Shri K. D. Malaviya: Generally it 
is a fact that complete agreement has 
not yet been reached on many of the 
points raised by the Government. 
Agreement has not been reached on 
many of the points raised by them 
also. In May last the negotiations had 
to be suspended as the A.O.C. took 
such a stand with regard to the ques-
tion of transportation of crude oil that 
further negotiations were possible only 
after a decision regarding the location 
of the refinery was reached. Subse-
quently, we took an interim decision 
and even now the negotiations have 
not proceeded beyond that stage. We 
are now waiting for the project report.

Shrimati Tarkeshwari Sinha: The
Chairman of the Burmah Shell Re-
finery Ltd. spoke sometime back in 
London that India is not a country in 
which investment can be made with 
full confidence. I do not remember 
the exact words but that was the gist 
of the speech. In view of the state-
ment of the Chairman of the Burmah 
Shell Refinery Ltd., may I know 
whether there is any possibility of the 
Assam Oil Company backing out of 
their investment in India?

Shri R. D. Malaviya: The attention 
of the Government was drawn to the 
statement made by the Chairman of 
the Burmah Shell. But it is not for 
me to say how they will subsequently 
react to the situation that is arising 
now as a result of our policy.

Shri Narayanankutty Menon: May
I know whether there was an agree-
ment between the Government of 
and the Assam Oil Company regard-
ing the formation of the Rupee Com-

pany which stipulated that the majo-
rity of the rupee shares in the com-
pany will be owned by the Govern-
ment of India and, if so, whether the 
company has gone back upon that 
agreement?

Shri K. D. Malaviya: There was no 
decision from the Government side 
that there will be a majority share for 
the Government in the proposed Rupee 
Company and there was no difference 
subsequently also, as the negotiation 
proceeded, with regard to the percent-
age of the shares that is to be held 
by the Government of India in the 
Rupee Company.

Shri Narayanankutty Menon: May
I know whether the Government is 
going to demand a majority of shares 
m the new Rupee Company in view 
of the fact that the other refinery is 
going to be opened for refining oil?

Shri K. D. Malaviya: No, Sir. The 
proposed Rupee Company is meant 
only to produce crude oil and perhaps 
also to transport crude oil. The re-
finery is outside the scope of the 
Rupee Company. So far as the pro-
duction of crude oil and transporta-
tion is concerned, Government have 
agreed to take 33 per cent, share in 
the proposed company. But that does 
not take away our right of control in 
any way. We are /continuing the 
negotiation.

Shri Hem Raroa: Since the Govern-
ment of India have taken only 33 per 
cent of the share in the Assam Oil 
Company, it is bound to affect their 
net profits also, whereas much smaller 
countries in the Middle East like 
Bahrein, Saudi Arabia and Kwwait 
have succeeded in getting 50 per cent 
net share from the foreign companies 
without their making any investment 
m their companies. Are the Govern-
ment satisfied with the present posi-
tion?

Shri K. D. Malaviya: Yes. Even 
with the 33 per cent, that we have 
proposed to the Assam Oil Company, 
on which there is no difference of 
opinion, we w in  get a greater net 
share than any of the countries in the
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Middle East are likely to get Their 
50 50 basis is a comparatively much 
less profitable basis on the whole than 
ours because there are no tax laws 
there It gives us much more money 
than you envisage

Shri Joachim Alva: The Burmah- 
Shell, which is the backbone of the 
Assam Oil Company, has only recently 
announced its terms and conditions to 
the Pakistan Petroleum Company 1 
want to know whether the Govern-
ment will watch the situation and 
demand better terms from this Com-
pany even in the preparatory stage as 
we have made more progress in oil 
than Pakistan

Shrl K. D. Malaviya: Yes, Sir We 
propose to demand much better terms 
than what are now being negotiated 
there or anywhere

Shrimati Tarkeshwari Sinha: May
I know whether it is a fact that the 
Assam Oil Company has agreed to 
prepare the project reports for the 
refineries and when they are likely to 
prepare the project reports If they 
are not preparing the project report, 
may I know who is going to submit 
project reports to the Government of 
India7

Shrl K. D. Malaviya: The foreign 
consultants are now busy examining 
the question of preparing the project 
report for both the refineries The 
A O C. are only helping in the pipe-
line project

Shri Narayanankutty Men oa: May I
know whether, in view of the fact that 
this Rupee Company is going to trade 
purely in oil which is derived from 
the Indian wells, Government will 
stipulate a condition that the price of 
the crude oil, which is to be supplied, 
to the company, will be entirely fixed 
in relation to the cost of production 
in India7

Shri K. D. Malaviya: We are still 
negotiating with the Assam Oil Com-
pany regarding the price that is to 
be fixed for the production of crude
oil

TO*

w r from jw fiwi nw isr
^9  % c rra fe r *mi

f>4i fa

(*r) soft sjff *i?t ftrm ?rwmt *  
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w  sffa W T  srrfo t »

( ^ )  fa»T—fa »f V P T
m l  # it>5rt jpt (? )  ^  finrr
t  « r k  ( ^ )  a n ft f a r r  ft ’

ftwn t i r f a v  nhrajr
3  TTRwft (xio sn°
( v )  w  ifr^ rr v t  'tsttc,
'rfi'SRt ̂ rn r % d k

5TPT "FT'T f  faFTVt
1$  m

fowiftd eN t % fin? ^  arr t |
1 1 stanx % factor srerra*
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^  #  q»raffr<RT faUT

5TTT*rT I

(«•) fawrfttr farifinft %■
% fa re  #  swrfrsrer o h r !  #

?rfrrcT *rt *3farrc t t  ftrarr % i w
j fa R T  T t  pgjft V

#  T F * r  f l T T R t  T t  SftET ^  fiW T  
anrpir (
Some Hon. Members: In English 

also
Dr. K. L. Shrimali : (a) It is pro* 

posed to extend the Scheme in three 
regions in Punjab, Bombay and West 
Bengal to schools other than those 
financed by the Ministry of Rehabili-
tation or run for displaced student*-
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The financial implications and the 
administrative details are still under 
examination It is hoped to implement 
the Scheme this year

(b) The Scheme has already been 
accepted by the Governments of the 
three States in question in regard to 
displaced students’ schools Regarding 
the extension of the Scheme to other 
schools, the State Governments will 
be addressed shortly

Mr. Speaker: Now whenever a ques-
tion is put m Hindi the answer is also 
given in Hindi In future copies of 
the answer in English to Hindi ques-
tions will be given in advance to the 
Notice Office Hon Members who 
want to put supplementary questions 
to questions in Hindi may look into 
that beforehand instead of asking the 
hon Minister to read it again m 
English on the floor of the House This 
is the parctice I intend adopting m 
future

WT ScJT ^  £ 
f a  *m n fh r j p t r  *n fr  sft
TTgfor shatter zffrrer % w*r 
f  wW fa M  «rfar«?4l # 
3* f t  sremr f t  1 1 fo r m

w t *>t an 
*mr w t | ?

Tfo H>To Wtto JJ*lH VTt
% firo. *nft VRt %

sref^Rr t 1

Mr. Speaker: Shri Pamam

«ft 5TWH WTOliT WT A 3JH 
g ft: qtaTCT % SWF* 3
^  P5T W  t  ?
Mr. Speaker: When 1 call an hon 

Member what is the point in his 
keeping' quiet and allowing another 
hon Member to stand up and put 
questions?

• i f l f o n r w i ^ F T f
faw ran  tq#r*«riiif^V8riftiRTstT

f w  an T^r ̂  ^ r r  ̂
ftrw TfT t  fa  |T0j 5TPJ fâ TT
3rrq*rr, ?rt *  * m r |
f i R 1 ^ ^  ^  tr*rt srff'T * f
•r ft «rr ^  1

w o  *T<> w r»  aft
c^fjpj spfM w

% fif ? m  f a * H T  * ? T f ^  «rr scptt w
% fin? ^  qrarr £ 1 ^[fa*rrt& r# 

s z r w t  w t t  «rr, 5*rfircr fajfT 
%  ^  an sbtctt «n  1
3T|cr v t l w «k  *n r  «Tfrfi*jfer *r$ 
t  f ¥  WT?r ^  ^ o ^TCTT
^T?r«g f f r r ,  fsrcr $  ?r v» sm s <rt
fa fa*?) STPB ? 3 n m
*0 siro* wro
fa%*TT I *T?T q ?  $  f a  ? i W T
q ta *rr ^  q  ^ t » r
f t  *nft f  1 w  ^r% far*

fir^ fMrr f t  
f f e n w  t  \ W WR?t ftnn
31T T fT  I  f a  ^[f% W f h f t  h RH |  
r̂fSTTT Dldwl f t  ?f%, W  W fafMK

fa ^ T  ^nrtr |

«ft»ro»TO^r wm tivmr wfitn ft 
fip q' m n  v r #
w  fw ^ iT  ?!rt fa ifT srr T f r  f  %tfx «r?zr 
rpijfr #  snm r f^nnr

V o  v t o  m o  « f h m A  sr?r 
?5itj st*t1ot an#»rr frc

rrrn w $m  arr m m  1

Shri Ranga: In view of the fact that 
already for several decades the high 
schools as well as the colleges have 
been maintaining staff for giving 
physical training to their students and 
that there axe separate periods set 
apart and that training is being Ctao* 
is anything being done in order to am 
that these two things are co-related
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in such a way that there is economy 
and also there is no confusion?

Dr. K. L. Shrlmali: Yes, every effort 
will be made to co-ordinate the activi-
ties which are already being conduct-
ed in the educational institutions and 
those under this scheme.

Shri Thimmaiah: May I know
whether there is any central body 
trying to teach in this national dis-
cipline scheme and extend the scheme 
to all the States?

Dr K L. Shrlmali: No, Sir

f  « ft  faRff-T l i r e  :  
sftrfaainr :

’js-vnf f l i t  ^  fqT

(^>) *t*ii ^ ^
*rWt, vat
*T 'H'H qnil *T ‘bilcH

TT SHRTT̂ fWT t  ;

(*r) w r w w t t  # q- +aUdni
5FT #  t  ;

Or)
) 5*RT T̂?T

f t f t  ?

q  nwr-iWt
(vh * m )  : (̂ f>) cmr («r).
«rfcp? $  st c f t  « m  <r*rr w t  #  

srt^Rnr ^
I *nT5T ^TT

ftJiT 1 1  ^nrf #
•P^ft ^  m  JPSTT* *nft ^RTTCt
w n M  tfr fctfr >Wt 3  ^
y r r  f  i

(*0 ^  ^  T%=3enr #  <it
f  ^rf^rq; ? m r

P̂T SR'T 'dial I
(«r) vpnrr tp> wn?r ^rtr nft

Some Hon. Members: In English
also

Shri Datar: (a) and (b) Members 
of the Council of Ministers have volun-
tarily agreed to a ten per cent, cut 
m their salaries and allowances. It 
has already been brought into effect. 
No offer of a voluntary cut in their 
salaries has so far been received from 
any class of Government employees.

(c) The cut being a voluntary one, 
the question of its being permanent or 
otherwise does not arise.

(d) About one lakh per annum.

: it 5TPRT ’STT̂TT f  
1% 5PTT q? A f r  
? m  v m r  |

sR3(ft % » r f w r  T T -*rfV rft  
' j ’f TOT? sfTSFTT % 7

?TtTR : TP^qfiT 3ft q- «ftr 
CTR'I^fd 3ft q- q»TT fefT |  I ^  
*1̂*4 Ml'iJM |  I

f«m% firo 3* ^  fafw?r srt^r 
«n, *par srcsr ^  i

sft *r?rrr t f r t  ^  *r ^ r r t
^  wl'w <. s' i ^rwhriw ^

f w  t  ^  ^  «t r jt  t  •

«?o m<> : w  A 3 tr
fl'fidi ^ vror o <<»>(< 8TTT 3ft Vw 
vcrqr# Trsr^ft *Ft f w  ^nm f  $  
foxr ^ s r  n  ^ f r  ^  |  ?

Shri Datar: It is a different matter. 
This relates to a cut in salaries, not 
a cut m privy purses.

Shri bona vane: What are the
reasons that prompted Government 
employees who are drawing more 
than Rs. 1,000 not to offer even one 
per cent cut in their salaries?
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Shri Datar: It is a question ot 
voluntary cut, and when it is volun-
tary, it cannot be made compulsory m 
an indirect manner.

Shri Mohamed Imam: Is it not
desirable that the Government should 
think of imposing a compulsory cut 
on all pay scales in view of our 
financial difficulties9

Shri Datar: For the present Gov-
ernment are depending on voluntary 
cuts

Mr Speaker: Hon Members wanted 
a pay commission The pay commis-
sion will take note of this and 
recommend a cut

Disparity in Incomes

*«W5 S s *lri Keshava*
* \  Shri V. P. Nayar:

Will the Minister of Finance be 
pleased to state

(a) whether any and if so, what 
steps Government have taken to im-
plement the principles adopted by 
Government m 1956 of the non-Official 
Resolution to take appropriate 
measures to reduce the disparity in 
incomes prevailing between the 
different sections of society m the 
country, and

(b) if not, the reasons therefor?

The Minister of Finance (Shri T. T. 
Krishnamachari): (a) The broad out-
line of policy to be followed by the 
Government to reduce disparities in 
income and wealth is contained m the 
second five year plan, this year’s 
budget proposals have been framed 
with due regard to the objective 
accepted.

(b) Does not anse
Shri Keshava: May I know if the 

Government has come to any decision 
regarding the proportion of the floor 
to the ceiling of income in this 
country?

Shri T. T. Kriahnamachari: I
believe this question was ttiftniffSftd

once before m this House and the 
Prime Minister indicated his mind in 
this matter

Shri V. P. Nayar: May I know what, 
according to the Government, is the 
annual income of the lowest income 
gioup in India as against the annual 
income of the highest income group at 
present’

Shri T. T. Krishnamachari: My
capacity to retain m my mind such 
abstruse statistics is verv limited If 
the hon Member would put down a 
question, we will see if we can endea-
vour to answer it

Shri Sadhan Gupta: May we know
whether Government have any idea 
as to the relative shares of the national 
income which different classes of 
people in the country have received 
duiing the progress of the First Plan 
and the first year of the Second Plan, 
and if so, whether the share of the 
national income m respect of the 
poorer classes has increased or 
decreased

t
Shri T. T. Krishnamachari: Notice

Shri B. S. Mur thy. May I know 
whether the Government have any 
time target by which the disparity 
would be more or less liquidated7

Shri T T. Krishnamachari: My hon 
friend does not understand that m a 
dynamic economy disparities are elimi-
nated and they occur again That is 
why we have checks and balances It 
is impossible to create m any country, 
even in countries m which the Govern-
ments have much larger powers than 
we have in this country, an economy 
m which the inequalities could be 
absolutely and precisely graded 
Therefore, mutations do take place u  
the process of an expanding economy 
All that we could do is by means of 
fiscal and other measures to see that 
the disparities are maintained at a 
very low level So long as an indivi-
dual is entitled to his gains of learn-
ing, naturally he is entitled to wages, 
and this is acknowledged even in 
countries which are to the advanced 
left It is not possible to fix any 
targets of income. All that we have to
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do continuously in a democracy is to 
see that these disparities are kept in 
check and that the incomes of the 
people who are lower down are raised.

Shri H e da: I am not referring to the 
people who are unemployed. Will the 
Finance Minister be able to give me 
an idea about the persons or the class 
of persons whose earnings are the 
lowest, and what their earnings are?

Shri T. T. Krishnamachari: I am
afraid, as I said before, the national 
income survey can only give us an 
estimate of what is happening, and 
even so they may not be able to give 
any precise indication, and even for 
the imprecise figures that we have, I 
will however have to ask for notice.

High Power Coal Council
*977, Shri Morarka: Will the Minis-

ter of Steel, Mines and Fuel be pleas-
ed to state the functions and member-
ship of the High Power Coal Council?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): The
main purpose of the Coal Council will 
be to have reviews and studies con-
ducted under its overall supervision 
and guidance for planning of the 
development, utilisation and due con-
servation of the coal resources of the 
country. Copies of the Resolution 
dated 28th August, 1956, constituting 
the Council, and of the Notification 
dated 15th July 1957, reconstituting 
the Council, which contain details of 
the functions and membership of the 
Council, are laid on the Table ofLok 
Sabha. [Placed in Library. See No. S- 
201/57.]

Shri Morarka: From the copy of the 
resolution I find that the membership 
of this Council has been reduced from 
17 to 11 in less than a year’s time. 
May I know the reasons for this?

Sardar Swaran Singh: An attempt 
has been made to make it more com-
pact.

Shri Monirka: Sometime back the 
Council had appointed four high level 
committees. May I know whether any 
of these has submitted its report; if

not, when they are likely to submit 
their reports?

Sardar Swaran Singh: None of these 
committees have yet been able to con-
clude their labours and they have not 
yet submitted any report. It is very 
difficult for me to visualise the time 
within which they will be able to sub-
mit their reports

Shrl Morarka: May I know the total 
number of meetings this Council itself 
has held so far?

An Hon. Member: One.
Sardar Swaran Singh: Some hon.

Member from the Opposition has 
replied. Apparently he knows. It is 
a fact that one meeting of the Council 
has been held.

Shri A. C. Guha: May I know
whether some of the functions that 
have been allotted to the Coal Council 
have not already been allotted to other 
high-powered authorities such as the 
Bureau of Mines, Coal Commissioner, 
the Coal Controller, the Coal Board, 
the Coal Development Commissioner 
and the National Coal Development 
Corporation?

Sardar Swaran Singh: It will be
very difficult for me to give a precise 
answer to this question But the broad 
difference is that the various authori-
ties mentioned by the hon. Member 
are executive organisations, whereas 
the Coal Council lays down broad 
matters of policy. There may be some 
overlapping. I cannot deny that. But 
it will be very difficult for me pre-
cisely to say how much is the quantum 
of overlapping

Shrl A. C. Gnha: May I know 
whether the Minister is satisfied that 
there is not only no overlapping but 
there is also no conflicting authority 
exercised by the different authorities 
over the coal industry?

Sardar Swaran Singh: No. The Coal 
Council as such does not exercise any 
executive authority. It broadly 
examines matters, and then makes its 
recommendations. It is (or the execu-
tive authorities to implement them.
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Shri Kanga: Is it possible that this 
Council has been made infructuous 
and useless because of the functioning 
of all the other authorities?

Sardar Swaran Singh: I shall not 
go to that extent. We should await 
the result of the labours of the com-
mittees that have been constituted. 
They may produce some good reports.

8hrl A. C. Guha: Is it true that the 
Minister in charge is the chairman of 
this Coal Council and at the same time 
he is also chairman of the National 
Coal Development Corporation?

Sardar Swaran Singh: The Minister 
is the chairman of this Council. But 
he is no longer the chairman of the 
board of directors of the National Coal 
Development Corporation.

Shrl A. C. Guha: Since when has 
(his change been made?

Mr. Speaker: I am not going to
allow the whole hour for this ques-
tion.

Shrl Morarka: May I know the 
annual expenditure which would be 
incurred by this Coal Council?

Sardar Swaran Singh: I would
require notice But it could not be con-
siderable because this is not a money-
consuming Council, m the sense that 
there are no separate staff and the 
like

Khamaria Market, Jabalpore
t

Shri Kodiyan:
Shri A. K. Gopataa:

Will the Minister of Defence be 
pleased to state:

(a) whether it is a fact that over 
Rs. 30,000 are annually collected 
from shop-keepers in Khamaria Mar-
ket, Jabalpore as “Trading right fee” 
apart from normal rent of the shops;

(b) whether the shop-keepers are 
given extra facilities in the market; 
and

(c) whether it is a fact that the 
extra fees collected from shop-keepers 
are not passed on to the workers?

The Deputy Mtnlatnr of Defenee 
(Shrl Raghuramaiah): (a) An amount 
of Rs. 21,000 is collected from Shop-
keepers in Khamaria Market, Jabal-
pore in addition to the rent

(b) Yes; residential accommodation, 
Water Supply and conservancy.

(c) The amount is not intended tor 
being passed on as services mentioned 
in (b), which the renters require, have 
to be maintained.

Shrl Kodiyan: May I know whether 
the supply of electricity is included in 
the extra facilities given to these shop-
keepers?

Shri Raghuramaiah: Electricity is
not included. It is not yet possible to 
supply them electricity in that area.

Shri Kodiyan: May I know whether 
it is a fact that the same commodities 
sold m this Khamaria market are 
being allowed to be sold in the ffeirs 
held twice a week m that area, and 
if so, whether Government intend to 
stop this practice?

Shri Raghuramaiah: The idea in
establishing this market is to facilitate 
the daily purchases by the workers of 
all the articles they need at local 
market prices, and not to permit any 
profiteering If, m addition to this, 
there are other markets, which in any 
way hamper the purchases by these 
people at reasonable prices, that will 
have to be considered

Mica Resources in Kerala
*979. Shri V. P. Nayar: Will the

Minister of Steel, Mines and Fuel be
pleased to state whether the Gov-
ernment of India have requested the 
Government of Kerala to try and 
work the Mica resources in the State?

The Minister of Mines and Oil 
(Shri K. D. Malavtya): Yes, Sir.

Shri V. P. Nayar: May I know
whether the Government of India have 
suggested to the Kerala Government 
that Government will place at their 
disposal any Central aid also for 
exploiting the mica resources there?
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Shri K. D. Malaviya: No. So for as
exploitation of mica mines is concern-
ed, we have not promised any finan-
cial aid But according to our original 
programme, the prospecting may be 
undertaken, and so far as I have been 
informed, a field survey party has 
very recently concluded a part of its 
work, and the report is now awaited.

Shri V. V. Nayar: The Government 
of India are aware that there is no 
prospecting of mica at present, and 
also that the Government of Kerala 
have no resources to spare for this 
purpose I want to know how in such 
circumstances, the Government of 
India expect the exploitation of the 
mica resources which have already 
been systematically surveyed.

Shri Ranga: What about private 
enterprise?

Shri K. D. Malaviya: A systematic 
survey and a detailed prospecting of 
certain areas which the Geological 
Survey of India would like to include 
in its programme will be taken up. 
But in a general way the prospecting 
i" to be undertaken by the private 
miners who' will get lease from the 
State Government. I am informed by 
the Chief Minister that the mines in 
Punalur have again hopes of early 
revival of production.

Shri Kodiyan: It is reported that 
during the last war, good quality 
variety of mica, known as the ruby 
mica, 10” x 12” m size, was obtained 
from Chovva near Cannanore. May I 
know whether any systematic survey 
has been made of this area? This is 
in the Malabar area

Shri K. D. Malaviya: I have no
information about that.

Shrimati Tarkeshwari Sinha: May I
know the policy of the Government of 
India m this regard, whether all the 
States are going to get the same facili-
ties and the same benefits and the 
same assistance from the Central 
Government, or whether any special 
consideration is being shown to Kerala 
only?
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Shri K. D. Malaviya: All the States
are getting a uniform pattern of 
advantages or help or assistance or aid 
■from the Central Government.

Discovery of Limestone

•ose I Shri Raghunath Singh:
I  Dr. Ram Subhag Singh:

Will the Minister of Steel, Mines 
and Fuel be pleased to state whether 
it is a fact that during recent drilling 
near Chittorgarh in Rajasthan suitable 
grade of limestone estimated at 70 
million tons has been discovered?

The Minister of Mines and Oil 
(Shri K. D. Malaviya): Yes, Sir.

Shri Raghunath Singh: Is that lime-
stone useful for cement work?

Shri K. D. Malaviya: Yes. Judging 
from the analytical data, the limestone 
in this area is expected to be suitable 
for the manufacture of cement.

Team on Irrigation and Power 
Project*

*981. Shri JT. R. Mehta: Will the 
Mmister of Finance be pleased to 
state:

(a) whether the Chambal Commit-
tee headed by Shn N. V. Gadgil dur-
ing its last visit to Kotah enquired 
into the allegations of irregularities, 
wastage e tc ; and

(b) if so, with what result?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) and (b). It 
is not the function of the Team to 
make enquiries into allegations etc. 
but to study the project with a view 
to efficiency and economy in accord-
ance with the terms of reference given 
to it It has paid several visits to 
Kotah and its report is expected 
towards the end of September, 1957.

Shri J. R. Mehta: May I know how 
far the investigations of this team 
have confirmed the recommendations 
of the French experts who looked into 
this question sometime back?
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Sbti B. R. Bhagat: The team has not 
yet reported. How can we compare 
their report with that of the French 
experts7

Shri Onkar Lai: May I know 
whether it is a fact that the process 
of sheet-pilmg at Kotah barrage has 
gone waste, according to the report 
of the French engineers, and if so, 
what action has been taken in this 
respect7

The Minister of Finance (Shri T. T. 
Krishnamachari): In regard to the
day-to-day working of this project, I 
think my colleague on my right will 
be m a better position to answer it 
All that I am concerned with is in 
regard to the particular committee 
which is enquiring generally into the 
efficiency of the working of these 
projects

Territorial Army
*982 Shri Mohan Swamp: Will the

Minister of Defence be pleased to 
state

(a) whether it is proposed to ex-
pand the activities of the Territorial 
Army, and

(b) if so, the action taken so far in 
this regard?

The Parliamentary Secretary to the 
Minister of Defence (Shri Fatesingh- 
rao Gaekwad). (a) There are no 
plans under consideration

(b) Does not arise

Shri Mohan Swarup May I know 
how this scheme has been implement-
ed, and how far it has proved success-
ful m imparting military training to 
the masses7

Mr. Speaker Leaving alone expan-
sion, the hon Member wants to know 
how far the Territorial Army has been 
fruitful in imparting training

The Deputy Minister of Defence 
(Sardar Majithia): So far as the
Territorial Army is concerned, we 
have imparted training for the limited 
purposes for which that Army is

meant, and I can say it has been 
successful

- *WTT ^
, q>t fpTT ^ T T  %  fat?

aft f iw  fcsrffor faniT w  m  JTPfr 
fsn-R srfr w t  fa* an# 
f e r n  srfircra' *p t t  t  ’

Sardar Majithia* The strength today 
is 98 per cent of the authorised 
strength

Shri Yajmk: The hon Member has 
said that it is 98 per cent of the total 
strength What is the target and how 
much has been fulfilled7

Sardar Majithia: I cannot give the 
number because that will be a secret.

Shri Narayanankutty Menon: The
hon Minister has said that the num-
ber of men in the Territorial Army is 
98 per cent Of what7

Mr Speaker Of the total target
He is not able to give the figure

Shri Hem Barua Without knowing 
the target how could he quote the 
percentage7

Mr. Speaker He has committed the 
percentage to memory We can 
generally know the percentage with-
out knowing the number

Janta Policy
fSbr! Gajendra Prasad:

*983. -j Shn Heda:
(^Shri Daman.

Will the Minister of Finance be 
pleased to btate

(a) whether the Life Insurance Cor-
poration has started Its Janta Policy 
Scheme

(b) if so, the progress made so fax’,
(c) in how many centres Janta 

Policy Scheme has been started in 
the country, and

(d) how its premia compare with 
other types of policies7
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The Deputy Minister of Finance 
<(Shri B. R. Bhagat): (a) Yes, Sir. 

(b) , It is too early to asses the pro-
;gress made in this direction as the 
:Scheme has been introduced only 
-during the last week of May, 1957. 

- (c) The scheme has been introduced 
:in 13 centres. 

( d) As compared to the :pl'emium 
payable on Endowment Assurance 
Policy under the standard plan of 
.assurance, the rate of premlum under 
the Janta Policy is higher by Rs. 3 
·per thousand sum assured. 

Shri Gajendra Prasad Sinha: May I 
.know what will be the method of, 
,collection, and when the stamp system 
is going to be introduced for collec-
-tion of premium? 

Shri B. R. Bhagat: It will be door 
to door collection by authorised agents. 

Shri Heda: Are Government aware 
-that certain insurance companies 
'before nationalisation were carrying 
on a scheme very similar to the Janta 

·p°'olicy scheme and there the advantage 
was that the premia were lower than 
-the standard rates? If so, what are 
the reasons why hete the premia are 
'higher than what they were? 

Shri B. R. Bhagat: As for tl~e first 
:part of the question, I will have to 
check up before I answer. I do not 
nave that information here with me. 
.As to the reason why the premium is 
higher, the sum assured is in most 

•Cases very small and the expenditure 
.involved is higher. That is why it 
works out to Rs. 3 per Rs. 1,000 higher, 
:but it is only 30 nP. per Rs. 100. 

Shri Damani: May I know how far 
jndustrial labour has taken advantage 
.of this scheme? 

Shri B. R. Bhagat: It is too early 
·to say. But the 13 centres that have 
·been started are primarily in indus-
·trial areas. 

Shri R. Ramanathan Chettiar: May 
I know whether medical examination 
i s insisted upon? 

Shri B. R. 
0

Bhagh: No. 

Shri Morarka: The hon. Minister 
has said that the rate of premium is 
higher because the expenditure is 
more and sum assured is small. When 
there is no medical examination, and 
also other formalities are dispensed 
with, the actual 'expenditure should 
be less and the premium rate should 
be less. Why is it not so? 

The Minister of Finance (Shri T. T. 
Krishnamachari): Medical examination 
will take place in the case of people 
who are above 35. But when there 
is no medical examination, that itself 
increases the actuarial risk. The rates 
are worked out on the basis of the 
actuarial risk; it is not merely a ques-
tion of expenditure. The hon. Mem-
ber, who is a very keen businessman, 
knows 'that we cannot offer a policy 
without working out what are the 
risks, and the risks are fairly high 
and that is why premium has to be 
higher. 

Shri Damani: In order to popularise 
the scheme, will Government consider 
showing documentaries in the rural 
areas and other areas, to the better 
advantage of the people? 

Shri B. R. Bhagat: It is a suggestion 
for action. 

Shri Ranga: What efforts are being 
made to bring this scheme to the 
notice of the workers? Are any of 
the voluntary organisations like the 
trade unions,. the Bharat Sevak Samaj, 
and also government organisations like 
the post office, being invited to co-
operate b popularising the scheme 
and also collecting premium. 

Shri B. R. Bhagat: The Janta policy 
scheme was inaugurated by important 
party leaders in most States, and we 
seek the co-operation of all trade 
unions or other voluntary organisa-
tions. We are doing that. 

Shri Sadhan Gupta: May J know 
what is the total amount for which 
policies have been issued under this 
scheme up to now and what is the 
number of such policies? 
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8h ti B. R. Bhagat: That would have 
to be collected. If a separate ques-
tion is put, I will get the information

Shri Gajendra Prasad Sinha: There 
was a news item to the effect that 
special stamps would be issued for 
collection of premium But just now 
the Deputy Minister has said that 
premium will be collected through 
agents I would like to know whe-
ther those stamps will be sold through 
poKt offices or agents

Shri B. B. Bhagat: Both Also 
agents will go from floor to door and 
sell stamps

Shri Gajendra Prasad Sinha: What 
is the expected amount of premium?

Mr. Speaker: I have already allowed 
a sufficient number of questions Next 
question

Rupee Stabilization Credit
t

f  Shri Bimal Ghon.
•fkaK J  Sfari BibhaU Mishra.

’ 1 Shri Surendranath.
[  Shri Dwivedi:

Will the Minister of Finance be 
pleased to state

(a) whether Government are nego-
tiating for a rupee stabilisation credit 
from the London market,

(b) if so, the reasons therefor, and
(c) the particulars of assistance 

asked for*
The Deputy Minister of Finance 

(Shri B. B. Bhagat): (a) to (c) No 
such negotiations are being earned on 
by Government

Shri Bimal Ghose: May 1 know if 
anything has come out of the Prime 
Minister’s statement that he would 
not be averse to having a couple of 
hundred million pounds in the London 
market7

The Minister of Finance (Shri T. T. 
Krishnamachari): It is true that we 
are willing to negotiate loans When 
a question was asked of the Prime 
Minister by a Pressman, he mentioned

that tiie Indian Government would 
not be averse to getting a loan of 
£200 million, but that does not mean 
that we either find that the circum-
stances aze propitious for the purpose 
of carrying on negotiations or we have 
been pursuing it since then

Shri Bimal Ghose: Do I understand 
that the Government have not initiat-
ed any efforts for getting money from 
the London market or the Amencan 
market by way of loan or otherwise 
to bridge our foreign exchange gap?

Shri T. T. Krishnamac.barl: These 
are matters which are under constant 
review, and I am sure my hon friend, 
who knows all about it, will not expect 
me to put all my cards on the table. 
For one thing, we may not make 
approach m a particular quarter 
unless we think that there are reason-
able chances of getting money May 
be that in the present circumstances 
the London market is not one in 
which we could raise any money; we 
cannot go to that market because we 
have certain other difficulties as well, 
namely, an Indian Government loan 
will not now—as at present—be 
entitled to the trustee secunty status.

So far as loans in other parts of 
the world are concerned, small loans 
are being floated For instance, we 
floated a loan for the Air India Inter-
national, but for a very small amount 
It may be that one or two Indian 
firms are floating loans abroad But 
I am not m a position to enlighten 
the House beyond that point

Shri Tyagl: A gambler will never 
show his cards
SHORT NOTICE QUESTIONS AND 

ANSWERS
Floods in Brahmaputra

12 hrs.

« TW a  v„  is  f Shrl Raghunath Singh:S.N.Q. No. 15. ^ Shrl Hun H im u

Will the Minister of Irrigation aad 
Power be pleased to state "whether It 
is a fact that a serious situation has
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arisen in Assam as a result of the 
Brahmaputra floods*

The Minister of M p t f n  m  Power
(Shri 8. K. Patil): A statement giving 
the requisite information is i«V| on 
the Tabl« of Lok Sabha. [See Appen-
dix III, annexure No 39]

«ft r y w  fa * : *sr *?r fcr#
% $ ftr ? *o  im ft *f
■ rrtm  i t \ »rt*V % so 

*rrc*ft t ,  *o»n*f%
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f v n  5 1 ^  ^ i*w f ^ I( q i j[ ftr '3*rot 
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Shri Hem Baraa: In view of the fact 
that the devastation caused by the 
said Brahmaputra floods m the State 
of Assam is extensive and also in 
view of the fact that with the summer 
sun the snows in the Himalayan foot-
hills melt and millions of tons of 
water rush headlong and hit the 
plains below through the Brahma-
putra, may I know if Government 
have considered the proposal of har-
nessing the Brahmaputra at its origi-
nal source conjointly with the Tibetan 
Government by diverting its excess 
volume of water into the shallower 
streams of the adjoining areas?

Shri S K. Patil: That is also a 
suggestion But, I can assure the hon 
Member that this is a very big ques-
tion and it Is being tackled m various 
ways. One way is to have embank-
ments and for hundred of miles It is 
no small scheme which can be finished 
•11 of a sudden But, so far as the 
other part of it is concerned, it is a

matter that has got to be investifaed 
into

Shri Hem Baraa: in view at the 
fact that the floods are an «nnn.i 
occurrence that cause great devasta-
tions m the State, may I know if the 
Government have cogitated any pro-
posal to combat this Nature’s war on 
tho State on a permanent basis?

Shri 8 K. Patil: We are trying to
do that But, for a river like Bra-
hmaputra with a tremendous overflow 
—and it is not discharge—of some-
where about more than 2 ™nn™> 
cusecs, it is not possible to tackle 1h» 
problem as easily as is suggested. It 
will take over a number of years Bui 
we are very serious about and we are 
tackling i t

Shri Banga: Is it not a fact that 
we have a Flood Committee «<«i it is 
seized of this question?

Shri S K Patil: Yes, the Assam 
Government have set up a State Flood 
Control Board and a technical Com-
mittee

Shri Hariah Chandra Mathur: Is it
not a fact that a special fund has 
been created at the Centre to meet 
such contingencies and give awntpppp. 
m such cases*

Shri S. K Patil: We have for the 
Second Five Year Plan period set 
apart Rs 7 crores as tentative niipca- 
ti°n to Assam Rs SO crores for the 
whole country

Mr Speaker: Brahmaputra being a 
male is not so modest as Brahmaputri

Floods in Kosi River

SJN.Q. No. 16. Shri Raghanath Staffer 
Will the Minister of Irrigation 
Fewer be pleased to state whether it 
is a fact that some two hundred 
villages have been affected as a result 
of floods in the river Kosi in Bihar?

The Minister of Irrigation and 
Power (Shri S. K. Patfl): Yes, Sir.
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Shrimati Tarkeshwarl Slnbi: In

view of the fact that the intensity at 
the flood inside the embankment is 
-very acute tins time because ot the 
embankment that is taking place, may 
I know what special steps have been 
taken by Government to evacuate the 
villagers there and what rebel do 
Government propose to offer them7

Shri 8 K. Patil: It has been sug-
gested by various Members that due 
to the embankment, perhaps, the 
danger has slightly increased But, 
they forget one thing that while the 
danger might have slightly increased 
inside the embankment, it has pre- 
vented the danger reaching about 20 
times more people and, I do not know, 
how many times more distress There* 
fore, we have to weigh between the 
two and when the barrage part of it 
is complete, then, possibly, this will 
be less. But, so far as the villagers 
that stay within the embankment are 
concerned, to remove that danger 
completely is impossible That can 
never be done

Shrl Kasliwal: May I know whether 
Government have been able to assess 
the damage caused by recent floods?

BM 8. K. Patil: We have not yet 
because the floods are in the process 
and, therefore, it is too early to assess 
Anally the damage that has been 
caused.

Shrimati Tarkeshwarl in
view of the fact that some of the 
villages have been completely drown-

ed infide the embankment n ay  I
know whether Government thinks it 
urgent to remove these villagers from 
those villages and may I  also know 
what specific help the Government is 
going to give to the Bihar Govern-
ment to reduce the suffering?

Shri S. K. Patil: Out of 200 villages 
about 24 villages have been badly 
affected; and, so for as they are con-
cerned, they were very promptly 
removed to the special hutments 
which are erected on the embank-
ments and roundabout and all relief 
that is possible to be given is being 
given by the Control Board that looks ' 
after the operations.

WRITTEN ANSWERS TO 
QUESTIONS

Indians Abroad
*976. Dr. Ram Snbhag Singh: Will 

the Munster of Home Affairs be pleas-
ed to state:

(a) whether there is any proposal 
or scheme to offer services to Indians 
who are at present serving in foreign 
countries for lack of work here; and

(b) if so, what progress has been 
made in this regard?

The Minister of State in the Minis- 
try of Home Affairs (Shrl Datar): (a)
and (b) A statement setting out the 
steps being taken in this connection, 
is placed on the Table of Lok Sabha. 
[See Appendix III, annexure No 40]

Import of Spring Steel W in

*884. Shrlmatt Parvathi Krlahnan:
Will the Minister of Steel, Mines and 
Fuel be pleased to state:

(a) whether the import of spring 
steel wire (raw material for spring 
seating and upholstery) has bean 
banned,

(b) if so, the reasons therefor;
(c) whether Government have re-

ceived any representation from any 
firms regarding the same; and
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(d) if so, the action taken theron?
The Minister of Steel, iWnee and 

Fuel (Sardar Swann StBgh): (a) No,
Sir.

(b) to (d). Do not arise.

Ondal (Bal dwi n District) 
Airfield

•SM. Shri K. K. Das: Will the 
Minister of Defence be pleased to 
state:

(a) whether any complaint has been 
received by Government from some 
inhabitants of the village of Ondal in 
the Burdwan District of West Bengal 
that no crop compensation has been 

paid to them for lands acquired by 
Government for the Ondal Airfield 
for the last four years;

(b) if so, how far the complaint is 
correct, and what are the reasons for 
non-payment of crop compensa-
tion for the acquired lands; and

(c) the time that will be taken for 
finally settling the matter?

The Deputy Minister of Defence 
(Sardar Majithia): (a) Yes, Sir.

(b) Crop compensation is not pay-
able in respect of the acquired lands, 
the ownership of which, vests in the 
Government from the date of acqui-
sition. The landowners are entitled 
to receive only the cost of the 
acquired land.

(c) Does not arise

Administrative Service

•987. Shri Sinhasan Singh: Will the 
Minister of Home Affairs be pleased 
to state:

(a) the total number of persons 
recruited to the Indian Administrative 
Service during the last three yean;

(b) whether any analysis has been 
made to indicate from what kinds of 
homes these persons come; and

(c) the percentage of the selected 
persons to the total who come from 
rural areas?

The Minister of State ta the Xtata* 
try of Home Affairs (Shri Datar): (a)
'The total number at persons directly 
fcppointed to the Indian Administra-
tive Service during the three years, 
1954—58, was 147.

(b) Yes.

(c) It is not possible to say as to 
how many of the selected candidates 
actually belonged to the rural areas, 
as many of those who had given 
their permanent home address in an 
urban area, had given a rural place 
as their birth place. About 16 per 
cent, had, however, given their per-
manent home addresses in the rural 
areas.

Ordnance Factory at Bhandara

•988. Shri Wasnlk: Will the Minis-
ter of Defence be pleased to state:

(a) whether Government have 
decided to start an Ordnance Factory 
at Bhandara (Bombay State);

(b) if so, when the work will be 
started; and

(c) what will be the total outlay of 
this factory?

The Deputy Minister of Defenee 
(Shri Raghnramalah): (a) and (b).
It has been decided to set up a new 
Ordnance Factory but no final deci-
sion has yet been taken with regard 
to the site and the date of its com-
mencement

(c) The total outlay is estimated 
at Rs 17*5 crores.

National Fundamental Education 
Centre

*989. Shri Bam Saran: Will the 
Minister of Education and Scientific 
Research be pleased to state:

(a) whether the National Funda-
mental Education Centre has started 
functioning regularly; and

(b) how does it coordinate the vari-
ous activities in the field of social 
education?
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A t  MlnWw of Stats la  the Minis-
try of M a n ta  mad SdeatMe 
Research (Dr. K. L. Shrlmali): (a)
Not yet, Sir.

(b) Does not arise.

Recruitment ot Scientific and 
Technical Personnel

*990. Shri Harlsh Chandra Mathur;
Will the Minister ot Home Affairs be 
pleased to state:

(a) whether any proposals have 
been finalised with the Union Public 
Service Commission for improvement 
in procedure tor recruitment ot 
scientific and technical personnel and 
whether any instructions have been 
issued to the various ministries in the 
matter; and

(b) if so, the nature and details ol 
the scheme?

The Minister of State In the Minis-
try of Home Attain  (Shri Datar):
(a) Yes.

(b) A statement of the changes 
etc. introduced is placed on the Table 
of Lok Sabha. [See Appendix HI, 
annexure No. 41.]

Village Panchayats la  Manipur 
Hill Areas

*991. Shri L. A chaw Singh: Will the 
Minister of Home Affairs be pleased 
to state:

(a) how many village authorities 
have been set up in the Manipur 
hills under the Manipur (Village 
Authorities in Hill Areas) Act, 1956; 
and

(b) whether it is a fact that no 
elections to the Village Panchayats 
have been held uptil now since 
enforcement of the Act?

The Minister of State la the Minis- 
try of Home Affairs (Shri Datar): (a) 
and (b). The Act was brought into 
force on the 18th April 1957. No 
elections have however so far been 
held on account of the monsoon. It 
is hoped that it will be possible to 
hold the elections during the coming 
winter.
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Prilling Operations in Godavary 
Basin

*993. Shri B. S. Murthy: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state:

(a) whether Government are con-
templating to have drilling operations 
in the Godavary basin for petroleum; 
and

(b) if so, the places where drilling 
will be undertaken?

The Minister of Mines aad OH (Shri 
K. D. Malaviya): (a) Not at present.

(b) In view of the reply to part (a) 
the question does not arise.

Iran Ore at Theerthamalai 
*9M. Shri Doralswaml Genader:

Will the Minister of Steel, mi wm  aad 
Fuel be pleased to state whether the 
47*5 million tons of iron ore deposit 
available at Theerthamalai area, 
Harur Taluk, Salem District, Madras 
State will be exploited by Govern-
ment in the near future?

The Minister of Mines aad OH (Slut 
K. D. Malaviya): The ore from this
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deposit is of low grade. It is proposed 
to test these low grade ores in a pilot 
plant to be set up by the National 
Metallurgical Laboratory, Jamshedpur. 
The exploitation of this deposit will 
be considered when the tests have 
been made

Limestone In Dharamkot
*995. Shrl Hem Raj: Will the 

Minister of Education and Scientific 
Research be pleased to state:

(a) whether the geological survey 
for Limestone deposits at Dharam-
kot has been completed; and

(b) if so, the extent of the lime-
stone deposits occurring there?

The Minister of State In the Minis-
try of Education and Scientific 
Research (Dr. K. L. Shrimali): (a)
No, Sir

(b) Does not arise

Boy 8eout and Girl Guide 
Movement

*996. Shrl S. V. Bamaswaml: Will 
the Minister of Education and 
Scientific Research be pleased to 
state:

(a) the programme for utilising the 
activities of the Scouts Movement for 
nation-building work;

(b) the part Boy Scouts play in 
community development work and 
Girl Guides in social service; and

(c) the financial assistance given 
for the Scout Movement during 1950- 
57 vts-a -w  the N.C C., A.C.C, Bharat 
Sevak Samaj and National Discipline 
Scheme?

The Minister of State la the Minis-
try of Education and Scientific 
Research (Dr. K. L. Shrimali): (a) to
(c). Information is being collected and 
will be laid on the Table of Lok Sabha

Bnmuh-Shall and Assam Oil 
Company Scholarships

*997. Shrimati Mafida Ahmed: Will 
the Minister of Kducatlan and Wot—ti» 
fie Research be pleased to state the

b*sis on which the candidates were 
selected recently for the award of the 
Burmah Shell and Assam Oil Com-
pany scholarships?

The Minister of State In the Minis-
try of Education and Scientific 
Besearch (Dr. K. L. Shrimali): The
scholarships were advertised in the 
leading papers on an all-India 
bssis Suitable candidates were called 
for interview by a Selection Com-
mittee and selections were made on 
the basis of merit.

Infiltration into Jammu tnd Kmhmfo 
by Pakistanis

__-  f  Shrl Dt C. Sharma:
w  \S h r i  J. B. Mehta:
Will the Minister of Home Affairs 

be pleased to state:
(a) whether any attempts on the 

part of the Pakistani nationals to in-
filtrate into the Jammu and Kashmir 
State have lately come to light;

(b) if so, the probable number of 
persons who have entered the Jammu 
and Kashmir State since 1st April, 
1957 so far; and

(c) the steps taken to prevent such 
infiltration?

Hie Minister of State In the Minis-
try of Home Affairs (Shri Datar): (a)
Yes

(b) The information is being col-
lected from Government of Jammu 
and Kashmir

(c) It is not in the public interest 
to disclose the information.

Aeramagnetk! Survey
r  Shrimati Tarkeshwarl 

Slnha:
Shri Raghunath Singh:
Shrl Rap Narain:

*999. < Shii Biahwanath Boy:
| Dr. Bam Snbhag Singh:
| Shri M. D. Mathur:
I 8hrf Kasllwal:

Will the Minister of Steel, Mines 
and Puel be pleased to state:

(a) whether the results of the Asro- 
magnetic Survey of Rajasthan and
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Ganges basin of UP. conducted last 
year by the Canadian team have been 
examined; and

(b) if so, will Government lay on 
the Table a statement showing the 
result of their observation?

The Minister of Mines and Oil (Shri 
K. D. Malavlya): (a) Yes.

(b) As desired a statement is laid 
on the Table of Lok Sabha. [See 
Appendix HE, annexure No. 42.]
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Forged Currency Notes
*1001. Shri Raghnnath Singh: Will 

the Minister of finance be pleased to 
state how many cases of printing of 
forged currency notes have been 
detected during the last three 
months?

The Deputy Minister of Finance 
(Shri B. K. Bhagat): The information 
is being collected and will be placed 
on the Table of Lok Sabha as soon as 
possible.
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Surrey of Godavari Basin
•100*. Shrl B. S. Murthy: Will the 

Minister of Education and Scientific 
Research be pleased to state:

(a) whether any survey has bean 
undertaken on the right bank of the 
Godavary river in Bhadrachalam 
region lor iron ore deposits;

(b) if so, when the survey was 
conducted; and

(c) the results thereof?

The Minister of State in the Minis-
try of Education and Scientific 
Research (Dr. K. L. Shrimali): (a) to
(c). The information is being collect-
ed and will be laid on the Table of 
Lok Sabha when received.

Jemadars In Army Ordnance Corps
fShrl V. P. Nayar:

\  Shri Kodiyan:
Will the Minister of Defence be 

pleased to state:
(a) whether it is a fact that jema-

dars of Army Ordnance Corps of the 
Indian Army are working in super-
visory posts, getting lesser emolu-
ments than those civilian employees 
whose work they supervise; and

(b) if so, the reasons for it?

The Deputy Minister of Defence 
(Sardar Majithla): (a) In the Army 
Ordnance Corps, Civilian Clerks and 
Junior Commissioned Officers are 
bome on a common roster, and the 
supervisory appointments of Head 
Clerks/Assistant Head Clerks are 
filled up from among them on the 
basis of seniority, subject to the exclu-
sion of the personnel considered unfit 
to hold supervisory posts. The rela-
tive seniority in the common roster 
is determined on the basis of length 
of service as Junior Commissioned 
Officer or Upper Division Clerk.

A Jemadar of the Army Ordnance 
Corps, whose basic pay is Rs. 122}—5 
—137J a month, supervises the work 
of the following categories of Civilian

personnel, when he is working in •  
supervisory post:—

Scale « /  pay
(i) Lower Division Rs. 55-3-85-EB-

Cbrks 4-125-5-130
(>i) Upper Division Rs. 80-5-120-EB-

Clerks 8-200-10/2-220
(tii) Civilian Store Keepers

Grade IV Rs. 100-5-X25-6-
i 85

Grade III R». 150-7-185-8-
225

(iv) Stoie-man Rs. 55-3-85-EB-4-
125

In view of this position, a Jemadar 
of the Army Ordnance Corps working 
in a supervisory post gets less basic 
pay as such, than some of the civilian 
employees whose work he supervises.

(b) The terms and conditions of 
service and the pay structure of 
Jemadars and the Civilian employees 
are different. A civilian employee 
gets consolidated rates of basic pay, 
plus certain monetary allowances, 
including dearness allowance. The 
Jemadar gets, in addition to his basic 
pay and a moiety of the dearness 
allowance, various concessions in kind 
which are not admissible to the 
civilian, e.g. free rations, conservancy, 
hair cutting/cleaning and washing 
services, clothing, 66 days’ annual 
leave with free railway warrant, facili-
ties for residential accommodation in 
the lines, etc Under certain condi-
tions, he gets monetary allowances in 
lieu of some of the concessions in 
kind

Excavation at Chandrsketngarh
720. Shri H. N. Mnkerjee: Will the 

Mmister of Education and Scientific 
Research be pleased to refer to the 
reply given to Starred Question 
No. 100 on the 16th May, 1957 and 
state:

(a) whether the report regarding 
excavation by Calcutta University at 
Chandraketugarh has been received; 
and

(b) if so, the contents thereof?
The Minister of State in the Ministry

of Education and Scientific Iw e m l 
(Dr. K. L. Shrimali): (a) Yes, Sir.
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(b) A copy of the report obtained 
from the Calcutta University by the 
Department of Archeology is placed 
on the Table ot Lok Sabha. [See 
Appendix III, annexure No. 48.]

Happy Training Diploma

731. Shri Khadilkar: Will the Minis-
ter of Education and Scientific 
Research be pleased to state:

(a) whether any representation has 
been received by the Government for 
the recognition of Happy Training 
Diploma for Primary Schools award-
ed by the Happy Training Centre, 
Delhi; and

(b) if so, the action taken thereon9

The Minister of State in the Ministry 
of Education and Scientific Research 
(Dr. K. L. Shrlmali): (a) Yes, Sir

(b) The matter is under considera-
tion. For the time being, recognition 
has been accorded to the Diploma for 
the academic year 1957-58 in the Delhi 
Territory

Welfare of Scheduled Castes

732. Shri D. C. Sharma: Will the 
Minister of Home Affairs be pleased 
to state the amount spent during 
1956-57 on development works in 
Punjab for the Welfare of Scheduled 
Tnbes and Scheduled Castes out of 
the Central grant-in-aid allotted for 
the purpose?

The Minister of State in the Ministry 
of Home Affairs (Shri Datar): A sum
of Rs. 19*84 lakhs was sanctioned as 
grant-in-aid to the Government of 
Punjab for the welfare of Scheduled 
Tribes and Scheduled Castes during 
the year 1956-57. The information 
regarding the amount actually spent 
by the State Government is being 
collected and will be laid on the 
Table of the House as soon as 
received.

Motor Accidents In DelM
733. Shri D. C. Sharma: Will thfr 

Minister of H um  Affairs be pleased 
to state:

(a) the number of motor accidents 
m Delhi from the 1st May to the Slat 
July, 1957; and

(b) the number of persons who 
died as a result thereof?

The Minister of State la the Ministry 
of Home Affairs (Shri Datar): (a) 383.

(b) 34

Translation of Acts
734. Shri S. C. Samaata: Will the 

Minister of Law be pleased to state 
how many of the Acts passed by Par-
liament since 1947 have been trans-
lated into Hindi and published?

The Minister of Law (Shri A. X~
Sen): 108 Central Acts passed between 
1947 and 1956 have been translated 
into Hindi and published.

Excise Offences
735. Shri Bibhutl Mishra: Will the 

Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that Delhi 
Police took effective action against 
excise offences during 1956-57; and

(b) if so, the value of recovered 
illicit excise goods?

The Minister of State la the Minis-
try at Home Affairs (Shri Datar) i
(a) Yes

(b) Dunng 1956—Rs. 63,965:74. 
Dunng 1957 (1-1-1957 to 29-5-1957> 
—Rs 1,65,090-80.

«mfrT ftmrt
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Training In Rifle Shooting

/Pandit D. N. Tiwary: 
m  *^Shri H. C. Shamu:
Will the Minister of Bone Affairs

be pleased to state.
(a) number of 22 rifles supplied to 

each State Government so far for 
giving instructions to civilians in rifle 
shooting at Police Stations,

(b) number of Police Stations in 
.each State where such training is 
being given;

(c) the highest number of trainees 
.at a centre, and

(d) the number of civilians who 
were given training in nfle shooting 
by the Government of Rajasthan 
under the Scheme?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) to (c) A Statement containing 
•the information is laid on the Table 
[See Appendix III, annexure No 45]

(d) None so far under this Scheme

Settlement of Land
791. Shri L. Achaw Singh: Will the 

Minister at Home Affairs be pleased 
-to state

(a) the number of applications tar 
settlement of new land received in 
the Imphal West Tehsil, Imphal East 
Tehsil, Bishenpur Tehsil, T ^ ’bal

Tehsil and Jlribazn of Manipur during 
the years 1958,1986 and from January 
to June 1957;

(b) the number of cues disposed of 
during the above periods;

(c) the total number of acres set-
tled and for how many years;

(d) the number of settlements can-
celled after issuing annual patta dur-
ing the above periods; and

(e) the reasons therefor’

The Minister of State In the Minis-
try at Home Affairs (Shri Datar):
(a) to (e) The information is being 
collected and will be laid on the 
Table of Lok Sabha in due course

Export of Orissa Minerals

7S9. Shrl P. G. Deb: Will the Mm- 
ister of Finance be pleased to state 
the income of Government from the 
export of Onssa minerals to foreign 
countries9

The Minister of Finance (Shrl T. T.
Wrhflmamn/tharl); Of the minerals
exported from India, the only one on 
which there is an export duty is 
Managanese Ore The export duty 
collected on this Ore from Septem-
ber, 1956, when the duty was re-im-
posed, to June^ 1957, was Rs. 3*14 
crores

Exports of Manganese Ore are not 
recorded according to the State of 
origin The amount of export duty 
attributable to the Onssa Manganese 
Ore is, therefore, not available

Road Accidents in Delhi
740. Dr. Bam Snbhag Singh: Will 

the Minister of Home Affairs be 
pleased to state:

(a) the number of road accidents 
that have occurred in New Delhi and 
Delhi during the year 1956-57;

(b) the number of oases which 
proved fatal due to these accidents; 
and
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(c) whether road accidents are on 
the increase in Delhi and New Delhi? 

The Minister of State in the Minis-
try of Home Ailairs (Shri Datar): 

(a) 1956 
1957 (1-1-57 to 30-6-57) 

(b) 1956 
1957 (1-1-57 to 30-6-57) 

- 2621 
819 

- 114 
63 

(c) No. There has been a consiaer-:-
able decrease in road accidents dur-
ing the fust half of 1957. 

Travelling Allowances of Ministers 

741. Shrimati Parvathi Krishnan: 
Will the Minister of Home Ailairs be 
pleased to state: 

(a) the total amount drawn by each 
·Minister towards travelling allowance 
and any other allowances in 1955-56; 

(b) whether any measures have 
been taken to reduce the expenses in 
view of the economy measures taken 
by Government; and 

(c) if so, the details thereof? 

The Minister of State in the Minis-
try of Home Ailairs (Shri Datar): 
(a) to (c). The information is being 
collected and will be laid on the 
Table of Lok Sabha as soon as pos-
sible. 

utkal Univenity Building 

742. Shri Sanganna: Will the ~
ister of Education and SclenWlc 
Research be pleased to state: 

I 

(a) whether the Government of 
Orissa have approached the Union 
Government for financial assistance 
required for the construction of the 
Utkal University building; 

(b) if so, what is the amount 
applied for; and 

(c) the amount sanctioned? 
' 
The Minister of State in the Minis-

try of Education and Scientific Re-
search (Dr. K. L. Shrimall): .(a) Yes, 
Sir. 

(b) In July, 1955, the Government 
of Orissa forwarded to the University 
Grants Commission for consideration 
a scheme for construction of build-
ings of the Utkal University under 
the First Five Year Plan and the 
Second Five Year Plan amounting to 
Rs. 13.,58,00,0 and Rs. 23,31,000 res-
pectively. 

(c) The University Grants Com-
mission have already sanctioned a 
grant of Rs. 3 '.5 lakhs for the con-
struction of laboratory buildings. 

Improvement of Libraries, Labora-
tories and Salaries of University 

Teachers in Orissa 

743. Shri Sanganna: Will the Min-
ister of Education and Scientific 
Research be pleased to state: 

(a) whether the Government of 
Orissa have applied for any financial 
assistance for the improvement of 
libraries, laboratories and the raising 
of salaries of the university teachers 

.... during the Second Five Year Plan; 

(b) if so, the amount applied under 
each category; and 

(c) the amount sanctioned? 

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimall): (a) Yes, 
Sir; except in respect of the salaries 
of University teachers. 

(b) and (c). A statement givmg 
the requisite information is laid on 
the Table. [See Appendix III, an-
nexure No. 46]. 

Multi-purpose Schools hi· Oris.u 

744. Shri Sanganna: Will the Min-
ister of Education and ScienWlc 
Research be pleased to state: 

(a) whether the Government of 
Orissa have applied for grants for the 
conversion of Higher Secondary 
Schools into Multi~purpose Schools 
during the first year of the Second 
Five Year Plan; 

(b) if so, the amount applied -for; 
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(c) the amount sanctioned;

(d) whether any grants were made 
^nwng the First Five Year Plan 
period,

(e) if so, the amount thereof, and

({) how many Higher Secondary 
Schools have been converted into 
Multi-purpose Schools during the first 
plan period7

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) Yes, 
Sir, but the grants related to the 
conversion of high schools and not 
Higher Secondary Schools

(b) Rs 12,07,700/
(c) Rs 6,03,850/-
(d) Yes, Sir
(e) Rs 5,85,420/-
(f) Nil, Sir

Travelling Allowances of Ministers

745. Shri Snrendranath Dwivady:
Will the Minister of Home Affairs be 
pleased to state

(a) the money expended on Minis-
ters' and Deputy Ministers’ tours 
within and without the country since 
the hggmnmg of the current financial 
year,

(b) the breakdown of the figure 
Ministry-wise,

(c) the amount spent on the Prime 
Minister’s last European tour; and

(d) how much money has been 
spent on the Defence Minister’s 
latest trips to the United States, West 
Asia and Europe?

The Minister of State Is the Minis-
try of Home Affairs (Shri Datar):
(a) to (d) The information is being 
collected and will be laid on the 
Table of Lok Sabha as soon as pos-
sible.

U n a n
746. Shri Kriahnalah: Will the Min-

ister of Steel, Mines sad Fael be 
pleased to state the reasons why there 
is delay in the issue of licences to the 
mine owners in Andhra Pradesh deal-
ing in iron ore, when their ores are 
recommended by the State Govern-
ment and sent for approval?

The Minister of Mines and OU (Shsl 
K. D. Malavlya): The actual position 
is that of the 27 applications recom-
mended by the Andhra Pradesh Gov-
ernment in recent months, 10 have 
been approved by the Central Gov-
ernment, 14 awaiting further details 
from the State Government and S 
have had to be referred to the Geo* 
logical Survey of India for tech-
nical advice I cannot, therefore, 
agree that there has been any delay 
on the part of the Umon Government 
Such delay as has taken place is 
due to the insufficient information 
furnished m the first instance which 
has entailed requests for clarification.

Destruction of Tobacco Crops

747. Shri Awasthi: Will the Minis-
ter of Finance be pleased to state:

(a) whether a number of tobacco 
growers m the country have applied 
for permission to destroy their crops 
this year,

(b) if so, the number of such appli-
cants from each tobacco-growing 
State and the decision of Govern-
ment m this matter, and

(c) the quantity of tobacco found 
surplus due to high rate of duty by 
the growers during the period from 
1950 to 1956?

The Minister of Finance (Shri T. T. 
Krishnamacharl): (a) and (b). The 
required information is not readily 
available If the information is to be 
collected, all the Range Officers who 
number over two thousand, spread 
throughout the country, have to be 
addressed which will involve haovy
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cost and , considerable amount at 
labour and time.

(c) This information is not avail-
able.

Harijan Welfare Board
748. Shrl TM wwirf.. w ill the Min-

ister of Home Affairs be pleased to 
state:

(a) whether the Harijan Welfare 
Board and the Tribal Welfare Board 
have been reconstituted; and

(b) if so, the names of members at 
these Boards?

The Minister of State In the Minis-
try of Home Affairs (Shri Datar):
(a) Yes, Sir.

(b) Copies of the Resolutions issued 
in this connection are placed on the 
Table of Lok Sabha. [See Appendix 
III, annexure No. 47].

Pakistan Nationals in Bombay
749. Shrl M. B. Thakore: Will the 

Minister of Home Affairs be pleased 
to state the total number of Pakistan 
nationals who have come over to 
Bombay State and parts of Gujerat 
during 1956-57 to stay permanently?

The Minister of State In the Minis-
try  of Home Affairs (Shrl Datar):
The information is being collected 
and will be laid on the Table of Lok 
Sabha as soon as it is available.
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Southern Zonal *Cooaell
751. Shrl B. S. Morthy: Will the 

Minister of Home Affairs be pleased
to refer to the answer given to Star-
red Question No. 350 on the 28th 
July, 1957 and state:

(a) the estimated annual expendi-
ture of the office of the Southern 
Zonal Council and the share borne by 
the parties concerned;

(b) the authority under which this 
office functions; and

(c) whether it works as a liaison 
or the agent of the Centre?

The Minister of State In the Minis-
try of Home Affairs (Shrl Datar):
(a) The estimated annual expendi-
ture on the office of the Southern 
Zonal Council is Rs. 90,200, which 
will be wholly borne by the Central 
Government.

(b) The office of the Zonal Council 
functions under the Chairman of the 
Council.

(c) No.

Regular Temporary Establishment at 
Assistants

75*. Shrl Balmlkl: Will the Mini*, 
ter of Home Affairs be pleased to
state:

(a) the quotas reserved for ea£h 
category of temporary Assistants in 
the new Regular Temporary Estab-
lishment;

(b) whether it is a fact that new 
Regular Temporary Establishment of 
Assistants has not been announced for 
a long time; and

(c) the date by which Government 
propose to bring out another Regular 
Temporary Establishment of Assis-
tants?
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The MlaMer of 8W» te the MBnis- 
try of B ern  Affairs (Shri Datar):
(a) Twenty-five per cent ol perma-
nent vacancies in the grade ot Assis-
tants are to be filled through the 
Regular Temporary Establishment in 
the grade fropi among the following 
three categories of persons:

(1) persons who are permanent in 
Grade I of the Central Secretariat 
Clerical Service at its initial consti-
tution, on the basis of seniority sub-
ject to the rejection of the unfit;

(2) Persons declared quasi-perma-
nent in the grade of Assistants;

and
(3) Persons who had qualified at 

the II Test held in 1951 for the Assis-
tant’s grade but have not been 
absorbed so far in the grade through 
the R.T.E. of Assistants.

The proportion of vacancies to be 
allotted to these three categories res-
pectively in the R.T.E. of Assistants 
is 4 :3 :1 .

In addition to the above twenty- 
five per cent of permanent vacancies 
m the grade, an equal number at 
vacancies is to be filled through the 
R.T.E. of Assistants from among per-
sons who are declared successful at 
a limited competitive examination to 
be held by the Union Public Service 
Commission, at which temporary As-
sistants and permanent and officiat-
ing Upper Division Clerks will be 
eligible to compete. This category 
of persons also will thus be fitted into 
the R.T.E. at an appropriate point in 
the cycle.

(b) and (c). Preliminary lists of 
eligible persons are under prepara-
tion; but the finalisation of the R.TJC. 
list will have to await the results of 
the proposed Limited Competitive 
Examination.
Grants for Scheduled Castes in Kerala

753. Shri L Eacharaa: Will the 
Minister of Home Affairs be pleased 
to state:

(a) the amount of money allotted 
by the Central Government for the

year 1957-58 for the welfare of Sche-
duled Castes in Kerala;

(b) the total amount that will be 
spent on their welfare during the 
same period;

(c) the amount allotted during 
1959-57 by the Central Government 
for the above purpose; and

(d) the amount spent during the 
same period?

The Minister af State in the Minis-
try of Home Affairs (Shri Datar):
(a) A sum ot Rs. 5-52 lakhs has been 
given to the State Government for 
the welfare of Scheduled Castes dur-
ing 1957-58 under the Centrally 
sponsored programme. Under the 
state sector, schemes costing Rs. 32*76 
lakhs have been received from the 
State Government and are under 
consideration. The Central share will 
be 50% of the cost of approved 
schemes.

(b) The entire amount is likely to 
be spent as the ceilings of grants-in- 
aid which the State Government could 
expect during the year under the 
State sector of the Plan have already 
been intimated and they have been 
asked to go ahead with the Imple-
mentation of the schemes from their 
awn share of 50% without waiting 
for formal sanction.

(c) Rs. 7:80 lakhs under the state 
sector and Rs. 3'72 lakhs under the 
Centrally sponsored programme were 
allotted during 1956-57.

(d) The information is being col-
lected and will be laid on the Table 
of Lok Sabha as soon as received.

Hostels for Tribal and Scheduled 
Castes Students In Trtpom

754. Shri Bangshi Thakur: WiH the 
Minister of Education and SetaatMe 
Research be pleased to state:

(a) the total number of hostels or 
boarding houses for Tribal and Bria* 
duled Castes and minority students in 
Tripura;
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(b) whether there is any provision 
in the Second Five Year Plan to 
increase their number; and 

(c) if so, what is the number and 
within what period? 

The Minister of State in the-Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) to 
(c). Information is being collected 
and will be laid on the Table of 
Lok Sabha in due course. 

Professors in M.B.B. College, Agartala 

755. Shri Dasaratha Deb: Will the 
¥inister of Education and Scientific 
Research be pleased to stale: 

(a) the number of temporary pro-
fessors in the M.B.B. College, Agar-
tala; 

(b) how long they have been -tem-
porary; 

(c) whether it is a fact that a num-
ber of posts of professors remain 
vacant because temporary . posts do 
not attract applicants; and 

(d) the steps Government propose 
to take to make these posts perma-
nent? 

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) to 
{d). The necessary information is 
being collected and will be laia on 
the Table of Lok Sabha in due course. 

Development of Regional 
Languages in Andhra 

756. ShrJ B. S. Murthy: Will the 
Minister of Education and Scientific 
Research be pleased to refer to the 
reply given to Starred Question No. 
454 on the 30th July, 1957 and state: 

(a) the amount to be given as 
Grants-in-aid during 1957-58 to 
Andhra Pradesh for the development 
of regional languages; and 

(b) the heads on which it is to be 
used? 

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) No 
scheme regarding the development of 
regional language has been received 
from the Andhra Pradesh Govern-
ment in · response to the Ministry of 
Education's communication issued on 
13th November, 1956 and no grant-
in-aid _has been paid to that State so 
-far during 1957-58. The quantum of 
grant will be considered on receipt of 
a scheme from the Andhrli Pradesh 
State. 

(b) Does not arise. 

Teachers in Delhi •Schools 

757. Swami Ramanand Shastri: Will 
the Minister of Education and Scien-
tific Research be pleased to refer to 
the answer given to Unstarred Ques- · 
tion No. 92 on the 21st May, 1957 and 
state: 

"'• (a) the number of teachers work-
ing in Government or Government-
aided schools in Delhi teaching Lower 
Mathematics upto XI class (i) since 
1st January, 1947 or before and (ii) 
after 1st January, 1947, who are plac-
ed in the grade of Rs. 200-400; and 

(b) the number of those who are 
not placed in the grade of Rs. 200--
400? 

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) and 
(b) . The information is being col-
lected and will be laid down on the 
Table of Lok Sabha in due course. 

Trained Graduate Teachers in 
Delhi Schools 

758. Swami Ramanand Shastri: Will 
the Minister of Education and Scien-
tific Research be pleased to state: 

(a) the number of trained gr~dllate 
teachers working in Government or 
Government-aided schools in Delhi 
teaching upto XI class (i) Lower 
Mathematics (ii) subjects other than 
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Lower Mathematics who were pieced 
in the grade Rs. 200—400; end

members nominated by the Rajya 
Sabha to serve on the —<* Join

(b) the number of those who were 
not placed in the grade of Rs. 200— 
400 at the of implementation of 
the new grades?

The Minister of State In the Minis-
try of Edacatfam and Sdentttc Re-
search (Dr. K. L. Shrlmali): (a) and
(b). The information is being col-
lected and will be laid on the Table 
of Lok Sabha in due course.

MESSAGES FROM RAJYA SABHA

Secretary; Sir, I have to report the 
■following three messages received 
from the Secretary of Rajya Sabha:—

(i) ‘In accordance with the pro-
visions of rule 9? of the Rules of 
Procedure and Conduct of Busi-
ness in the Rajya Sabfia, I am 
directed to enclose a copy of the 
Indian Succession (Amendment) 
Bill, 1957, which has been passed 
by the Rajya Sabha at its sitting 
held on the 12th August, 1957.’

(ii) ‘In accordance with the 
provisions of rule 97 of the Rules 
of Procedure and Conduct of 
Business in the Rajya Sabha, I 
am directed to enclose e copy of 
the Minimum Wages (Amend-
ment) Bill, 1957, which has been 
passed by the Rajya Sabha at its 
sitting held on the 13th August, 
1957.’

(iii) I am directed to inform 
the Lok Sabha that the Rajya 
Sabha, at its sitting held on 
Wednesday, the 14th August, 
1957, passed the enclosed motion 
concurring in the recommenda-
tion of the Lok Sabha that the 
Rajya Sabha do join in the Joint 
Committee of the Houses on the 
Bill to consolidate end amend the 
law relating to the government 
of the Navy. The names ot the

Committee are set out In the 
motion.

MOTION

“That this House concurs in ' the 
recommendation of the Lok Sabha 
that the Rajya Sabha do join in the 
Joint Committee ot the Houses on the 
BUI to consolidate and amend the 
law relating to the government of 
the Navy, and resolves that the 
following members at the Rajya 
Sabha be nominated to serve on the 
said Joint Committee:—

1. Dr. R. K. Mookerjee.
2. Dr. W. S. Barlingay.
3. Dr. Raghubir Sinh.
4. Shri Sonusing Dhansing Pa til.
5. Shrimati K. Bharathi.
6. Shri T.S. Pattabiraman.
7. Sardar Raghbir Singh Pan- 

jhazari.
8. Shah Mohammad Umair.
9. Shri Mahabir Prasad.

10. Shri B. K. Mukerjee.
11. Dr. H. N. Kunzru.
12. Shri V. Prasad Rao.
13. Shri V. K. Dhage.”

INDIAN SUCCESSION (AMEND-
MENT) BILL AND MINIMUM 
WAGES (AMENDMENT) BILL

La id  on  t h e  Ta bl e  as  pa sse d  b y  
Ra j y a  Sabha  

Secretary; Sir, I lay the following 
Bills, as passed by Rajya Sabha, on 
the Table of the House:

(i) The Indian Succession (Amend-
ment) Bill, 1957.

(ii) The Minimum Wages (Amend-
ment) Bill, 1957.
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CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

F l o o d s  in  J a m u n a

Shri Sonavane (Sholapur—Reserv-
ed—Sch Castes) Sir, under Rule 197, 
I beg to call the attention ot the Mi-
nister of Home Affairs to the follow-
ing matter of urgent public impor-
tance and I request that he may make 
a lenient thereon —

(a) Extent and magnitude of 
the recent floods m Jamuna,

(b) Damage caused to property 
and crops,

(c) Specific measures so far 
taken by Government to relieve 
distress and to rehabilitate the 
affected persons
The Minister of Home Affairs 

(Pandit G. B. Pant) Sir during the 
heavy rams in the last week of July, 
the water level of the Jamuna touch-
ed the danger point on 28th of July 
but did not actually cross it There 
was no evacuation of cattle or human 
beings and no loss of life There was 
also no damage to property except 
that thi seedlings of the khanf 
crops in certain villages m the 
riverine tract were slightly affected 
bv the over-flow of water For the 
piotection of the adjoining areas the 
Shahdara Bund was constructed last 
year and the lower marginal bund 
was re-inforced this year A new 
bund joining the Shah Alam Bridge 
and Coronation Memorial has been 
constructed this year to give perma-
nent relief to 14 villages which are 
affected by floods and were maroon-
ed during the recent floods Their 
nbadu, art being shifted to safe sites

ARREST AND DETENTION OF A 
MEMBER 

Mr Speaker: I have to inform the 
House that I have received the fol-
lowing letter dated the 16th August, 
1957 from the Deputy Superintendent 
of Police, Jaipur City}—

"I have found it my duty m 
the exercise of my powers under

section 54(1) of the Code of Cri-
minal Procedure 1898, to direct 
that Shn Hansh Chandra Sharma, 
Member, Lok Sabha, be arrested 
for having committed an offence 
under Section 309 of the Indian 
Penal Code

Shri Hansh Chandra M P, was 
accordingl* anestid at 2 am  on 
16th August, 1957 and is at pre-
sent lodged in Central Jail, Jai-
pur ” *

•DEMANDS FOR GRANTS—contd 
Ministry of Home Affairs

Mr Speaker The House will now 
resume further discussion of the De-
mands foi Grants i elating to the 
Ministry of Home Affairs Out of 8 
hour'' allotted, 4 hours and 8 minutes 
have already been availed of and 3 
hours and 52 minutes now remain 
The list of selected Cut Motions re-
lating to these Demands which have 
been treated as having been moved 
had already been circulated to Mem-
bers on the 14th August

What time would the hon Home 
Wmistei take for the reply’

The Minister of Home Affairs 
(Pandit G B Pant): As long as cm 
be spared

Mr Speaker There are 3 hours 
and *52 minutes

Pandit G B. Pant. 52 minutes
Mr Speaker All right The hon 

Shn Datar was in possession of the 
llouse and he may now continue his 
speech •

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): 
Mr Speaker Sir last time 1 dealt 
with a number of points I would 
not like to take more time than is 
absolutely essential for touching 
upon two points One is with regard 
to the reservation for the Scheduled 
Castes and Tribes An hon Member, 
possibly new to this House, even sug-
gested that this reservation should

•Moved with the recommendation of the President
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JShri Datar] 
o p e r a te  even so far as the member-
ship of the Union Public Seruce 
Commission, Judgeship of the High 
Courts and a number of other posts 
are concerned May 1 point out that 
this reservation is already operative 
in certain percentages so far as the 
All India Services are concerned and 
also so far as the Central Govern-
ment Services are concerned When-
ever persons have to be appointed on 
the basis of examinations, etc in 
respect of All India Services, a cer-
tain proportion— 12 J per cent for the 
Scheduled Castes and 5 per cent for 
the Scheduled Tribes—is being reserv-
ed I am happy td find that during 
the last few years, the number of 
persons that are being admitted to 
the IAS and IPS is ri'ing though 
slowly In the higher services, we 
are giving a higher percentage and 
there also, every attempt has been 
made to have a greater intake to the 
extent possible, consistent with the 
maintenance of minimum standards 
of efficiency

I may point out that all this 
reservation naturally applies to direct 
recruitment It cannot be applied to 
what can be stated selection posts or 
to promotion posts Piomotion has 
to depend upon the performance of 
the man concerned When a man 
has to be recruited then it is only a 
question of riserv'ition it is already 
being implemented But it would 
be entuely wrong to have promo-
tions offered on the basis of reserva-
tion of stats A person enters into 
Government service His further pro 
gress or promotion * to higher posts 
must depend naturally on the quality 
of the performance It would be 
entirely inadvisable, if not actually 
harmful, to make a rule that a cer-
tain percentage should be reserved m 
promotions Instead of working bet-
ter, more satisfactorily and efficient-
ly, people of certain castes or com-
munities would be looking to promo-
tions not because they have carried 
out their work properly but because 
they belong to certain castes

Only * few days back, there was a 
discussion on a noi-official Member’s 
Resolution, wherein he contended that 
these benefits, including the benefits 
of reservation, should be done away 
with The Prime Minister interven-
ed in the debate

Shri B. S. Murthy (Kakmada—
Reserved—Sch Castes)’ May I cor-
rect the hon Minister’ The Resolu-
tion wanted to do away with scholar-
ships based on considerations of caste

Shii Datar. I accept the correction 
But ultimately there was this idea 
The hon Member who had brought 
forward that Resolution wanted to do 
away with certain benefits bemg 
extended to the Scheduled Castes 
Reservation in service is also one 
such benefit All th t same, Govern-
ment arc anxious to have as many 
piople from the Scheduled Castes and 
Ti ibi >1 m servicc It is likely that in 
the* course of the next few days, there 
would bt a debate on the Report of 
the. Commissioner for Scheduled 
Cast(s and Scheduled Tribes There-
fore I am not gomg to deal with the 
subject at great length but only point 
out that the Government are anxious 
to have more people and therefore, a 
numbtr of benefits m respect of their 
entry into ser\iecs is provided for I 
am quite confident that the intake 
would grow gradually according as 
more and mor<_ persons become quali-
fied fiom these communities

The next question is about jail 
reforms Shn Radha Raman sugges-
ted this It 15 a State subject All 
the same the Government are inter-
ested in see ing that the administration 
of jails is carried on properly and it 
depends upon certain accepted prin-
ciples Formerly, the principle was 
to give deterrent punishments but 
recently there is the emergence of * 
new idea This question should be 
approached in as human a way as 
possible The approach should be to 
reform and rehabilitate the prisoner 
When he comes out>.of the Jail, he 
should become a useful member of 
the society instead of continuing to
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be an anti-social being. Dur1ng tht! 
last five or six years, a number of 
States-Bombay, for instance-had 
anpointed certain committees and 
their reforms are already implement-
ed. 

There was a view voiced in this 
House and elsewhere that there 
should be a uniform set of rules for 
jail administration. That was a 
question worth considering. The 
matter is now under the consideration 
of the Government of India. A sub-
committee has been appointed which 
is going into the whole, question of 
jail reforms. It met last month and 
it is considering the whole matter-
how to have an All India skeleton 
jail ma:-:.~ia l, revision of the Pris0ns 
Act and other Central laws, what 
should be done about classification of 
prisoners, offences in jails which may 
appear ordinary and not offensive but 
really serious, offences just like 
smoking in jails, the care of children 
and women prisoners, standards, 
statistical forms, hand-cuffing and 
fettering of prisoners, etc. All these 
had been under the consideration of 
the Committee appointed by the Gov-
ernment of India. There are Inspec-
tors-General of Prisons from various 
States in addition to certain non-offi-
cials also. We have a representative 
of the staff of the Tata Institute of 
Social Sciences. That Committee is 
now working. We are confident that 
after its report is received and the 
States are consulted, we shall have a 
set of rules which will more or less 
be uniform and which would be of 
use for all the States. This question 
has to be considered in conjunction 
and full co-operation with all the 
State Governments and I am quite 
confident that in the course of the 
next few years, the administration of 
jails would be carried on in a very 
systematic m anner. As I h ave stated, 
the underlying principle is the reform 
of the man and the rehabilitation of 
the man morally so that we can make 
him a useful citizen of the State. 

Lastly, I only want to give the 
exact figures in regard to certain 
aspects of the States reorganisation. 

I may point out that the question of. 
having a larger bilingual Bombay 
State was sponsored by Members of. 
P arliament of a single Party, as some-
body said and condemned that party, 
but mostly by Members who did not 
belong to the Congress Party at all. 
Out of 15 Members who took special 
steps for having a bilingual Bombay 
State 13 were non-Congress Members 
of Parliament and only two were 
Congress Members. Then, ultimate-
ly, when this amendment was put to 
vote all the dissentients, taking al~ 

the p arties together, were only 40. 
That is almost the lowest figure that 
was reached so far as the extent of 
opposition is concerned. Hon. Mem-
bers belonging to various parties like 
the P .S.P. and others-Shri Asoka 
Mehta, Acharya Kripalani, Shri Jaipal 
Singh and a number of others-all 
voted for this amendment. And, 
inasmuch as it was moved and it had 
the largest measure of support, there-
fore , the Government accepted this 
amendment. · 

So, that will point out to this House 
r, that so far as this important question 

was concerned, it was conceived of 
and it was fostered by a number of 
hon. Members other than even Con-
gressmen, and the Government accep-
ted it because it had behind it the 
largest measu~e of support from the 
hon. Members of this House. 

Lastly, I would like to point out 
that the highest question of public 
interest was taker:i into account wlien 
this Bilingual Bombay State Resolu-
tion was passed by this hon'. House. 
That is the reason why I stated that 
so far as this resolution is concerned, 
w e ought to treat it with the ~reatest 
amount of respect that any resolution 
of this hon. House ought to have, not 

, only from the ,lVIembers of this Par-
liament but from th e country as well. 

Shri E. V. K. Sampath (Namakkal): 
Mr. Speaker, Sir, lhe Ministry of 
Home Affairs is mainly concerned 
with public services, p11blic security, 
administration of some territories and 
some other miscellaneous subjects. 
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[Shn E V K Sampath]
With regard to the public services, 

the problem of disparity in scales of 
pay and conditions of service between 
the State and Central Government 
employees is still unsolved, though 
there seems to be a meagre attempt 
on the part of both the State and 
Central Governments

Especially in the case of the non- 
gazetted services in the South, though 
they are considered second to none in 
their efficiency and quality of work 
in the whole of India, they are paid 
the lowest scales of pay and allow-
ances This had been for a very long 
time I request the hon Home Minis- 
tei lo try his level best to remove this 
age-long anomaly and inequality in 
that part of India I hope and wish 
that the hon Home Minister exerts 
his influence to include the scales of 
pay allowances and other conditions 
of service of the non-gazetted services 
of the State Governments within the 
terms of reference of the Second Pay 
Commission

Now I wish to say a few words 
about the administration of Andaman 
and Nicobar Islands and the Lacca-
dive, Amindiv and Minicoy Islands 
As for the demand of the people of 
the Andamans to have an elected 
representative m  this House, it is not 
fair on the part of the Government to 
turn a deaf ear to it Even the local 
Advisory Committee in that Island is 
a nominated body One cannot under-
stand why that should not be an elec-
ted bodj What is the harm, that 
the Government is afraid of, in hav-
ing an elected body instead of this 
nominated one9 I appeal to the Gov-
ernment to concede these two legiti-
mate demands of these people

About the high school conducted by 
the Government in that Island, I shall 
say a few words In that school 
Hindi, Bengali and English are taught 
but not Tamil Is it not a grave 
injustice, especially when it is a fact 
that more than 46,000 tamilians are 
Hving in that island, which is more 
than 50 per cent of the whole of the 
population of those islands'? This

injustice should be immediately gdf 
rid ot Or, will it have to reckoned 
as <>ne of the many cases of the usual 
policy of neglect of and discrimina-
tion against the people of the South 
by the Centre7

Itt this connection I wish to draw 
the attention of the Government to 
the fact that thousands of people of 
Indian origin are being driven out of 
Ceylon Most of them happen to be 
tamilians They are very poor, and 
they have no hope of getting work or 
any other means of livelihood ta 
Tanulnad because Tamilnad itself is 
facing an acute crisis of unemploy-
ment due to its being one of the most 
neglected Southern States by the 
Centre I would appeal to the hon 
Home Minister to give help and 
encouragement to these displaced per-
sons who have hitherto received no 
help whatsoever either from the Cen- 
tr t  or from the State Government 
The help should be in the direction of 
a detailed plan being thought out and 
implemented without any delay to 
stttlt- them in the Andaman and 
NitObar Islands

Ttiese islands as well as the Lacca-
dive Amindiv and Mimcoy Islands 
are badly in need of adequate trans- 
poit and communication facilities 
Among these two groups the Lacca-
dive group suffers more Only 
rec< ntly these islands have come to 
be administered by the Centre, and 
so 1 do not accuse the Central Gov-
ernment for all its backwardness 
But stiH the Government’s attention 
must be drawn to the long neglected 
and the most backward condition of 
these islanders I beg to submit, Sir, 
that first of all, if adequate and regu-
lar steamer service is provided for 
these islands to communicate easily 
with the people of the mainland then 
they can make much headway 
towards progress

For the Andaman Isles also, we 
eanriot say that there is adequate and 
regular facilities of transport and 
communications Steamer services to 
these islands both from Madras aad
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Calcutta must be increased and regu-
larised The air service between Cal-
cutta and Port Blair should be resum-
ed and steps should be taken to pro-
vide an air service between Madras 
and Port Blair also.

While timber industry has much 
prospects m Andamans, starting of 
fisheries on modern lines has wide 
scoper m both these two groups of 
islands

With regard to the subject of reor-
ganisation of States, I have nothing 
more to add to what had already been 
-said by sorpe of the hon Members 
from Bombay The unsolved prob-
lems are still problems Because the 
Government says, that the question of 
reoi ganisation had been settled once 
foi all, they aie not solved as if by 
magic. For example, dunng the pro-
cess of r(‘organisation in the South, 
some areas which aie predominantly 
tamilian were not included in Tamil- 
nad But our Andhia and Malayalee 
bicthrcn feel that those areas had 
been legitimately included m their 
respective States If this problem is 
to be solved impartially and in a just 
manner, the onlv method is by 
lcf. ndum An decision taken 
thiough this mi_ihou -Miould be agree-
able to all the people of these neigh-
bouring States

And, with regard to a re-nammg of 
Madras State as Tamilnad, we are not 
able to understand why the Govern-
ment so adamantly refuses to grant 
the wishes of the people m so simple 
an issue like this Instance like this 
clearly shows how the Government is 
cultivating a knack of developing 
simpler issues to a more complicated 
and troublesome nature.

With regard to the question of offi-
cial language of the Indian Union, it 
must be approached with utmost 
caution and prudence If the Gov-
ernment is really interested in creat-
ing an atmosphere of peace, concord 
and amity between the North Indian 
people, who speak the Indo-Aryan 
group of languages, and the South 
Indian^ people, who speak the Drav:-

rhan group of languages, it should 
take every step to guard itself from 
succumbing to the wild imaginations 
of those who want to impose Hindi 
on all other non-Hmdi speaking peo-
ple of this country There are already 
clear signs of some people thinking in 
terms of imposing Hindi at all costs, 
mspite of appeals, advices and notes 
of warnings given from time to time 
b> experienced, eminent and even 
tiusted Congressmen from the South.

The word ‘unity’ is often used by 
these people m support of their ambi-
tious. scheme ‘Unity’, Sir, as we all 
know, ib not brought about either by 
law or by force It must result from 
mutual love and respect. When force 
is used, and if they say that it is for 
tht sake of unity, we can very well 
understand that it is not unity but 
enforced uniformity they are after.

Only because a language is spoken 
b\ a large number of people and 
another language is spoken by a 
small* r number of people, does it 
mean that the latter should become 
to be tin ted  as an inferior class of 
citizens’

Some lion. Members. No, no
Shri E. V'. K. Sampath: If a lan-

guage is to btcome the official lan-
guage of a country, the advantages or 
disadvantages in learning that lan-
guage should be the same and equal 
to all the citizens of the country In 
this connection, one should not forget 
that India is not only a multilingual 
State but also a multi-national State.

The gentlemen belonging to the 
Congress Party, when they hear about 
the demand for the establishment of 
Dravidanad as voiced by the Dravida 
Munnetra Kazhagam, are filled with 
rage and indulge in abuses and call-
ing names But only if they take 
some pains to search and trace back 
the causes and conditions which gave 
birth to this demand, they would find 
the introduction of compulsory Hindi 
in the schools by the first Congress 
Ministry m Madras headed by Mr.
C Rajagopalachanar, to be {he first 
and'foremost cause which made this
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demand inevitable. Those were the 
days when Tamil and Tamilian cul-
ture were adversely affected on one 
side by English and on the other side 
by Sanskrit. In those days it was 
considered high and fashionable to 
■peak Tamil mixing as many Sans-
krit and English words as possible.

In a way, it is Hmdi, that awaken-
ed the Tamilians from that process of 
degeneration and lethargy. In 1938 
the Congress Ministry headed by Mr. 
C Rajagofcalacharufr and manned by 
such eminent men like late Mr. T. 
Prakasam and Dr P Subbaroyan, 
who has transcended all his past 
eminence through his recent dissent-
ing minutes written to the report of 
the Official Language Commission, 
sought to make Hindi compulsory in 
the schools with all their earnestness 
and enthusiasm to popularise the then 
much-talked of national language It 
met with great opposition. But the 
vchemence and the magnitude which 
the anti-Hindi agitation attained was 
something very unexpected for the 
Government. Though the leader of 
the agitation, Penyar Ramasamy, was 
branded at that time as an uncompro-
mising atheist, many swamiyars and 
many more Tamil scholars willingly 
accepted his leadership and fought 
successfully against Hindi Over a 
thousand men and women were arres-
ted and jailed Two of them, Thala- 
inuthu and N a tar a j an, died in the 
prison and their names are still house-
hold names This agitation gave birth 
to the revival ism of Tamil and Tami-
lian culture The glories and great-
nesses of the ancient Tamils were 
once again probed into and the men 
who were able to speak about them 
m chaste Tamil were sought
after, greeted and applauded. 
And it u, no denying the
fact that the linguistic revi-
valism is an almost universal con-
comitance of nationalism. It is only 
then the idea of a separate Tamil 
State was bom and began gaining 
momentum and the slogan Tamizh- 
nadu Tamizharukke was echoing 
throughout the length and breadth 
of Tamilnad.

Shri &  S. Mnrtby: What about the
non-Tamilians living in Madras State 
it the State is named as either Taxoil- 
nad or Dravida Nadu?

Shri E. V. K. Sampath: I am saying 
all this only to lay stress on the fact 
that when an attempt is made to 
impose a language on a people whose 
language is quite different, then it is 
no more a language controversy as 
supposed by many, but it becomes a 
cultural conflict of the worst nature 
Hindi is no more an issue of ordinary 
controversy but it has become a ques-
tion of threat of political domination 
and oppression by one group over 
another

Sometime back, if I remember cor-
rectly, at Kumool, our Prime Minister 
was kind and generous enough to 
state to the immense satisfaction of 
all the people of India, that not only 
Hindi but also all the other languages 
contained m the Eighth Schedule to 
the Constitution are our national 
languages But now we find some 
person:, occupying high offices—I 
regret to say, very high offices—go 
about saying repeatedly that Hindi is 
the national language of India This 
contradiction and confusion at the 
high level, I submit, !■» of a very grave 
and fundamental nature which 
requires some explanation from the 
Government The Government should 
clearly state its stand, whether Hindi 
alone is, or all other languages too 
are, our national languages Because, 
the difference between the two stands 
has much meaning to the multi-
national people of our sub-continent. 
In this connection, it would be benefi-
cial to the Government to take a les-
son from the recent developments 
that took place subsequent to the Cey-
lon Government’s decision of “Sinha-
lese only” policy.

In this connection, I beg to stibmit, 
that the Government, in pursuing 
adamantly the present policy of 
imposing Hindi on all the non-Hindi 
speaking people, is not only doing an 
injustice to the non-Hindi speaking 
people alone but also to the Hind}- 
speaking people as well, just as Hitter
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did when he dinned into the ears of 
the Germans that their race, culture 
and language were the most superior 
in the world and they were born to 
rule while the whole woild was creat-
ed to serve them in subjection.

Lastly, as far as our Tamilnad is 
concerned, with all humility, I beg to 
submit, that no force on earth can 
ever succeed in either cajoling or 
eoercmg us, the people of Tamilnad, 
to accept the Hindi imperialism.

Shri B. C. Kamble (Kopargaon):
1 propose to confine my speech to 
only one single question, namely 
whether the decision of the Union 
Government with regard to the Bud-
dhist converts is constitutional, just 
and is based on any principles I 
wanted to know what exactly is the 
text of the decision of the Union 
Government I approached the Minis-
ter, Shn Datar, and he told me that 
there is actually no decision I do 
not know whether actually there is> \ 
any such decision I wanted to know 
also the instructions issued in pur-
suance of that particular decision If 
a decision has been taken by the 

x Union Government
Now, what is the decision’ So far 

a„ the rt ply which has been given to 
my qu os 11011 111 this House is concern-
ed tht hon Home Minister was 
pleased to say that the Buddhist 
converts will not be entitled to the 
safeguards which are provided for 
the Scheduled Castes When I asked a 
supplementary question, namely as 
to whcit is the princi-
ple on which the decision of 
the Union Government is based 
that he could not give a straight 
reply, saying tha* such and such is 
the principle on which a decision was
made But m a round about way_
and I am sorry that such'a great 
statesman had to take a round about 
way—said that this House is guided 
by an enactment which was passed 
by this House last year and that 
enactment is the Scheduled Castes 
and Scheduled Tribes Order (Amend-
ment) Act, 1956 So, that is the basis, 
as told by the hon Home Minister 
and there is no reply about the princi-
ple.

Our so-called progressive Bombay 
Government has gone still further 
and that Government has declartd 
that the Buddhist converts will not 
be eligible for any concession what-
soever There is no concession for 
them. We would have thanked the 
Government, but that Government 
has gone yet a step further 
and declared that if there is 
any concession received by 
any student, of a Buddhist 
convert, he will be penalibed in such 
a way that either that student will 
be rusticated or expelled for about 
thiee years from that particular 
educational institution

Natural]v) I am reminded of the 
old laws of Manu I do fiot know 
what kind of men they were, but 
today, I am able to see the men with 
my own eyes Manu, at any rate, did 
not expel students or he did not order 
so He had merely banried If this 
is the policy that this Golternment, or, 
for that matter, the Government of 
Bombay is pursuing, I am so sorry 
cha* such a policy is being pursued

What is the me hod by which this 
decision is being tackled’ I suppose 
tha the hon home Minister will 
kindly agree with me that this is a 
representative Government That 
means, the representative must be 
t on suited by Government I want to 
know whether that is done, whether 
this hon House is consulted, whether 
the Bombay Legislative Assembly, so 
fai as the Bombay Government is 
tontcrnud, is consulted, whether the 
representatives of the Scheduled 
Cash s are consulted, and whether the 
xepresentatives of the Buddhists are 
consulted How is it that the decision 
has been taken’ The principle of 
the representative Government, as it 
appears to me, has been thrown to 
the winds I suppose this kind of 
thing should not be done by the 
Government

Who are the first victims? The first 
victims are the * school-going 
children Their parents are 
frightened as to what is 
to be done with regard to their 
children. That is the problem bc^pre
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them. Coming to the principle, let 
me analyse it briefly. As I have no 
time, I am sorry I am not able to 
elucidate it, but I am prepared to do 
so on a later occasion. ·13ut what is 
the principle under the enactment 
which was passed last year? · 
I suppose that this House is given the 
power to make such an enactment 
under article 341, which reads like 
this: 

'(Parliament may by law 
include hi or exclude from the 
list of Scheduled Castes specified· 
in a notification issti.eil under 
clause (1) 'any caste race or tribe 

t f , . \h. or par o or group wit m any 
caste, race . or tribe, but save as 
aforesaid a notification issued 
under the said clause shall not be 
varied by any subsequent notJ,.. 
fl.cation)'. 

That 'is the provision. So far as 
"inclusion in or exclusion from" are 
concerned, it is perfectly within the 
competence of. this House to make an 
en{lctment. But after that, I want to 
know whether jt is permissible under 
this -provision to say that a person 
who professes the Hindu or Sikh 
religion alone shall be deemed to be 
a Scheduled Cast( My point is that 
such a principle,, which is not suppor-
ted by the Constitu'.:ion at all, cannot 
be introduced. Therefore, whe-
ther · it is an order by 
the President or an enactment by this 
House and the Rajya Sat>ha together, 
my submission is~ it is 'boyond the 
legislative competence of bpth the 
Houses together so far as this parti-
cular point is concerned. · 
. I would like to draw the attention 
of the hon. Home Minister to article 
25 of the Constitution, particularly to 
explanation II, which reads like this: 

"Explana'.:ion II. In sub-clause 
(b) of clause (2)- it relates to 
public welfare-the reference to 
Hindus shall be construed as 
including a reference to persons 
professing the Sikh, J aina or 
Buddhist religion, and the ,refer-
ence to Hindu religious institutions 
shall be constrtted accordingly." 

That is to say, the Sikh, Jaina and 
Buddhist religions have been kept on 
a perfect par with Hindu religion so 
far as the welfare provi:S"ions which 
will be made for the people are · 
concerned. 'Thei:efore, neither the 
Government nor this House is com-
petent to make a· provfsion saying 
that if a person does not prof-ess the 
Hindu or Sikh religion, he shall not 
be entitled to constitutional welfare 
provisions. 

I' would also like to draw attention 
to article 17 which says: 

" 'Untouchability' is abolished 
and its practice in any form is 
forbidden. The ertforcement of 
any· disability arising out of 
'Untouchability' shall be an 

- offence punishable in accordance 
with law." 

Let us see what the Government has 
I to say. I am very very sorry and 

my heart burns when I read a parti-
cular remark und~r the 'hon. Home 
Minister's signature. I am reading 
from page 1 of the Memorandum an 
the Report of the Backward Cl.asses 
Commission, where the hon. Home 
Minister has been pleased to say: 

"The Government has given 
careful thought to the report sub-
mitted by the Commission. The 
task that has been entrusted to 
the Commission was of great 
complexity, special1.y in respect of 
the firs: term of reference .... " 

,Now comes the important part: 

"There is a well-defined and 
easily ascertained criterion, name-
ly that of untouchability, in the 
case of the scheduled castes." 

When we have taken the o'ath of 
allegiance to the Constitution when 
we came to this House fust and when 
the Constitution declares that 
untouchability is ab<?lished, is it the 
way1 of . abolishing or renew-
ing untouchability or is it 
the way of perpetuating untouch-
ability? 1 I am sorry that the Govern-

-ment should be the first offender, so 
far as article 17 is concerned and I 
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demand that this remark in the 
Memorandum should be completely 
deleted $

Apart from this, what I am trying 
to argue on this point is, that the 
expression “Scheduled Cagtes” as it 
is understood by the Government and 
the provisions of article 1? are 
incompatible They are opposed to 
each other If article'17 is to be 
upheld, then whatever is meant in the 
name of “Scheduled Castes” as 
conveying “Untouchables” is ultra 
vires of the Constitution and there-
fore, such a test is a wrong test

I have also tried to scrutinise the 
proceedings when this particular 
enactment was passed last year in 
1956 I have read every word of it, 
and I find that the then Law Minister, 
Shn Pataskar u,hen ho was replying 
to the debate, had given a reasonable 
rtplj I do not know why there has 
been a deviation from that particular 
polity as enuncnted by the then Law 
Minister A controversy had arisen 
at that time whe'her Gonds should be 
included in the list of Scheduled 
Casles or not There was a heated 
exchange between Shri Jaipal Singh 
and the Prime Ministei i t  that 
time Shn Pataskar then said—I am 
reading fiom page 6516 of the pro- 
(e**flin(Js—that so far us the question of 
Gonds was concerned, “it is not a 
question of hunuli'y or superiority 
but 1 is a question of solving the 
problem” This is important "Hie 
point is not whether 1hey are 
Scheduled Castes or Scheduled 
Tribes, but whether they deserve any 
special Concession”

Even according to the Government, 
whether they are Scheduled Castes 
or not, Scheduled Tribes or not, is 
not the , matter to be taken into 
consideration, but, the matter to be 
considered is, whether as a community 
they deserve these safeguards If the 
answer is ‘no’, we will not demand 
any safeguards But if the answer 
is ‘yes’, by reason of the circumst-
ances and conditions under which 
they labour, then naturally a civilised 
Government must make provision for

these safeguards I do not know what 
the Government is thinking about it
In Bombay State, the hon. Chief 
Minister is reported to have said that 
the policy of that Government was, 
‘'whosoever changes his religion loses 
all the concessions Thu is with 
regard to persons converted to 
Christianity, Islam, etc ” I am 
reminded of the great controversy 
which was going on for about 20 
years between the Congress and the 
Scheduled Castes Federation Between 
Gandhiji and Dr Ambedkar there 
was a dispute Gandhiji and Congress 
had said that because the Scheduled 
Castes belonged to the same religion 
as the Hindus, they were not entitled 
to any safeguards On the contrary, 
Dr Ambedkar said the Schedul-
ed Castes community was 
such that it was entitled to 
constitutional safeguards The argu- 
rm nt then v. as, “one religion, no 
constitutional safeguards, separate 
lthgion, constitutional safeguards.” 
Now 'he argument is, “one religion, 
conati utional '•af(.guards, different 
religions no safeguards” I want to 
know whether the line which was 
pursued by Gandhiji was wrong or 
whether the line that is being pursued 
‘oday by the hon Home Minis er as 
well as the Chief Minister of Bombay 
is wrong Either Gandhiji must be 
wrong or the hon Home Minister 
must be wrong Both cannot be 
com ct It is upto the Govern-
ment cither to own or to disown 
Gandhiji Therefore, I think that the 
Govei nmenl must reconsidcT ten times 
thuir decision so far as this matter is 
concerned

Again, I would like to refer to the 
proceedings in the Constituent 
Assembly when this question was 
agita ed there I have got here Hie 
Reports of the Committees m which 
it is said that the general policy of 
the S‘ate would be to bring up the 
communities which are suppressed to 
the general level of the advanced 
community That is the policy The 
policy is not whether they are 
Scheduled Castes That is a wrong 
policy The policy is whether they 
have to be brought up to the level ef
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the advanced eommunity. That is 
stated in page 34 of the Reports of the 
Commitfees, Second Series, 1948. 

The ·question is whether the name, 
Scheduled Caste, Scheduled Tribe, is 
important. I do not know whether 
the Government considers it 
important. I consider that the content 
of the name is important. If we go 
to the Dharma Sutras and Manu 
Smriti we find a number of names 
given to these classes. They were 
called Asprisya, Antyajas, Bahyas, 
Antevasis, etc. Similarly, even the 
Cong'ress in the year 1917 described 

~ these people as depressed classes, not 
even Scheduled Castes. Gandhiji 
described them as Harijans. · There-
fore, it seems that any reasonable 

'-man should be convinced that the 
name is not the essenc,e at all, and the 

' -sense, w:hat is conveyed by that 
· e~pression, the people, is the essence. 

Even the Congressmen passed resolu-
tipns and they described the conditions 
in which these people labour-
ed. Therefore, my point 'is that tne 
Government should consider the 
conditions in which these people 
lived. 

Throughout the world, there is no 
country where the t'est of caste, the 
test 'of untouchability or the test ·of 
una,pproachability has been appJied. 
I do not want to take up much of the 
time of the House. I submit that this 
is not social justice. I "'might throw 
a suggestion to the Government. Even 
as the Prime Minister hail. said in the 
course of the debate on the Act · of 
1956, ,that all are tribals, ·we may be 
treated as tribals. We should be 
entitled to the safeguards which are 
provided in the Constitution. I hope 
the Governmen: will pay sufficient 
attention to this and the non. Minister 
will reply to this particular point as 
I have moved a cut motion, namely 
cut motion No. 45. I hope he will pay 
attention to this. 

~') sno f.fo cra\:f (~ 
mra, ~~ ~ ~> 
~ ~ ~. m;;r ~;f ~ 

" 

. . 
~~~mif~CfiT~ 
~ ~ fu"ir ll' '1;fMCfiT ~ ~ I 

. ~~~~'lFIT~~;f 
~~Glitif ~~~I ;;ft~ 
~~~~~~?.ft' I ';' 
~~if~w~~Cfl1f 
fcti'lJT ~ ~ ~ ORJTlff 1 ~ ~ ll' lf <!f 
ifaT<IT "ll@T ~I ~ ~ ~ Cfl4if'1fC:: 
m{, ~ ~ ;f ~. cfto ~o cfto it;" 
-~ ;f ~. ~ ll~l<J,'11<1d 00 ;t 
m~. fct:;~~;t~~~ 
Cfi"ZflfT ~ ~ CfiT ~ ~ ~ ~
~ m<IT l'fllT I ll'lT< ~ ~ ~ 

CfiWf CfiT fm CfiT ~r.r ~r ~ 1 w fCfl'lff 
~ '3"f ~r.n· ;t ~ ~:fr ITT ~ ~ r 

-, ~ OfRf ll'~ ~ w ~~'WR f.r\5ft 
WJ:+icr <t1" ~. ~ ll' ;t ~ :mm u 
00 ~ I ~ Fffl qffi lf ~ ~ ;;ft fcf; 
~un~~~1ll'~~ 
~ fct:; ~ ~ "m+lf"f ~ ~ ~ 
~ ~ Il"2T7Tf;;:I'" ~ ~'' ~ ~ ~ ~,~, ''~ oo ;f w fcti'lJT I qfq qtq zjhrR ~ 
~m~~~~~~ 
~~~~~~-~~m 
~I~~ "<ffif ~~~I qffi ~ 'fiTt 
~ <t1" 1'.1;Cfi ~\ti f<f<;:Cfi <t1" Gl"fft ~ ~ 
<fl"1~~~m~~~~ 
fct:;m ~ i:r'fiA if 1'.1;Cfi ~ <fii"f ~ -~ 
~ I ~ ~if, lfCfiR ¥ ~ ~ 
~ u ~ ~ llt, am:;:r, ~v.rr <fir 
~~I . " 
Shri Jadhav (Malegaon): No, No. 

Shri Nath Pai: (Rajapur): You are 
talking rot. Use some sense in what 
you say. 

Shri Khadilkar (Ahmednagar): No. 
No. The Chief Minister of Bombay 
has withdrawn the allegation. 

Shri Jadhav: Withdraw. 

Mr. Speaker: Order, order. 
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Shri Khadllkar: He will have to 
withdraw. He cannot use thift forum 
to defame the people of Maharashtra.

Hr. Speaker: The hon. Members
will have to be patient—

Shrl Nath Tat: It is an insult 1o 
tfrlfr House to indulge in such lies. 
Here is the President of the Maha-
rashtra Congress Committee who 
declares that it is a lie.

Mr. Speaker: Hon. Members will 
have to be a little more patient with 
respect to these matters I was in-
formed,—I was not present then— 
hon. Members said various things The 
hon. Member says here, I was an eye- 
wita&is to a p&rtxa'ar thing. 2Vw 
Minister may have said so The 
Minister may not have been an eye-
witness to everything.

Shrl Jadhav: Why was there no 
enquiry? (Interruption.)

Mr. Speaker: Hon. Members have 
(o be very serious with it They may 
accept; they may not accept. This is 
not the forum They have had their 
say The hon. Member says he was 
an eye-witness He is a responsible 
man of Bombay Here is the other 
version. Let them narrate their case. 
Let there be no one-sided version I 
will not allow one hon. Member to 
cow down another hon Member irj, 
the matter of expression of opinion. 
(Interruption) The hon Member can 
say what he likes The Hon Members 
would not allow any refutation or 
counter-statement This is strange 
parliamentary practice. I do not 
think I will allow any hon Member 
in this House to be cowed down by 
such interruptions like this. I will 
not allow hon. Members on this side 
to interrupt the Mepibers on that side 
or the Members on that side to inter-
rupt the Memberg on this side. 
So far as parliamentary practice is 
concerned, so far ag parliamentary 
democracy is concerned, all expres-
sions of opinions will be allowed here. 
It is for the world to judge. Ultimate-
ly the House has to judge what is

true, what is false so far as the 
relevant matter is concerned. He says 
he Vas an eye-witness. Hundreds o f 
peo&le and groups went there. He is 
narrating his own experience. God 
alon« knows what happened in every 
part. Even the Minister may not 
know what happened. Let there be 
no impatience in this matter.

SfcH Nath Pal: To allow the hon. 
Meniber to go on like this is not 
correct We can’t  allow such abuses 
to go unchallenged.

Mr. Speaker: The hon. Member 
cannot go on challenging. He will 
have an opportunity. Every one will 
hav^ an opportunity.

Shri B. C. Kambfe: r am not
challenging anything. Ort a point of 
information, Sir, so far as the allega-
tion is concerned, there is documen-
tary evidence m the form of question 
and replies given by the Bombay 
Government when this matter was 
agisted there Therefore, it is a 
question of fact, namely, what was the 
reply given with regard to the allega-
tion by the hon. Chief Minister of 
Bombay when he was asked. So far 
as the allegation is concerned, there is 
no substance There are ques ions 
and answers The hon Member wil! 
see them

Mr. Speaker: Is the hon. Member 
referring to any statement that was' 
ma4e on the floor of the Legislative 
Assembly, in which case, it can be 
reflated by those questions and 
answers’ Butt if he says that he was 
an eye witness to something which 
might not have been stated there, 
ther-e is no question of contradiction 
Hon Members may rely upon that 
statement in the Assembly as more 
valuable, more authoritative than 
wh^t the hon. Member says. It is a 
question of balancing of opinion, 
weighing which opinion is correct, 
which is not.

It the hon. Member were to say 
that on the floor of the Legislative 
Assembly of Bombay such and such a 
statement was made, it is open to the 
others to say “No, No; these arc the
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[Mr Speaker] 
facts ” He does not swear by that 
He sa/s what he independently saw 
for himself Enough has been said 
on this subject Let the hon Membei 
proceed
13 hrs.

Shri M P Mishra (Begusarai): 
There must be freedom of spe«*ch m 
this House 

Mr Speaker: I shall give an oppor-
tunity to all hon Members

« ft  m»  f?r«> i & a r :  113T * * rf
^  t  srtn v a iW t #  $  m*ft
5JT*T «rFr,

v * jse a  1Vft_ r —-3̂fW m w llu l h  5TTW *T$*KT
t  w t  §*rr i ftra# *ft W f r  
^  *rc *fr, q?t$
* * n * R T  ^  *T C t, *PT ¥ t  H *  5TJ 
5ft I JTfT TTT^r %  

f5 R H t V t
«ft, fo rc T  vt ^ w r f o r  ?ptt, fo n rr  

* f t  s r t *  «tt a m  ^  *ft, ^  *?t
gsr 3r *fk t^rnr

’TTfa’ P ^ R T T  $  T% TO T, P 5  H t  JTWt 
V X  ?fl*T I ^ P T  5ITf% *i{5l

I * ( K  >3<1+1 V t
STTT H 1*! ^  V tf^R T ®Ft I *1T  5*1 ’i t f H l
irrsr eft ^ r v t  ^«t>n s jft  5it ^ t  ^  
* t  ^ n f t  •*fr w ifr  srr *re«fr I  i * m r  
f» r  *m fo r  tft ip n ft  *ft
JT^t <$ll f t ’ fr I q*ra f[*T fifhft V t
qmfer ^  fe n  ft> p - ’ft *M t
^ 1  * r f % * T  ti*ifon I
-srrc % srtnr f^ c s  «fk 't t  

*rraNY?r * t  ftra %  w « «
<faT fT T , ft*T  »/l< TRT» ^<jtf5PT 
fiRT I

OTT 41 H T T  V t  V ?  if t T  f f  WIRT 
,«n fa T  g  1 ^  tsffasta <rr itsffo sta
%  3PfT f t * r i t  g t 3 s *  M r
*P1T *niT f*F  TTCT * t  ^  *IT

JIR? f»T qt^ ITPrtt %>R w #  
5 * r  ^ F H v r  v r  TjpTT « f l r  g v ^ r t t  

f f f e r  T t  T O T  %  a m W , v w f t  V t  ^ S T  
w x  ?r  a r r t #  1 w  ^  ^  s R ^ n r t  « p ^  
8 ^ h v h r  q r  < t  « r |  1 ^  ^ i < j f t  v t  
« r p t t c  ^ t t  f  f f l r  « r w  $■ ^rr*r w r tr  
v t d ^ r  y r v R  s f t  i f t  « i s m ^  ^ f r  ^
P f  *Ft ^ 7 T  « T llV W H  T5TT^ % 
^ ft  ^ T %  SPTc*T 'S*iJhl '3̂ PT I R R S T  
ft^TT, ^ w t  ^ r #  #  f » m r  f t m  1
w  ^  ^  ^ t  v m r
|  t o  %  ^ p r f w t  ^ t  v m  »(St 1 1

%  « F ? T  ^ H T R f t  ^ t  ! f ^ t
5» ' K  r ft  %  5ft*r s t t

| t r  5  ? f t r  ^  %  ^ t * r  ' R  
w  ^  « r o t  ^  1 ^  * ft* r  * H ^ p t
#  *PRJTT? T̂fr ff  9%, ^9# SrTTTT- 
*Trat T̂ ^  ^TT «T?T t  I

JTT5T V R ° T  ^  f i t x  ^  P p  «l??l 'TT  
* j< l  ^ T T f  5̂  v ftS T ^ t 5 ^
5 ^  ^  * r t r  ^ f r  't t  f ^ s r  t ^ t
«rr 1 <dH «fl*ri *r ^ h + I  s n x ^ r f ^ T T  * i^ t

? t  I «TTJT bm i^. *1^1 T T  g t^  v r r f  
n t  + B ^  5  i r t r  ^ft
^st *fTFJ 'TT fsrST ^TT t  I ^
5ft> ft %■ ^  ^SFTT ^ T T  f  f ¥  *fSRTcT #  
W T  |W T  1 1  3R - ip R T c T  W  % pTH5T ’R ^ T O T -  
flTR  3n " ^ T  «TT W  W T  f^TT I 
Jf^T ? F < j i  %  w W t  ^  5TT V T  d«TT ^ 0  
smf^t % 5Tt»fr ^  3IT »T«FT5T « T t ?

a n ftr  w f c  ?ft t f k  ^  ?nw
1

An Hon. Member: They must be 
Congress people

Mr Speaker: It does not matter 
whether they are Congress or non- 
Congressmen.

m o  fsro q e ^ : 3  ape im » r
lr tp*t v t e m  3  t o t  

v ^ etww |r t t t o *  w ft
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f n  ^  »n3r # at ra ta r
f w  Ir fin  iw t 1 *w  v t  sfrflr *  

w r  A r t  1 ejfc 5T*^ff «f?t 
fr lT T  f t * f T , 3 * T f t  VT’f  f i w  t f l r  m *  
5°RPT WPtf f̂ TT l -Tt^ $M>M 
*TIT V *  f t m  arRTT $, «'C 1iR  V t 
s n f ^ n r  tsftff *St t o t  % f a *  
v h t  #  q»!»T $ , f f w r c  <*t *niT sftrcr * t  
s fr ff  3 TR  *  »rr5T TSTT « R - f t  f
svfr Hi^n % w u ft <n«n 
*raftqrcr o t t  srcrft sro # f ^  t w t

IVT ¥ t XSTT VTrfT
r C V R  T T  a m  g f a *  «PT X*  'T^TT

1 1 * * r  s m r  tft v t f  *ft 
« < + K  JR fe r ^ t  * R  S *tf t  $ *r 
p r  spfit *?V ’*& (  f t  eft %r
$ 1 r E r s n m ^ t s r ^ n f f ^ t  ^ t^ n s fiR r
f T  +xi<ul ffa T ^  I X T H  Vxf^T W  *TT5H 

?ptv ^  «TT5t ^rr# * f t  'f t t t t  q v a r  
| ,  *r«£ »fcr * t snf^r tft t w  q-fciT |  
i f t r  * r f t  w n m d T t ?  eft »ft<ft t ft  
w * f t  <i??ft ^  1 f *  wft » j * n p f f
'T5TT 5T^t ^*ft ^"rftpT I

fm ^ «rTfe«r srfsr # *fT $ f t  
f * f  ^ r t  ft»rr f t  w w r  | m
|  I A 3*1% TfffT T̂fSTT i  f t  #  
W  f t  W T  f I T  t  f% ? R  «rrsp»#t 
jsrerer *t *Fnhr % fa *z  <rc n rq  f  « f k  
w r w r fsrnr % fcff *? f in  $ nSrorcr 
% fo ff  *  srfemr »? aw i jv  *p tt f t  1#  

TOT flreft #  aproi
f t  «nnc g*r sryrcr *f 

«rncrt»r eft w t  v x W  i ^  ^ tt n m  ft> 
\ m  g*r ftww ?wr *f ?wt qrflnmfe 
h  ?r^«Rr ^  <nnft>r ?rt w r  i 
5RTT WT̂ T *T*TT Pit f*T V ^ f T  '3^ i«T!̂ ,

*[5 r m , * r T * t  1 v * w  « p r  
p R ft % <5rdr « m  fe w  't w  
fn sn fr f t  ^ST5ft O T  3TRft % »

f t  f»r w r  ^  v r  wtfw , 
l^nr *$r, < t^ ir  ^ r  i #  'fliunr 
^  ft: w  n rr  ^ r r  vff ^  ? tro t
«T T  ^ fT  v t ir  eft V T W f O T T
» tr j5  f t  an^rr 1 ft^ fr ^ r ( t  ?ptt if  
ŝrar ^?mff % ^  ̂  ^ t r  »wr

?ft ^ T T  ft*TT f v  f o r f  #
^ r ,  v t |  iRr$nr ^  1 #
5Bj»rr 'nf?rT ^  f t  w t  ^ J i f  $ f v  
3if9nr #  an# 1 s * w t  ?ft f n t  %■ 
?ft»ff # ŵ rrarr |  1 aft w  ?Ttf ^  
*TT# *T?r f  arr ^  «T, B?rp TTO ?T ?ft 
?fteT STTffT ft5IT $ %tt* ?T * ^ T  
* *  ^5T ^  «TT  ̂ |  ?ft Tft flXVPfr

t  1

% vi»^*wlf % f*rr Jirfhi’ 
f t  ^  f ,  ??r t t  ^  f w ? :  r̂??n ft^rr 1 
fta w  f t  VW 1M K  5 fW  «nc jj? f  1 t  
VTT% gTH# tps *J3TCRT % W I T T  #  
®ft p |  9PT 1̂ 3 !W t •?? T T  T^PTT ^ ifa l
5  1 *  w r r r  jpwh *rr»i^g %
f'TO rf'T 15ETT5f '  v T t$ S f? re r7^ f
c^f jt^ tt  ^  v m f t  ^ m r r  jj 1 art ^

^TT*T ÎT TfT ^ ■3'ETVt *pTTRT
t f > T ^ > f t  qfr 5WTI

^vs-c-s^y# ftrarsrr t  :—

!fsft w r  ^

? t|t sft^mr aTo u  *  K\ w w fr 
f^RTT q̂ T*ft 'spsfapft 9<wnH efiRR TR r 
5i^r *rt ^s?ft TT^T’ ft, fN^sar «r»r «RV<t 
VCTPft tr# v& 6  V T ^ H T  #  '
inrfc r i k  «i Pw  v m f f  arfvir, ^  T w t 1 
^ ^ R T ^ r f ^ ’TT H *w t **rw

^  1

ftrerm | f t  u W  
m m  % ft*r aw f»r w  n tn  ? n :#
H R r t t  VT S *  IH T  t I#  ift ^arCRT ^
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[~.ft <fro f;:ro ~] 

~ irr, GI"~ ctr <(~~"'d1 ~ mm 
:ir;:rrf ~ I 

m1t ~ ~<: t:f'!{ ~ srclif~ fu~ 
-~ .-

QRT<a q;:;rorr ~ ~R1+ft ~ 
·mr;:rr ~tii Ci(f~lli"I "<Pl <lct'il tfT'Ciflf~t 
~ 11"Jii ·cjl Cfiffi"'1T, ~ Cfl<CfT'1T 
~ ~? ~ f.:R;f\Nf ~) Cfi{Cll'1T 

-~~if~~r~ ~ q:~~m 
GI '11<fl'"l1 ~\!ffl Ur+RT +fTi ~ 
~ ~ ~~ <rtcrr ;;rr ~.r uw~<rr ... 
'9'!~+1~1<11~+ii mcrr mrr:rrm ~ m<rte 
-mcrrri- ~ _ &r<.fft~ ~ Cfi'{qf 
~·t1 

'"f ll:!.'1 l 

~¢!" ~ ~rri't ctr m~- ~m m-< 
9;{'GI" ~ ll"€/: ~ ~ f.t; ~~~ ~ ~m 
weft ;;rr ~h: ~ tii~ ~ '1T+i' <ffr 
~ ~m ~ ~- m-< "I;;rucr ~ 7,1"~ ;;rr 
-irt ~h: "fq:'lt CfiT f{\Nfa ~(;' ~ ~ \3"'1CfiT 
Ur+RT~~ ..••.• 

Shri P. R. Patel (Mahsana): On a 
point of order. My hon. friend is 
reading some papers of Gujarat. CerG 
tain a.legations are made. It is stated 
that some mischief has been done. 
Unless and until certain investigations 
are made by the police, these allega-
tions reported in a paper which is 
o0wned by the Congress or supported 
by Congress by advertisements, should 
not be allowed to be read in the 
House, because they are not authentic. 

Mr. Speaker: If that is so, unfortu-
nately it applies to both sides. Now, 
oniy this ·morning a question was put 
:here, making a serious allegation 
against a pai:ticular person who is a 
respectable man. Of course, if the · 
allegation is true, he ceases to be 
respectable. A lot of a!legations were 
made-that he was a smuggler and 
the head of a gang of smugglers and 
.so on. When such allegations are 

made, I suggested, in the public 
interest they should not be brought 
to the House unless the whole thine 
has been verified. Later on, when a 
number of papers were referred, I 
said: all I"jght, let there be an expla-
nation on the floor of the House. If 
some allegations of a serious nature 
affecting the public at large are read 
out from a Gujarati paper by one hon. 
Member of one group, another hon. 
M~mber of another group can read 
out another paper. 

llol'T ;:rro f;:ro q~ : ~'Ell"~ lf~~. 
1!~ f{U~ <ITT: lf m-< ~ ~~ ~ • 
~1 ~ fucfi ll"~r ~ ~ fC'fi it~ ri:f~il~ 
;;r) ~~ cpf '!'fim'1" t:f~~ <fA' ~ ~'!if 
m ~~ ~ ~ ~<rr "tr~~ , ;q-.zr 1tfr, 
q:m M~<: ~ ~ ~~r ~ , 
~ 'Tft'~ ;;r) 1!~ f.:rcf G:'f cti<:<ff ~ Cf~ 

ll"€?: ~ fcti 'C!;'li ~T<: ;;r~ ~~r cp-'f 9;{'ron~r 

r~ aiwa-r ;;rr <:~r ~. ~ fu~m- lf 
~m cp-r <rr ~ m<rli er~~ q:r ~P1r 
~ m-< ~ Z1R<T mef cfi~ fuf;;rr ~ :q~ ~~r 
~m f{a<fTq:r TT@ ~m -g-~ m:fuir 
Cfi<""tl ~ ~h 9;{'<.Rn: 'C!;'li ~ li uref <li"~ i:r<: 
¥, '¥ m-< ~' ~ ~ a<li" UCfr< ~)ij' ~· 
;;rr fcti crr~;rr;q- ~r ~ 1 ~~ ~fa-f<:<m 
<:rn <fi"r ~ mefC!im lf '{ra;:rr ;:r@ 
q:Rft ;;r)f.t; ~Rm ;;@ ~ ~h ~~ 
~ri·-c q:f# ctr ~T ~Tcfi ~ 
~' 

4' li"fr ;r~fG:ll" ~ :qr~m Ri ~ ~~ 
~T<: w.:wr ~· ~r<: f{~ifi f~ cp-r~ ~<T"IT+r 

~ I ctTICfi ri;1f~fri0T q:f# Cfi"T ~ '1 
~I 

Mr. Speaker: The hon. Member's 
time is up. He must finish now. 

gft' ;:rro f.f o qz~ : ~r crr.r f1:rf'"IC 
~ I ~fuu Cfi"f '{f.:Ninf ~ ~1'1 lf ltU 
<:!"~ ~p.r ~ W fuitrfii<ll <fi"T '5ff 'JITT 
q:mr ~ er~ WiTtITT cr;;r;:rr ~ ~ ilR ir 



* 9t3 btm ands for Chants 29 AUGUST 1«7 Dtmdn&s for OrM te 89*4

% <rrf <*1*  fcr vr qv.^rr 
^Hr, w ft  <rc 
frfircrfffi y t A fter e> n f | ,  
w t  ¥t#firar«PT anr? ^  ftrTifipft 
«pt -»fr r̂rar i **ft ?rc? *r* %
% 'R  Rnrf^ift v t *pp*t$ & s  
?TT$ «l?t «for * t  3TW f^ l%  t jv  tft 
v i v  ^  s p w  ?nft * t% v t
«rpr^ *t ift ««rw « $t?ft |  ̂ ra% ■‘ft
ftm^t snr arpM i trra finr# vr far 
<rt «mft arm  % fiw  ^  trrc*ft ^t 

§r t  <r«rr |  trtr
*  flTftPF t o t  *frc ^ pt  sr* ftaT t  > *  
r̂r̂ 'TT g fa  T fa r  'R

^  sflr •rd  4  *n rt arc*T ^  w p t  tnc
fl'f^r 5Rt ^rffT m fr ' q»?ff $  ’tpt 
9 TT ? *x  ?m  ^  ’ rro f t  ?*r
itft tft ^ f t  I

Shri Jaganatha Rao (KonpuO I 
have been hearing with mien st the 
spLtthes of some of the hon Membeis> 
for the last two dajs exp-nss ng their 
resentment at the formation >f the 
bilingual Bomba% State But 'nry 
ha\e foi gotten the fact that the 
decision was taken by the Government 
of India after due dc iberation and 
after they were convinced that it had 
the support of a 'arge section of the 
people It is too early for my lion 
friends here to question the correct-
ness or the propriety of creating a 
bilingual Bombay State Let tho hon 
Members give it a fair trial and see 
whether it would wo-k well or not 
Time is the greatest healer and, as 
time passes, I am sure peop c will 
adjust themselves and see that the 
bilingual State would prove a success

I find that the linguistic demand 
is still in the forefront Still there 
are disputes between States and 
States regarding border areas. It is 
high time that the States should give 
up these disputes re ating to bolder 
areas The Government of India 
appointed a high-power Commission_

the States Reorganisation Commis-
sion — and it went into every minute 
detail and came to certain conclusions 
in the best interests of the country 
The Government of India implement* 
ed their recommendations as far as 
possible So we must take It for 
granted that this question has been 
solved once for all

It is true tha‘ some of the States— 
I can say every State—are not satis-
fied with the recommendations either 
because a portion of their Stages has 
been merged with a neighbouring 
State oi because the demands of those 
States for a teas from neighb uring
sta'es have not been conceded to
These border troubles are bound to 
take place It is high time that the 
State Governments, the pohtical 
parties and the people living there
forget these linguistic demands and
feel that they are one and that they 
are Indians first and next only ci lzens 
nf their lespective Stales

It is the duty of the State Govern-
ments to look to the interests of the 
linguistic minorities However care-
fully the demarcation is made, still 
theu would be linguistic minorities in 
( vurv State It is up to the State 
Governments to act as the guardian 
angels of the rights and privileges of 
the minority groups and see that their 
rights are not in any way violated 
Hei e I may mention that I belong to a 
linguistic minority group in Orissa I 
fee) that there is no troub e appre-
hended by the linguistic minorities so 
long as the State Governments take 
up a generous and liberal Httitude 
towaids safeguarding the rights and 
privileges of the minorities If the 
State Governments behave generously 
towards the minorities the border 
areas, as one of the leaders put it, 
will serve as the hyphens <hat unite 
and not as the dashes that divide, 
then all will be well

Some time back I found in the 
papers that the Government of India 
are going to implement the recom-
mendations of the States Reorganisa-
tion Commission in regard to the
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[Shri Jaganath* BaoJ
constitutional safeguards that are 
intended to be given to the linguistic 
minorities It was stated that the Bj’I 
would be introduced the first session 
of Parliament I do not find it even 
in this session and I do not know 
when they are going to introduce it 
So I request the hon Minister to see 
that this Bill, safeguarding the rights 
of the linguistic minorities, is intro-
duced soon so that the linguistic 
minorities will have a sense of 
security and confidence

I will next refer to the emergency 
powers that are to he vested in the 
executive to be exercised in an 
occasion of emergency Only the 
other day the P & T workers 
threatened to go on strike If they 
were allowed to do OT, the Govern-
ment would have been paralysed and 
the life of the whole community 
would have been at a standstill

These emergency powers are not 
quite new They had existed m 
England When ‘he other dav the 
Home Mims+er introduced a Bill for 
the maintenance of essential services, 
it was contended that it is undemo-
cratic and that the Bill aims at infrac-
tion of fundamental rights It is 
neither undemocratic, nor does it 
amount to an infraction of fundamen-
tal nghts

England is the foremost democratic 
country m the world There they 
have got the Essential Powers Act of 
1020 which is a permanent measure 
on the statute book Likewise, the 
emergency measure does not amount 
to any infraction of fundamental 
rights because in a modem State no 
individual has an unrestricted or 
unlimited fundamental right His 
right is subject to reasonable restric-
tions and he has got the duty and 
responsibility towards the modem 
State

Article IB of the Constitution in a 
way codifies what are called the police 
powers of the State in America, and

all the rights enumerated therein are 
subject to reasonable restrictions. I t  
was so decided by the Supreme 
Court in Qopalan’s case

I personally fed  that a permanent 
measure of that kind should be on the 
statute book so that when an 
emergency arises, Government can 
take suitable action Such a "power, 
which is a delegated power, is neces-
sary for the executive for the 
preservation of democracy itself

Secondly, in this connection, I would 
like to say that Government servants 
who come within the definition of a 
civil post, within the meaning of 
article 311, should not be allowed or 
given the privilege or the right to go 
on strikes The Industrial Disputes 
Act wherein the Post and Telegraph 
workers are classified as Public 
Utility Service has to be suitably 
amended so that this right or luxury 
is not availed of by them in future

In today’s papers I found that the 
Government servants in Bihar are 
threatening to go on strike from the 
27th of this month Such things will 
happen and it would be highly neces-
sary for the Government to have this 
weapon in their armoury to be used 
at a time when it is required

Then I come to another aspect, that 
is the official language Some hon 
Members the other day were very 
sincere and emotional in saying that 
Hindi &hould be substituted as the 
official language of the Union soon, 
and I found from the papers that the 
hon Minister has also said that the 
time would come when the self- 
respect of the country would demand 
introduction of Hindi as the official 
language Article 343 gives us the 
right to use English as ihe official 
language for 15 years from the date 
of the Constitution Clause 2 of that 
article gives the power to the Presi-
dent o appoint commissions once in 
five years He has also bteen 
empowered to appoint a language 
commission Clause (3) of that 
article says

"Notwithstanding anything In
this article'Parliament may hy
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law provide for the use, after the 
■aid period of fifteen years, of—

(a) flie English language, or
(b) the Devnagari form of 

numerals,
for such purposes as may be speci-
fied in the law"

So, even after 15 years there is power 
given to Parliament to recognise 
English as the official language

I would submit that no question of 
self-respect or prestige is involved in 
this It is a question of expediency 
and convenience It is true that 
Hmdi-speakipg people are more than 
60 per cent m the country It is the 
national language of the country, but 
the national language and the official 
language should not be mixed up

In several countries in the world the 
languages of the linguistic minorities, 
whose population is less than ten per 
cent, are recognised as official langu-
ages

In this connection, I would refer to 
an article written by Shn Rajagopal- 
achan, the elder statesman of India 
With your permission, I would like to 
read a few passages from that article 
He bays

“The language spoken in a 
State should be the language of 
official work m that State If it is 
a bilingual State, both the langu-
ages should be recognised as offi-
cial languages It should not be, 
it can never be, a matter of rule 
by majority Official documents 
should be multoglot, irrespective 
of the relative sizes of the two or 
three language groups in the bilin-
gual or trilingual State We have 
on this question instructive prece-
dents in Belgium, Finland, Swit-
zerland, South Africa and Canada, 
which it would be wise for us to 
follow

“As for the Central Government 
and for inter-State communication 
in India, my view is that English 
should be the official language.

Official reports and doooBwmX 
have to be in a language which 
happens to be in fact the most 
convenient medium for such Inter- 
State use There can be no doubt 
that as a result of historic causes, 
English is the best medium for 
such purposes The persons now 
dealing with inter-State and Cen-
tral Government papers in all the 
States are able to handle the 
English language with ease and 
precision, more easily and with 
greater precision than even their 
own mother tongue as far as high- 
level official work goes ”

Later on he says that in Switzerland 
under article 116 of that country's 
Constitution three languages—German, 
French and Italian—constitute the 
federal official languages of Switzer- 
Jand Article 131 of the South-African 
Constitution

Mr. Speaker: The hon Member at 
least sometimes must look up

S.irl Jaganatha Rao: I am reading 
from a statement of Shri Rajagopal- 
achan I am not reading from notes.

Mr. Speaker. He must read a little 
louder then

Shri Jaganatha Rao: That I will do.
1 By article 137 of the South- 

Afncan Constitution, English and 
Afnkan are the official languages 
of the Union, and are treated on 
a footing of equality Proceedings 
of the South African Parliament 
are kept in both languages and all 
Bills Acts and notices of general 
public importance or interest are 
issued by the Government of the 
Union in both languages In Fin-
land, Swedish is spoken by only 
9 per cent of the population but 
Finnish and Swedish are both the 
official languages of Finland In 
Canada too, the diglot rule is en-
forced, both English and French 
standing on an equal looting So 
also in Belgium, Flemish and 
French are both given equal 
place”
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[Shri Jaganatha Rao]
That being the position throughout 

the world, my submission Is tin t 
English should be continued along 
with Hindi and no undue haste need 
be resorted to in replacing English 
and allowing Hindi to be the official 
language

Shri B. 8. Marthy: Is it not a fact 
that in all the States cited there are 
people whose mother tongue is either 
French or German7 Is it a fact that 
m India there are people whose 
mother tongue is English* That is the 
question which the hon Member is 
losing sight of

Mr. Speaker: The hon Member is 
able to follow as much as he

Shri Jaganatha Rao: I am surprised 
at the question of my hon friend 
English, though not the mother 
tongue, is the language m which we 
are more well versed than our owrf 
mother tongues My friend knows 
that.

Shri Raghunath Singh (Varanasi): 
Whal percentage9

Shri Jaganatha Rao: There is some 
percentage who have English as their 
mother tongue, the Anglo-Indians, 
whatever the percentage

Shri Raghnnath Singh: Two per 
cent

Shri Jaganatha Rao: It may be one
per cent or half a per cent The per-
centage is not the question As our 
Prime Minister put it, it is a question 
of expediency and convenience That 
should be the guiding factor, and not 
the numerical strength of the -people

An Hon. Member: We have no objec-
tion to that

Mr. Speaker: Let there be no argu-
ment Hon. Members are hearing both 
the arguments I think we will have 
a discussion on the official language, 
and then all this could be avoided

Shri Jaganatha Rao: I am not oppos-
ed to Hindi It u  the national langu-
age. It is spoken by more than 60 per

cent at the people and we sure trying 
to lA ra  it. It is made a compulsory 
subject in schools in non-Hindi-speak- 
ing States. I am not averse to it. It 
is the national language, but to con-
fuse it or to mix it up with the offi-
cial language is what I object to. 
There should be no undue or indecent 
haste in replacing English by Hindi.

Next I would refer to some less 
contentious subjects which would not 
be disputed by my hon friends

Mr. Speaker: Already he has taken 
15 minutes

Shri Jaganatha Rao: Five minutes 
more. Sir.

First I will refer to the scheduled 
tribes and scheduled castes I come 
from a constituency where 60 per ceht 
of the population belong to the sche-
duled tribes

Mr. Speaker: True, true Hon Mem-
bers must have an idea of priorities. 
If he wants to speak on scheduled 
tribes and scheduled castes whose 
population is large in his own place, 
he ought not to have referred to this 
language busmess

Shri Jaganatha Rao: I must refer to 
some other subjects also

Mr. Speaker: No hon Member
should have an ambition to exhaust 
all aubiects under the Home Ministry.

Surl Jaganatha Rao: I shall try to 
finish m two or three minutes

Shri Thimmajah (Kolar—Reserved— 
Sch Castes) My hon friend refers to 
Scheduled Castes only towards the 
last

Shri Jaganatha Rao: I shall leave 
Scheduled Castes to my hon friend. 
I snail refer to the Scheduled Tribes.

Government are no doubt doing 
much for the amelioration of the 
conditions of the Scheduled Tribe peo-
ple, but from the report of the Com-
missioner for Scheduled Castes and
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Scheduled Tribes, we find tfamt there 
to not much at improvement amongst 
them. Their condition is bad as, and 
tanetimAi worse than, before. In the 
matter of education, none of them is 
coming forward, though scholarships 
are offered I would suggest that 
greater interest should be taken In 
ameliorating the condition of the Sche-
duled Tribes.

I would suggest that non-official 
organisations which are concerned 
witn the social uplift of the Schedul-
ed Tribes should be encouraged by 
Government, and they should be given 
also morr financial assistance For 
instance, the Bharat Sarva Seva Sangh 
Is doing very good work in our dis-
trict of Koraput, and Government 
should consider the question of giving 
greater assistance to it

There are about 800 gramdan vil-
lages in that district It will be very 
convenient and useful if Government 
intensify the community development 
woik in these areas and also grant 
greater fnancial assistance to the non' 
official organisations, so that they can 
do this work with missionary zeal and 
spin!

In thi;, connection, 1 would like to 
refer briefly to the Dandakaranya pro-
ject whirl- the Rehabilitation Munster 
referred to the other day A portion 
of tnat aiea lies in this district But, 
for the implementation of the scheme 
and the amelioration of the condition 
of the tribal people, communications 
are of primary importance But this 
district larks in communications If 
Government are really keen on reha-
bilitating the displaced persons, I 
would suggest that this should be put 
on a war basis Unless some Army 
personnel are sent to reclaim the 
lands, clear the jungles, prepare hold-
ing*, lay down roads, build huts and 
to >n to make rehabilitation possible, 
it would be sheer waste of money; it 
would not be re&lly rehabilitating the 
refugees, but it would be rehabilitat-
ing the contractors and others only 
I hope Government would take note 
<st  this.

VHulr I am on this subject of Sche-
duled Tribes, T would like to autawtt 
that in the 1996 amendment to the 
Scheduled Tribes Order, same Acw 
tribes have been added, which ought 
not to have been so added. I refer to 
items 5, 7, 27 and 52, namely Bhottada, 
Bhuiua, handha Gauda, and Oma- 
natya ‘It-ey were never classified as 
Scheduled Tribes before, either by the 
Madras r,ovemment in whose jurisdic-
tion this area originally was or subse-
quently I hope Government will 
introduce 'he recessary amendments 
m the f.uure, to rectify the mistake

Just as one hon Member referred 
to Scheduled Castes who had embrac-
ed other religions, I have a similar 
sub’Yinaion to make regarding Sche-
duled Tribes. For instance, there is a 
tribe called Panos They have em-
braced the Chustian religion. And 
though they are tnbals, they are not 
given the same privileges as other 
tribal people in the matter of educa-
tion and so on A tribal person, 
simply because he embraces a differ-
ent religion, does not cease to be a 
tribal Some tribes have embraced 
Hinduism, while there are some others 
who have no religion at alL There 
are some others who have embraced 
Christianity But their condition is at 
bad as that of the other tribals X 
would request Government to see that 
ptligion is not an obstacle against 
giving them financial assistance, 
because under the Constitution free-
dom of religion is given to every indi-
vidual

Shri Nath Pat: In normal demo-
cracy, the Home Ministry plays a cru-
cial part m strengthening and deepen-
ing the foundations of the democratic 
structure of society If properly con-
ceived, its role embraces not merely 
the necessary, but in a progressive 
society, the essentially secondary task 
of maintenance of law and order, but 
the far more vital one of toning and 
gearing up the entire apparatus of 
State in response to and in harrooiqr 
with the demands of civil liberty^
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[Shn Nath Pai]
whose tender plant finds Itself conti-
nuously menaced by the rapidly grow-
ing and encroaching woods of the 
ever-multiplying activities of the 
modern leviathan State

It is against this general background 
that I wish to make my remarks 
today Independent India inherited a 
State apparatus designed by an impe-
rial power, not to serve the interests 
of the people, but to meet the needs 
of an alien autocratic unwanted 
regime imposed from without This 
was never meant to be an instrument 
of those who wanted to serve, but of 
those who wanted to rule and govern 
Lacking the lubricant of fellow-feel- 
ing, which comes through identifica-
tion with, and dedication to, the cause 
of the people, this machine has conti-
nuously creaked, jolted and stumbled

A blind adherence to procedural 
rigidity and a capacity for total isola-
tion from the people have been the 
characteristics of this State machine 
which the British left behind It is 
unimaginative and unsympathetic It 
lacks responsiveness and sensitiveness 
It is more a robot than an organism 
It does not lie to evoke a cord of res-
ponsive co-operation from the people 
It relies on compelling obedience to 
fear and coercion This machine 
obviously was ill-suited for a demo-
cracy and more so for a welfare State

I know what I am saying now will 
not be very palatable to those who run 
and man this machine But I shall 
onh try to remind them of what the 
Prime Minister hunself said in his 
scathing criticism of the bureaucracy 
of India He said, 'The more irrespon-
sible they grow, the more inefficient 
they grow The worse they become, 
the less they like to be told so ’

Shn D R Gadgil, m an article in 
the April issue of the quarterly pub-
lished by the Indian Council of World 
Affairs has shown very conclusively 
how inadequate is the State machine 
both for democracy, for our Plan and 
for ushering the era of socialism in 
this country

If we axe serious about our profes-
sions to establish a welfare State in 
this country, to establish a socialistic 
pattern of society, then it is high time 
that we boldly and honestly tackle 
this problem by bringing in the State 
machine in India m harmony with the 
demands and spint of our tunes. 
Nothing short of a complete structu-
ral, functional and psychological re-
conditioning and remodelling of this 
machme will avail We have got to 
make the civil servant of India both 
civil and a servant of the people Our 
advancing democracy, our developing 
democracy demands that we have a 
civil service, which is both elastic and 
responsive and sensitive to what the 
people want and feel ,1 would very 
seriously propose to Government and 
the Home Minister m particular to 
give serious attention to this problem, 
bv appointing a committee composed 
of the best minds in the country, 
which will look into the entire ques-
tion of gearing up the State machine 
so,, that it can deliver the goods, that 
it will respond to the call of the peo-
ple

Having said this, I shall turn m y 
attention to another question, the 
separation of the judiciary from the 
executive Article 50 of our Constito- 
tion enjoins upon the State to effect 
this separation For fifty years, at 
every annual session or practically at 
every annual session, the Congress 
'iloaged itself to effect this separation 
as soon ab it came to power How dis-
appointing is the progress we have 
made in this direction since Indepen-
dence’ How haltingly, how hesitat-
ingly, and even reluctantly some of 
the State Governments have tried to 
carry out this mandate!

Shri C. R. Pattabhi Raman (Kum- 
bakonam)* It has been completed in 
Madras

Shrl Nath Pal: There are honour-
able exceptions like Bombay wbA
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Madras. But I think we apeak here 
not lor one part at the country, but 
we have the picture of whole India 
irom the Himalaya! to Cape Comorin, 
when we speak in this Houafe.

The Bengal Government have been 
good enough to appoint a committee 
to go into the financial implications of 
this reform. In Assam, in Bengal, and 
in Bihar, the story is equally lament-
able.

There are districts in Andhra where 
the reform is yet to be perfected. I 
should like to suggest this: It is at the 
lowest level of the judiciary and 
the administrative machinery that the 
average Indian comes in contact. His 
faith in our democracy will be 
strengthened to the extent that we 
make him feel that he can have a fair 
deal, a fair hearing. It is for this 
reason, the double reason, not only to 
ensure justice but to make the aver-
age Indian feel that justice is assured 
to him, that we must carry out this 
reform without any further delay. I 
hope that the Home Minister, who has 
expressed some anxiety towards this, 
will give his attention to this sugges-
tion too.

Now. an independent judiciary is an 
essential safeguard of democracy and 
a guardian of the liberties of the citi-
zen. Our High Courts have played an 
honourable part in defending the 
rights, such rights as we had before 
independence, and safeguarding the 
liberties which freedom brought and 
which are now enshrined in our Con-
stitution. Very resolutely and firmly, 
the High Courts resist any attempt, 
concealed or overt, to steal the citi-
zen’s liberty. This vigilance on the 
part at our High Courts has not made 
them particularly likeable or dear to 
some of the State Governments. This 
has resulted in some friction between 
the Chief Ministers of the States and 
the Chief Justices of the High Courts 
over the question of appointing Judges 
to the High Courts. This is a very 
dangerous state of affairs.

The freedom of the High Court 
must be unrestricted, and unfettered

in every possible way. A free judi-
ciary only can ensure the freedom of 
India so far as the citizen is concern-
ed. This friction results in very seri-
ous delay. Take Mysore which has 16 
million citizens. How many Judges 
have been sitting on the Benches 
there? What are the reasons? Such 
anomalies persist in many other States 
of the country.

The Home Minister has conceded-  
that justice delayed is justice defeat-
ed. I hope he will see the full impli-
cations of this and try to remove that 
anomaly.

The Home Ministry is very often 
synonymous with the police. Now, 
what have we done since independ-
ence to reform the Indian police? The 
progress is very lamentably slow, or 
to put it more correctly—more accur-
ately—there has been little progress 
in this direction. Take the matter of 
investigation and detection of crime. 
The methods used by our police-and
I say this with full knowledge and 
responsibility of what I am saying, 
having some personal experience both 
as an accused in this country and as 
a barrister—the methods used are 
unintelligent, unproductive and often 
inhuman. The common practice is to 
resort to third degree methods. If 
the walls, the stones, of the police 
lock-ups in India could speak, they 
would pour out storlefi which would 
make our blood harden. Such are the 
indignities and tortures to which the 
unfortunate people in police lock-ups 
in this country have been subjected.

There are cases to cite. They would 
like to have concrete examples. I am 
sure the Minister of State in the Min-
istry of Home Affairs knows such a 
case called Kasibhai Hanger case. He 
knows the JaUtmander case. He knows 
the recent case in Ahmedabad where 
eventually the court had to bring to 
book a police officer who had exceed-
ed all his authority to make a man 
confess, in order to extort a confes-
sion from a man who ultimately was 
found innocent
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[Shri Nath Pai]
We want a radical change in the 

methods and mentality of our police. 
The Woonar incident, which happen-
ed in the mother State of the Home 
Minister, is there. The Home Minis* 
ter of Uttar Pradesh had to come out 
condemning police excesses. How 
many instances there are when flag-
rantly the liberties of our citizen are 
trampled by those who are there to 
guard them and to protect them?

The Prime Minister has shown a 
flair for the scientific method. May we 
appeal to him to persuade his police 
to substitute scientific method for the 
archaic method of torture which they 
use in the detection and investigation 
of crime? It is not an accident that 
the average Indian looks upon the 
police—a very unfortunate thing, but 
it is true—as the enemy of his liberty. 
We have to take steps to see that the 
police become friends of the people 
and guardians of the liberties and 
rights of our citizen.

Now I shall turn my attention to 
another aspect which has been engag-
ing the attention of all our citizens, 
honest patriots, ever since independ-
ence. Only a fortnight ago, the House 
discussed an adjournment motion aris-
ing out of the shooting that had taken 
place in the capital and resulted in a 
fatal injury to one citizen. Since 
then, there have been two more shoot-
ings in two different places in the 
country. On an average, if we look 
at the statistics since 1946, there has 
been at least one firing per week 
resulting in at least one fatal casualty. 
If we examine the statistics, what do 
we find? Wanton orgies of firings in 
which the police indulged to suppress 
the people’s reaction to the anomalies 
and inequities which arose from the 
recommendations of the States Reor-
ganisation Commission. The total toll 
of deaths claimed by the police in 
these firings exceeds the price we paid 
in blood and life in the mighty 1942 
Quit India Revolution which shook 
British power to its foundation and

hastened the dawn of our independ-
ence.

There is no democratic country in 
the whole World, a country claiming 
to have a parliamentary form, a t 
democracy, in which there has been 
so much violence on the part of the 
police against the civilian population. 
And this in the country which produc-
ed the Apostle of Ahimsa, in a coun-
try which has pledged itself to non-
violence! What is the meaning of 
this? Does it mean that there is no 
common language between the rulers 
and the ruled? Does it mean that the 
final prop of authority in this country 
is not the consent of our people but 
the bayonet of the police? What 
inference are we to draw?

Every time a bullet is fired—we 
should remind our rulers—every time 
a bullet is fired, it is not only very 
often that innocent blood is shed but 
we rend a big hole in the prestige of 
India abroad. All our talk of toler-
ance goes to pieces. 'When these bul-
lets start ringing the air, its echoes are 
heard in the most distant parts of the 
world.

I had a most embarrassing and 
humiliating experience two years ago 
while I was addressing a press con-
ference in Europe. I was condemning 
the atrocities that the Portuguese had 
committed against my fellow- 
Indians—many unarmed satyagrahis 
were killed—on the Goa border. I 
said: ‘Is this the symbol of your cul-
ture—what is happening in my coun-
try? Is this your European culture?’ 
Promptly, a young journalist took out 
a cutting which reported firing in 
Bombay in connection with the same.

See Goray. He had the same humi-
liating experience when talking to  
Portuguese officers in the Goa prison. 
He had gone there to defend our 
honour and to win our freedom. He 
was promptly told by the Portuguese 
official on duty; ‘You are condemning 
us. But see what is happening across 
the border. There is more regular
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and deadly shooting there than the 
occasional, sporadic shooting we had to 
order here when only your satyaffrahis 
came here*.

Now the time has come when we 
should separate this problem from 
party politics and look at it from 'the 
democratic point of view, from the 
point of view of national interest We 
are sick of the old time-worn excuse 
given by the police and the Govern-
ment that there was danger to police 
life and that was why firing had to be 
resorted to. I am asking: how many 
policemen have lost their lives as a 
result of mob violence in this country? 
Can they dte any example? Even 
when there was a reign of terror let 
loose by the police in Ahmedabad in 
Bombay, not a single policeman lost 
his life. Is this not a fact? Are not 
the records there to corroborate what 
I am saying?

I suggest that some rules of conduct 
will have to be evolved if we take our 
rights very seriously. The first will 
be this: no firing except as the Prime 
Minister used to say, when he led us 
to freedom, when there is an armed 
threat to our freedom, except when 
there is an armed rebellion. And 
that too must be justified by a magis-
trate, a judicial authority, who is pre-
sent. The police cannot be left to 
deal with our freedom. Secondly, 
every time there is firing, there must 
be a judicial inquiry—absolutely 
impartial and truly judicial in every 
sense of the word.

May I ask—somebody was saying 
something that you are making seri-
ous charges about people who cannot 
come to this House and answer—why 
don’t you show the ordinary decency 
and courage of bringing these people 
to trial? You talk of Bombay and 
atrocities having been committed in 
Bombay, Belgaum and Ahmedabad. 
We are ready to face trial? Why 
don’t  you drag us before a court of 
law? Have you lost your faith in the 
courts? It is no use going on con* 
donning a whole people, Gujaratis 
and Maharashtrians. You won’t show

the basic decency and courage of try-
ing these people. Why is the Govern-
ment afraid? I am sorry for these 
harsh words, but they have got to be 
said. You have heard just now what 
serious things were said which would 
be deeply wounding to the Maharash-
trians and Gujaratis—in view of the 
seriousness of the allegation that one 
Member thought it fit to bring to the 
notice of this House.

I should like to point out that the 
preamble to our great Constitution 
ensures to every Indian liberty of life, 
equality, fraternity and justice. This 
is a venerable right of every Indian. 
This is the great heritage to which all 
of us are bom here. Nothing Is 
greater or worthier to preserve, to live 
for and to die for. I shall plead with 
them. Let not an Indian hand, let not 
a bullet fired by an Indian hand pierce 
an Indian heart which is already 
bleeding in many an injury, many an 
insult, pleading for a little justice all 
the time and all the same is throbbing 
with pride in India and all that is 
Indian.

In my district, it requires police per-
mission to shoot down a wild animal. 
It is called preservation of wild life. 
Now, a tiger or a panther does not 
oblige us by waiting until the permis-
sion comes. We require permission to 
shoot an animal which constitutes 
danger to life. But, in this country, 
we do not require permission either 
of God or of man to shoot down an 
Indian. They call it preservation of 
wild life. I think there Is nothing 
more worth preserving than the most 
precious wealth of Mother India, her 
sons and daughters. This is the nature 
of the shooting that is done and there 
is no justification for i t

In the end, I shall refer very 
briefly to one thing. It seems there is 
almost a taboo in this House against 
any mention of what is called the 
Samyukta Maharashtra issue. I shall 
only say this. They say: Why rake 
up the matter which has been settled 
for all time? If it is really settled, it 
it has been settled and if they believe
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fShn Nath PtuJ 
that it has been settled, why this 
embarrassment on the very mention 
of it’ Why this awkward silence, why 
this anxiety to *stop any mention of 
this problem7

Mr. Speaker. I do not know whether 
it is awkward or not awkward to be 
silent But so far as I am concerned, 
I would like all reference to Samyukta 
Maharashtra or Maha Gujarat to be 
avoided for this reason that we have 
passed a legislation in this House 
The Government can be condemned or 
any cut may be moved for a thing for 
which they are responsible, The House,

a whole, has passed the legislation 
Any hon Member may bring an 
amending Bill He can say anything 
he would like to say on that Bill But 
here on this Demand what is it that 
can be said? Can he say that it shall 
be got repealed* How can he get it 
repealed without the consent of the 
House7 All this talk may be useful 
but all this has been passed by way 
of legislation m this House How can 
it be the subject-matter of a discus-
sion here now’ Are we discussing 
the conduct of the House* Can any 
individual whether he is on the side 
of Government or on the opposition 
assure that he will get it repealed7 
I feel there is no point in raising this 
Samyukta Maharasihtra or the Maha 
Oujarat issue or anything which has 
been settled by way of legislation in 
this House

Shrlmati Rena Chakravartty (Basir- 
hat) If you give such a ruling now, 

1* will be a very dangerous prece- 
1 1 that any matter which has been 

possed by this House cannot be criti-
cised by any Member Immediately, 
the Preventive Detention Act comes to 
my mind, which we called a Black 
Act and which we have passed m this 
House Can we not raise this ques-
tion and say that we want this Bill to 
be repealed7

Mr. Speaker: You may do so.

Shrlmati Sena Chakravartty: There-
fore if this is your ruling, then it can 
be said that if this House has *paased 
an Act by a vast majority no indivi-
dual member may raise the matter 
again I think they must be in a posi-
tion to say that the Act should be 
repealed *

Mr. Speaker: That you can Any 
hon Member can bring in a Bill. It 
does not require the majority at $he 
House to allow an hon Member to 
bring m a Bill and make a speech on 
it without the permission of the other 
Members here

Shri Binwl Ghose (Barrackpore): 
Will the Government initiate it7

Mr. Speaker: It is not necessary. 
Any hon Member can bring in a Bill, 
an amending Bill It is not the pecu-
liar privilege of Government to bring 
in a Bill If they think it necessary 
individual Members and Members of 
the Opposition can bnng m a Bill 
though whether it will be accepted or 
not is a different matter Otherwise, 
they can do so I am not putting an 
absolute ban on a reference to any 
particular thing if it directly comes 
up But it is certainly not proper to 
go into the details of any Act which 
has been passed without bringing in 
an amending Bill If it is an amend-
ing Bill, I shall certainly give an op-
portunity to any Member to say what 
all he wants to say Ultimately, the 
Bill may be thrown out That is ano-
ther matter But going into all the 
details would be spending away our 
time and this is not the proper occa-
sion The hon Member can move a 
resolution in this House saying that it 
is the desire of the House that im-
mediate legislation should be brought 
and so on Then, it will be the sub-
ject-matter of the resolution

Shri Khadilkar: On a point of in- 
forxAation, Sir If a decision is taken 
and m the light of experience later on 
if it is found that that decision was 
not correct and not in the national 
interests or in the interests of the



*933  Demands for Grant* »  AUGUST 1857 Demands for Grant* 8934

people, is it not open to us to appeal 
to  the House to reconsider this deci-
sion?

Mr. Speaker: Order, order 1 am 
referring to Rule 352 (iv) It says

“A member while speaking shall
not reflect on any determination
of the House except on a motion
for rescinding it,”

I do not say that it is not open to 
-you But, by all means bring in an 
^unending Bill or a resolution You 
Ihave got thousands of opportunities 
3 ut to say it on a debate on the 
Demands for the Home Ministry

Shrimati Renu Chakravartty. In 
Home Affairs we can take it up

Mr. Speaker: I am only giving a 
-clear instance, wherem any Member 
would say anything which is irrelevant 
to the subject Home Ministry may 
<ieal with a number of things If it is 
so, does it mean that every hon Mem-
ber who has an opportunity to speak 
can go on condemning anything wher-
ever there is an opportunity? I have 
very grave doubts about it

On the other hand, the rule is clear 
that unless there is a substantive 
motion you cannot go into it, and 
enlarge upon it Of course, in the 
debate on the Home Ministry, I will 
allow a reference to one or two mat-
ters incidental to other matters But 
that can never be the subject-matter 
of discussion in this House so that any 
decision can be taken on that or the 
Government could be condemned for 
what action has been taken when the 
whole House has passed a certain Act, 
whoever may be responsible for it

Shri Nath Pal: I agree to that But 
I may remind you, Sir, that the entire 
speech of one hon Member on that 
side was devoted to it while I waa 
going to make only a passing reference 
«o it

MT. Speaker: I thought both sides 
haw  cancelled each other,

Shri Nath Pal: May I be permitted 
to say that according to me parlia-
mentary sovereignty implies the par-
liamentary right to change every-
thing that has been done in the past 
I do not want to quote Dicey or Laski 
for it

Mr. Speaker: I am afraid the hon 
Member has misunderstood me I am 
saying that it is open to any hon. 
Member to move this House to change 
its decision as aften as he thinks 
necessary This is not the method; 
that is my only point

Shrl Nath Pal: If only you had 
heard me all the fears would have 
been allayed I was going to make 
only a passing reference since there is 
a passing reference in the Home Min-
istry’s Report That is why I say we 
can discuss it legitimately

Mr. Speaker: I would rule even that 
out

Shri Nath Pal From the purely 
constitutional point of view I think 
there is no ban on the part of mem- 
ber> to refer to it, or denying the 
right to criticise Government what-
ever the reasons are I shall not refer 
to the ban from the Chair or the 
ruling of the Chair

Normally, when there is a mention 
of this subject, the eyebrows are 
lifted on the Treasury Benches and 
there is also a disapproving air on the 
part of the supporters of Government 
I have that m mind I often feel that, 
perhaps, deep in their hearts there 
lurks a doubt that the matter is not 
Anally settled as they loudly claim or 
maybe this impatience reflects a guilty 
conscience which does not want to be 
reminded of an unsavoury past 
Whatever the reasons for this silence, 
for this conspiracy of silence and 
neglect, we are not going to get re-
conciled to that The triviality or the 
whimsicality of the Home Ministry's 
report is on pages 14 and 15 dealing 
with the upheaval there It is only 
on a par with the complete collapse 
of statesmanship which turned a deli-
cate problem into a major explosion
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[Shri Nath Pai] 
which shocked and rocked the nation
14 hn

Pandit G. B. Pant: Is the hon Mem- 
ber speaking for the second tune?

Shri Nath P ib  I am speaking in my 
remaining two minutes, perhaps he 
does not like it (Interruptions)

Mr. Speaker: He is winding up by 
peroration

Shri Nath Pai: It was this narrow- 
mndedness or the rather short-sighted 
mentality which precipitated and per-
petuated a crisis which unfortunately 
•till persists

There was one great Home Minister 
who has left the indelible impress of 
his personality on the history of the 
country and profoundly influenced the 
course of events in this country by his 
monumental work in merging princely 
India with people’s India The pre-
sent Home Minister also belongs to 
that small band of valiant fighters who 
led the nation to freedom I will 
appeal to him that it will not do good 
to look at everything only from the 
point of view of the ruling party It 
will be befitting for him and his past 
to look at such things with a bit of 
prophecy

In conclusion, I say this There 
was Mr Heda who made a heroic but 
vain effort to smother discussion on 
this subject His is a very bad case 
of an advanced stage of a malignant 
type of myopia To describe the 
boiling problem of Maharashtra and 
Gujarat as a potful of curry is poor 
vision and poorer adjustment and a 
danger to politics I say this much in 
conclusion No one or nothing can 
stifle the voice of Maharashtra and 
Gujarat from being raised so long as 
this injustice persists

Some people may feel that all is 
right and may choose to go to self- 
deception but so far as we are con-
cerned—I will take the permission of 
the Dravida Kazhagam Member for 
quoting from Sanskrit—this is not the

state of affairs This Sanskrit quota-
tion represents the condition there* 
and I  plead that it should be heeded.

"iwftr t o t  $n*pd'T qrwnir 

W o w  ”

The lion sleeps; it is neither 
nor dead.

Shri B. 8. Morthy:

"sw  fspr y n v
* ^ t w  w w fiw nM

That is my reply to both Shn Natb 
Pai and Shn Sampath of the Dravid* 
Kazhagam Speak the truth but d» 
not rock and shock—to quote Shri 
Nath Pai—the audience and rouse the 
passions As has been stated, he may 
be from Ratnagm and I may be from 
Kakinada But when we are sitting 
here, we repretent not only this part
or that part but the whole of India_
independent and undivided Tndin 
(Interruptions )

An Hon. Member: After getting 
Andhra

Shri B S. Mur th y  Please listen to 
me I shall now take up Shri 
Sampath’s points about Hindi and the 
Dravida Kazhagam

Shri E. V. K. Sampath: Dravida 
Munnetra Kazhagam (Interruptions)

Shri B. S. Murthy: I do not know 
whether there is Munnetram or not 
but there is a Kazhagam We are 
now trying to have Munnetram and 
let us see whether there is success It 
is nfter a good deal of fight with the 
Britishers by the small band of leaders 
to whom Shn Nath Pai just referred 
that we got freedom Today, it should 
be the supreme task of every indi-
vidual either from the south or north 
or east or west to consider how best
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we cm m ate use of this fruit-—Inde-
pendence. 12 Hindi is being talked of 
as Aryan imposition on the south from 
the north, I cannot understand ’whe-
ther it is a thought of unity or dis-
ruption. Sanskrit is a language, Hindi 
is a  i«ngm>gy and Tamil is also a lan-
guage so also Telugu. But, there 
must he some language in India 
which should become lingua Indica.
14.95 kn.
[Mb. Dkpd t y -Sf ea k er  in the Choir ] 

Which is that language?' We should 
decide i t  We cannot go on for 20 or 
SO years and then say that we have 
no common language. There is this 
prime task of every individual either 
inside or outside the Parliament. We 
must decide, here and now, to see that 
the English language which is a sign 
of our slavery years ago should be 
removed, lock, stock and barrel. This 
is coming from a man belonging to 
the Harijan community which will not 
tolerate having any other language 
than some Indian language. It may 
be Sanskrit or it may be Tamil or 
Telugu or Gujarathi or Marathi but 
not English...

1

«ft Vo So A

iff Ifctf w jujnr 1A fspeft *  sfor sr-m  
5 1 after 1
Mr. Deputy-Speaker: But the diffl- 

. culty is that all speaking should be 
directed to the Chair.

Shri B. S. Mnrtby: I am being 
directed by you, Sir. My humble 
appeal to Shri Sampath and his 
friendB of the same thought is this. 
Let us forget this divisionalism—men-
tal and physical. We cannot divide 
India into the north and the south and 
say that the north is Aryan or Arya- 
vaitha and the south is Dravidastan. 
On what basis are they talking like 
this? Have they consulted the people 
of Andhra, Kerala or the Kannadlgas?

Shri M. S. Krishna (Karimnagar- 
Reserved-Sch. Castes): They do not 
want them.

Shri B. S. Mvithy: If they had not
consulted them and taken their views- 
also, how can they put forward a. 
demand like this? Therefore, X 
appeal not only to Shri Sampath here 
but to Shri Ramaswamy Naicker to- 
use his influence in a creative and 
constructive manner so that the In-
dependence which has been achieved, 
after so much fight for centuries does 
not become a mockery.

There are some border question*. 
There are questions and questions. I f ' 
the Andhra* have been benefited, if 
the Keralas have been benefited, have 
not the Tamils been benefited? Let 
us not bring small matters here. For 
instance, there Is the border question 
between Andhras and Tamils and 
Shri Pataskar has been appointed to 
give a decision. He has given. Let us 
see whether it is not possible to come- 
to an arrangement

After all, democracy is Government 
by discussion. If we are democratic 
in our attitude, we should discuss an d ' 
discuss until we are able to come to- 
a mutual agreement. Therefore, le t' 
us not go into smaller things and thus, 
lose sight of the fundamentals.

Shri Kamble was talking about the - 
converts into Buddhism and the help 
to be given by the Government I 
entirely agree with him that every 
individual who is in need of govern-
mental help should be given help. 
But the question of Scheduled Castes 
and Scheduled Tribes had been deba-
ted for long and for many years by 
great men. Then, before the finaliaa- 
tion of the articles of the Constitu-
tion they have made certain provi-
sions for safeguarding their interests. 
My friend was making a small con-
fusion between safeguards and sepa-
rate electorates.

Mahatmaji and Congress opposed 
separate electorates for the Schedu-
led Castes, who were then known as 
depressed classes. “Depressed Clas-
ses” was not a name given by the 
Congress. It was the name given by 
the English. As a matter of fact, I do-
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[Shri B. S. Murthy]
■not like the name given by the 1919 
Act or the 1927 Act or even the other 
name “Scheduled Castes”. All these 
-castes are scheduled into one and 
•very Scheduled Caste man is proud 
that he u  a Scheduled Caste man! 
The name “Scheduled Caste” is dero-
gatory to the self-respect of those 

.communities. All those were uptill 
now called untouchables. For want 
of a comprehensive name Gandhiji 
must have thought, let us give a 
name On the other hand, there are 
so many friends in India who are
anxious to cling and embrace the
name given by the foreigner—“De-
pressed Classes” Scheduled Castes— 
and then reject and ridicule the
name “Harijans" given by the great-
est man of our nation, if not the

%world.

Therefore, we have our difficulties. 
As a Scheduled Caste man, as a Han- 
jan, I always feel the amount of de-
gradation I am made to feel when-
ever I am called a Hanjan. But still 
the historical facts are there. Shn 
Kamble was trying to say that it 
was Congress which called us “De-
pressed Classes” and “Scheduled 
Castes”. No, it is not so. There-
fore, if there u  a reasonable ground 
for those who have left Hinduism 
and embraced Buddhism to have some 
help, let them have the help; but let 
them not try to say that this name 
is given by Congress or Congress has 
done this and Gandhiji has not done 
that. I think the Scheduled Castes of 
India should be grateful to Mahatma 
Gandhi who has risked his life If 
anyone is prepared to know something 
about this, let him read the Epic Fast 
wntten by the late Mahadev Desai.

I would like our friends to under-
stand that by speaking bitterly, 
speaking in fit of passion and try-
ing, to rouse passion nothing is gain-
ed.' As I said:

a w i  w *m  fir*

Talk if you so like with emotion

but, at the same time, as far as possi-
ble to please the listeners. After all, 
you are not going to speak only for 
yourself; you are speaking to others, 
so as to convert their minds. There-
fore, whether it be Shri Sampath, 
Shn Nath Pai or myself, we must 
try to understand each other and try 
to speak so as to make others under-
stand us. We should not shock and 
rock others.

$hri Nath Pal: Do you like rock ’n 
roll?

Shri B. S. Murthy: Now, Sir, hav-
ing disposed of these few points, I 
would like to come now to one or 
two other points, and one is about the 
question of Bombay. I  would not like 
to go into the details, but once again 
I would like to make an appeal. Some-
thing has been done by the Parlia-
ment. You have five years before you. 
Try to convert the minds of the 
Members of Parliament, show how 
injustice has been done and 
show us how this injustice can 
be removed, so much so one 
day even the Government, if it is 
convinced fully, can bnng a Bill to 
cancel those tilings for which our 
friends are very anxious. That has 
been the thing all along. Therefore, 
as far as this democratic approach 
lies, which we have taken as our 
goal, it is better that there should be 
a sort of agitation with logic, with 
reason and with persuasion. Merely 
rousing passion is of no use either 
inside or outside ’the House

The same appeal I want to make to 
those friends who are having some 
sort of an agitation in Punjab. This 
is because we South Indians have got 
a peculiar quality in us, because we 
have always given the North Indian 
friends thought provoking Acharyas 
like Shankaracharya, Ramanuja- 
chatya, Madhavacharya or the great 
Vallabhcharya after whom, perhaps, 
our Home Minister is named. After 
all, we have got a religious duty by 
the masses of Hindus. I am proud to 
say that Vallabhhaeharya la ftnm 
Anckhra....
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Shri Nath M i We thought 'be  
was from Gujerat.

Shrl B. S. Murthy: We have
brought him up and sent him to 
Gujerat to convert the people there. 
Unfortunately, we did not send him 
to Maharashtra. Had he been sent to 
Maharashtra all this trouble would 
not have been there.

Therefore, I only* appeal to those 
friends who are now agitated, may 
be sincerely seriously, to give some 
time to cool down their passions and 
see tha{ in course of time we can do 
anything we can, because we are not 
dependant on any foreign ruler here 
to dictate us or any foreign agents to 
act over us; we have the hegeony in 
the hands of the people. Therefore, 
I appeal to those fnends to contain 
themselves and to have the common 
good of the whole of India at their 
heart.

One more point in reply to the hon. 
Minister, Shn Datar While answer-
ing about the Scheduled Caste posts, 
he said reservation is made on a 
community basis and be satisfied with 
that, because if we go on making re-
servations in promotions also it may 
not be a good augury; on the other 
hand, it may endanger the efficiency. 
If I have understood him well, this is 
what he said. I entirely agree with 
him India needs very efficient offi-
cers from all communities, but I 
would like both the Ministers to 
understand into what atmosphere 
each Harijan, who has been selected 
by direct recruitment, is being sent. 
After all, the whole atmosphere is 
new to him. The departmental pro-
motion committee is there. Is there a 
Harijan to safeguard Harijan inter-
ests? From top to bottom all the 
officers are non-Harijans and, per-
haps, who are not as sympathetic as 
'the Minister, or as sympathetic as 
others who have been there.

I am not anxious that there should 
be reservations made for promotions 
also. But I appeal to the Minister 
that there must be a machinery to see 
that fit candidates from these Sche-
duled Castes and Scheduled Tribes

are not denied their legitimate rights- 
because they have not god father 
there to look after their interests, i f  
this Is done, I think we will be grate-
ful to them and have no quarrel what-
soever.

With these words, Sir, I once again 
appeal to the Minister to see that this 
point is taken into consideration as 
early as possible, because a number 
of cases have been brought to my 
notice, and some of them have been 
referred to the hon. Minister also to  
show how even the Service Commis-
sions are not doing justice to these 
communities.

Shrl Ayyakamut (Nagapatinam— 
Reserved—Sch. Castes): As the
time given to me is very short, I shall 
confine myself to the problem of the 
Scheduled Castes and Scheduled 
Tribes alone, a problem which, I  
believe, is one of the most important 
ones under the Ministry of Rome 
Affairs.

I am glad that thank to the great 
lead given by the Father of the 
Nation and thank to the sincerity 
and the sincere steps taken by our 
Home Minister, the lot of the Sche-
duled Castes has definitely improved 
a lot In my opinion, without any 
fear of contradiction in the House, I 
ran venture to say that this is a 
golden age of the untouchables. 
Never perhaps in the history of 
India, I believe, have these untouch' 
ables enjoyed the same status which 
at 'present they are enjoying, of 
course with the grand exception of 
the period of the Noble Savage for 
which the great Rousseu had so 
much of admiration. For example, 
the Buddha Age in India has been re-
ckoned as a golden age, and in fur-
ther South, the Chola age was re-
ckoned as the golden age. But even 
during those periods, we come to 
know from the records left by the 
foreign visitors that a certain section 
of the people had worst lives, even Jn 
the midst of civilisation and grw t 
tradition and culture. It was a great 
abomination in our civilisation,
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[Shri Ayyakannu] 
we cannot deny that. But, compara-
tively, the 1-0t of the Scheduled Caste 
people has improved much. 

But, with ,all this, I beg to submit 
-that the grievances of the· Scheduled 
·Caste people have not yet been re-
•dressed. As my friend Shri B. S. Mur-
thy has said, though our Home Minis-
·ter has given some protection in the 
matter of promotion, etc., there is 
not much improvement. As a matter 

·'Of fact, our Home Minister has ins-
tructed the departments concerned to 
;give sympathetic consideration when-
.ever the question of promotion comes 
·up, with respect to the members of 
the Scheduled Castes. He has fur-

·ther said that whenever the seniority 
--of a Scheduled Caste officer is to be 
·overlooked, the department concerned 
should intimate it to the . Minister 
concerned and get his previous per-

:mission. These are all good safeguards 
or safety-valves given to the un-
touchables. But, in spite of all these 
things, as my friend Shri B. S. Mur-
·1;hy has referred, the officers are not 
sympathetic as the politicians or our 
"Ministers and our people who are 
-elosely associated with the Father of 
·the Nation, Mahatmaji, are. The 
members of the older tradition, parti-
cularly people like our Pantji and 
others, know the problem of the 
'Scheduled Castes and the peculiar 
-conditions in the country and the 
·amount of encouragement that the 
·scheduled Castes require. But, un-
-fortunately, the officers are still of 
-the bureaucratic type and they are 
·the legacy of the bureaucracy of old, 
-and they- are not in a position to un-
·derstand · the real difficulties, and 
-disadvantages of those unfortunate, 
·downtrodden people who are the hew-
<€rs of wood and drawers of water, 
·in this country. 

So, I would like to submit with all 
"humility that our Home Minister; 
-with all his erudition, education, 
scholarship, experience in adminis-
-tration, etc., will find it possible, and 
that it is better, to constitute, an 
::autonomous body consisting of public-

minded people, who can , formulate 
facts and draw a scheme for adequate 
representation and promotion of the 
Scheduled Caste people. I make this 
suggestion, because the Home 
Ministry is a big ocean and 
naturally they would not be 
having sufficient time to look into 
this question minutely and in a de~
ed way. So, it is better if a public, 
autonomous body is constituted to go 
into this question. I hope the Home 
Minister will very sympathetically 
consider my suggestion. 

The Minister of State in the Minis-
try of Home Affairs has referred to 
the fact that people have demanded 
high posts of dignity for members of 
the SchedulecI Castes. I can go a 
step further and Tequ,est that we want 
representation not only in the State 
Public Service Commissions but also 
in big, dignified posts like Ambassa-
dors, Governors, etc. I beg to submit 
very humbly that the time has come 
when we can find-of course not a 
good number of people-at least one 
or two people who can grace such 
dignified posts from among the Sche-
duled Castes. 

I may recall now what the Father 
of the Nation once said. He said 
that the first President of India 
should be a woman from the Harijan 
community. So, at J.east to please the 
soul of th~ Father of the Nation, I 
request the Home Minister to consider 
my suggestion sympathetically. One 
or two people from among the Scl].e-
duled Castes have been appointed as 
Members of the State Public Service 
Commission, and I may thank the 
hon. Minister of Home Affairs for 
h·aving taken Shri Sivashanmugam 
Pillai as a Member of the Union 
Public Service Commission. I request 
that my suggestion for drafting 
Scheduled Caste people to high, digni-
fied posts, may be considered sym-
pathetically. 

With all these things, I do not. 
think 1(hat meTe representation alone 
can· solve this problem. When I 
survey the social and economic condi-
tion of the unfortunate people, 'r am 
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reminded of the Plebian and the 
'Pktafciap struggles is  Rome. With 
-certain exceptions, our problem here 
is a  parallel with those struggles. 
Yet, those great Romans were able 
to solve this Question within two 
years, whereas this fight against 
casteiam has been started in India 
two thousand years ago by Lord 
Buddha—I am subject to correction— 
the great .rebel, of our society. After-
wards, this question of untouchabi-
lity was sincerely taken up by our 
great Ramanujacharya, Sankara- 
charya, Ram Das, Kabir, Swami 
Vivekananda, Ramakrishna Parama- 
hamsa and lastly by our Father of 
the Nation, Mahatma Gandhi. Now, 
'though we have gone further, to some 
extent, we have not gone to a very 
appreciable degree. Of course, the 
Pleabians solved their problem soon 
because it was a social and economic 
problem for them and not a religious 
problem. But unfortunately, the 
problem of untouchables here has a 
religious aspect behind i t

In fact, our Prime Minister has very 
recently referred to this problem in 
the course of the speech on the cen-
tenary celebrations held in Delhi. 
Here is the account:

"He asked the people to ponder 
over the question: “Have we
come out of our old ruts of think-
ing; have we come out of our 
old mind whether it is in social 
life or matters of caste or com-
munity or religion or province and 
language?”

"The answer is very simple. I can 
say categorically ‘No.’ We have not 
come out of our old ruts of thinking, 
because it has been infiltrated in our 
blood and it has become almost an 
instinct. Mere touchability alone 
never means that untouchability is 
buried. Even educated people, and 
even big officials—some of them are 
also my colleagues—deny that So, 
this kind of bad notion needs a very 
great shake. It needs a revolution 
to bring up the Scheduled Castes 

■and the untouchables. If it is not a 
'.revolution, our Government must

adopt some other means. It requires 
very wide propaganda. I might 
suggest the steps as follows. I might 
call it the Panchshect, and It is a 
panacea for all the existing social 
evils. They are firstly, immediate 
implementation of the recommenda-
tion for adequate representation in 
all cadres of Government service, in-
cluding the Cabinet, Public Service 
Commission and other posts of
dignity in this country and abroad. 
Secondly, encouragement of inter-
caste marriages by allowing certain 
concessions in age-limit, etc., and 
offering good posts as symbol of 
appreciation. Thirdly, encouragement 
in the fields of business, trade and
industry, by giving some concession
and priority in the matter of import, 
export, permits for bus transport, etc. 
Fourthly, propaganda against casteism 
through A.I.R. Fifthly, encourage-
ment of mixed population by discou-
raging the separate and segregated 
dwelling places of untouchables.

These may appear to be very ambi-
tious and some people also like to 
dub me as a communalist. But 
because I was bom in this community 
I have had to undergo so many diffi-
culties and I am seeing that in my 
own eyes—the sufferings of our people 
apart from the representation in 
services. We feel that the position of 
the untouchables is a degradation in 
society. Even our legal status Li 
questioned. Some people do not re-
cognise us as their equals even though 
we are also equally qualified. So, Z 
shall be very grateful if our hon. 
Minister takes some steps to imple-
ment the humble suggestions that I 
have made.

Whenever a text-book is written tor 
the schools and col’eges, there should 
be one lesson concerning this social 
disability, so that you can bring a 
mental revolution. It can also be done 
through the All-India Radio program-
me's. If all these things are done, we 
can bring a revolution, I am more 
for this social revolution and I hope 
our hon. Home Minister will sympa-
thetically consider this.
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[Shn Ayyakannu]
In conclusion, I would like to say 

that but for our Home Minister, we 
would never have got five years’ con-
cession. We had three years’ conces-
sion, but our Home Minuter was 
good enough to extend it to five years 
Again it is our Home Minister who 
is responsible for this 4} per cent 
reservation m IAS and IPS Again, 
it is our Home Minister who has 
instructed the authorities concerned 
to submit periodical reports and to 
raise the representation of this com-
munity In his time, the Home Minis-
ter has asked the authorities to give 
some sympathetic consideration to all 
these things He is very genuine in 
his intents find purposes, but unfortu-
nately they are not pul into practice 
We have good laws, but the are badly 
administered So, I would request 
the hon Minister to see that a 1 his 
good intentions are carried out
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^  *r ?R  ̂ *n?f fstifr 

5 1 ^  !̂ rg*iT P f  * r f r  JT ftn r ? «r 
iftr 1PR1T «*1H ? I r i t  ^3TT

i*i?^»rYarm ^?tr |  
irr* t ^ *1̂  f t®  +<ni 1 ar^r

a w f t  t t  5r*PT |  ^ r r  3? ^
H *TH?T ^®T Pw *1̂  ^  I

# r
«(5t  n f  5T> 35? ^  PfJTT f r  V R « r
HTTR TO f W  T cf«7t T ftr? 
rTT 5Tft 5 I ^  T ^ T T  V jj iT T  f«T W » IT  
?m*r f^RR $
t  T O s m v  T t  ^  s m fir a r
T T ^ T  ^  ■*TRcr H T T R  ^
z m t  H T l f t R r  f w  ? W  S T R  %  
f^RRWRVTt ’ TO 5?rTT %
3? r  T̂Rrr «<+t< ^ flggr wi
f tn r r  1 ^  5? ? tt h i m  ? w  «Ft
v s f r  t  1 i f t
%  « J 3 R R  « R  5 ^  «T ? T T  ^  ^5T
srr^f %fr«T ^ rrf t sft
^  €m r ftranr w  ^  «n»t
=aR5TT T ^ J T  I ^  #  aft I W r
s R ? r  M  t  #  f f t r ’ r f  1 5f t  5» n t -  
^  w t 5W jtr t  <ijk tor
% ftw %r$ 5iT«r ^ 3? r  iff
t ? t t  T t  w j  1

t^stt ""rngwr g- 1 ?o jrtT taftfr^JTRP
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<*qt q *  wr a *  f t *
w n < t  »r * * i m  u  « r w r  v t  
* r w f r » n f t  i n r  H r  %  ^  * f n r  * t o r
*  'TRff * ,  f lw w r  H t
ir o w  vt ^  %■

i i k ^ h  ftn w  «rr %f k  s r r r  j i^ t 
%  w  * H t  *  qs^r «irf%  ?<> » » f  w f a r
TfT 1R R W  f*TT | f W  
% 'W flT * f  *W T fa T  <PT# qft M il'll 
t a r  «tt t #  t  1 5*rrfr «n2f »rt*r 
ft ft f  ^ ? n ff ^ z r f  an# %ft* in ftV
TTFTT «PY ? O T T  l ^ f r < f t q R T $  
f*F TftK V̂ ST ?R^R ^  TRTOT HTTTT
** % tftflreq «Pt k h  firor
t  \ f S  ^firut qjflf t  SrfqST ^ T  
ijfipft % iF*TM *TT »̂TT̂  ^T %
q i  q^flr q5t ^ r s r t  ? r t $  srr k 
< R T t fc r sfnc ipsn- *ft  «rrar ^  * f t r  
f f t  #  w f t  |  1 *pmr wrar |
VTTOf HTVT7. *TT *ftr |  ^T
«TTT >Ft VT 1 V^nff Vt ^  
q>r T^Rrr *rrar «tt *rfa»i sit 
? « t h q r m n j f t q j f t f f  t v ^ r * f f r | i  
q»W |< f^T% ^  n<6< T T  n W  ^ «d i 
|  1 3  snsnrw^raTVT
W R T ^ I  I ^ < ? T  3 ftH W IT U  <TOTT^t 
*}1fr snrnft q t f  |  ^sr% «o r? v  3  5 r * m  

m*i f*P T K  ^5T |  ftf q f
*jf?r H T'Tcrr t a m  *ft ift $ 1 qfeqr 
*% *C* s ^ t t t  *J«f)WI7 srenr ^
$ 1 w  P m  #  * f t 5 *  %  v f  j i ^ t  
•flPwiit ^  9 X T R  v t  f W T  JrPpsr 
^  ® t r  n f r  f e n  w  ifhc \~* * r |  
*pt 'jft <diw.i w n ^v i ftnpr *t ot  ?fv 
ffli wWr #  a m  ftrr »^rr# ^  
W R  V T  ftfll I ape ti <HiK <pt 
4T?T » T O T f  *T< ?ft 1THT %  
^•p) |ST ^  ?TW Vt TT
t i r r r f  ^ n r  ftr anr u  in r w

#  s w o t  ^  « i«hrfW  
qf5w  ^ i r d t w j t O T %  a w  w r r  q̂ c «it

^Rr »ft w v t  q f % s v  f t ir  *wr t 
^ R r f in r a r f  * #  * r |  H k  w r t f  *  
«ff f t  < H < if t w l ^ffrer «ff 1 f * r r t  

s^ r  mwTT % ifsr  
i p w i r f t i 3 T P c * S i r  
•ifV <fq|*t swrftrsr ftwrr
t  ftra #  srpiRnr ^ r v r  #  w f r c  

Whi <î i ^  "sn^r ̂ ggnft’a '* 1

g$wT j f  tpr ^pfV lr  »T5 ^  $  %  
p i#  Rid i*fl  * R i f  1 ^  q*5*rr ^rjjnr
ftr <jg»i*ra»i «t1t « t r  ^  ftr fiwr 
snf>TT w it m r t  orr 1$  |  ?
A ^  ^  **  ^kt |  ft; msn^A

^rt ^f%  ?nn^ n t  I  ^ 1%  f w  «5Tz: 
*r^ t  »rnft ^  w # t ?w  

^ ? r t  i ^ a t  ^ fw ff  v t  ^  v r  # •  
w i r f t i  iq iv fs r T C T s r e s r t  i ^ * r f ? n t  
%fm i ^ r r  r ^ | i ^  s w t t

<jjRraf *r ' J t r  * f t r  w  w H  
%  fnT^cfl >pt <rrnr ?r f ^ r r  1 ^  
^Tgnr ftr W  « f « r ^  ^  wj?r n w fttw r 
?r P r m r  f e n - a n t  1 

ar^t q r
j f  1 ^  t  ft> ^ r  #
w  f * m  ^  eft ^  ^  ^  H r
#  -rm  ’rm  ^  1 flr? |
^ rv t tp«t »n*rr ^ t t  ^rrf^ 1 % w
Hd̂ <i W  "TRT TC ^ ft> *W

an^ 1 3»q*r v*hsrT *Pt ^ft Opjti 
q n ftr ff  ^  q r  gt? t r t k  

ftr f»r qfi#
vtftwr «ft t ?  1 1 liftfsr «nft 

q r  5 «( iTPnfhr %  f ^ r q
% afr « rw  fW  c r t  i f  

^TT -<IIJjqi 1 ^ v f  ?pwt ^  f% 
flp^t q T  5TT* n r  7#  |  1 f^sfr 
f?r •A’ t  • tfforpv ^  Tfft 
sr^r % *iWf ^  lit q f  mf*rwr *fr 1 1 
«nr f ^ r  *?r ffefr |  i i w r  < r 
vnr ^  amfr % %tk >rjt amrr |  %
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rm-~rJ 

ri\ifT +frqj w ~ ~ 'fiT1f ~ ~ ~ 
~~~~~r;ni;rr~~ 
~~Cfifo;r~ ~~~ 
f~'f mtn if iT'fi ~ 'f@ ~ UCRfT I 

lf ~ ~~ ~ CfiWIT • fcf; 
~ ~r ;ni;rr '5fl- f'fi mm ;ni;rr ~ 
~ ~ "'1- ;:r@ ~ mi: ;;fl-~ 
mq ;ni;fT ~~I ~ ~ ~ f~ 
~OITG:mi:~~~~~~ 
~ ~ ~ lt'~~:;:.fur~m 
~ ijOf 1flTT Cf~ ~ f'fi ~ 'J;if~ ;ni;rr 

~~<ITT-.~ -srmr ~ ITT er~ 
fu-@ ~ ;:r@ ~~ mi: ~ 'fi1-~ ~1 
~a- I ~ ;ni;rT W ~ '!>l- ;ni;rT 

~mi:~ ~~ -F{; ~~~ill 
~ f'fi mm ~ "'1- "fT ;ni;rr ~ 

;:ftfu~ ~~ ~t1 ~ 
~~fcf;mw~'fil'f~~ -~ 
i:;Cfi ~er f.rf~ ~ ~ ~ f'fi :gr 
'.:fCffer ~ orrG: ~ ~ <:R ~ ~ <fiN -

if ~ ;ni;rr "' T >PlN ;:r@ ~ mi: 
m ~ ;ni;rr CfiT ~rm- ~, ~1 
~ ~it f'fi ~ rm CfiTlf ~ r~ ~ 
i:;Cfi titlIT f~ ~ ~ ~ ITT ~ "fi ·r~ 
~~~l~mITT:~ 
it m ~ lfi<:oo ~ f'fi ~ 
~ ~ ~~;;r) ~~ 
~ ct ITT r~ \lfR~ +rr ~ m'fiil '5fl- oii 
<ii ~mi:mr~~~~lt' . , 
lll"llicl(1 ~ ~ I lf ~ ~ f'fi 
w i!l~1+:Jcl<1 "'1- ;ftfu 'fi1-~ m 
~ ~ i:;Cfi titlIT ~ ~ <ft- \lfn1 
fcf;f;rn-~OITG: ~~'fir~ if~ 

m ~r ii1-~ if m;:r Z1'T 1 

~~;;fl'lf~·~ 
~ +:J~1:~<J:Ol ~ ~ mi: f;rn- ~ f'fi 
m if ~ ii.ft ~ 'Tr{ it m fcl;1:rr 
'lf m<: ~ m rts ~ <f;r fcrq-zr ~I 

mRr, ~I ~I ~I miT ~ 
~~ CfiT ~ ~ I 'l~ '<fl~ m'>r 

w~~~ m;rmwif B~ 
i:;Cfi m ~ <i{ ~ ~ '0 CfiT ~ ~ 
"!;~"fTW~I ' ~ ~~i:;Cfi 
~~mw~ ~m~CfiTB if 
~ g:ro "fT _;ni;rr m ~ ifi~ ITTr'fir 
CfiT ~ ~ \lfTill ~ er@ m;;r 
~ mw if m fCfi<lT \lfT w ~ ~ 
~ ~ +TT ~ 'f@ 'ITT"lIT ~ I ~ 
~"fr ~~~iii~ 
if ~ 'EC! tlr"la I ~ mi'f<fiT ~ 'fi@ 
~- ~ ~ ~ ~ ;ni;rr 'fir ~ m-;;r 
~mwif~w~1m~ m~ 
~~ Cf.~ it;" ort°t if ~ +rTlSIT lITT Cf ft 
~+:J'i'fil () ~ ~ "fRt ~ ;;fu f'fi 
filfuT 'fiR if TB~ ITTU ~ \lfT _f 
~I ~irr'Um"f+rf ~~~ 
~II f.-<;J Si <l "fi'fill ~ 'Ttm ~ \lfTaT 
~ ~ miT ~ f'fi'lT \lfTill ~ ;;fu f'fi 
~~if ~~I m\lf~ 
+rmr ef~ 'fi1-~ ~ ri:,-.;r .. ·r ~ 
~ '9TfWt I 

~ Ri1 :i;n:rr ~ r~r if ef~ 
~ , ~ ITT ~~ +rA'i'fm <J:~-~ 
~ef~~iti"~ic<:r'fil'f~ m 
~~ w~ it;"~~~o Ul{ 

~ <'l"TfWrr 'fiT iftl1 f~r ~1~ \3'if<ITT 
<r<'I'~ cr~r<# ~ "i1lc: f91<rr 1 ~To ~1 11 

ll'if~-z <'l°r~ ~i.TT it ~ if "'J,fu~ 

g:ro tfirirt'~'', w fcrq-zr ~ ~ ~ 
· ~ w ~ 1fm ~ oo-~ "'1- m:q;n: 
~~<rt, w 'fi1- ~ ~ ~ Cll~f<lctl~ 
~' ~ W Wfl1 ~ ~ \lfTi'fT 'f@ '9~ I 
~ ~ ~ '!~-~ it ~o mr~ 
'fi1- 3T'fi ~ if if ~ rn ef~ g:ro 
~ ~ :q1f'9(1t 'fi1- fu;-[ ~it ~ ~ 
5Pmf fct;;:rr I W ~ · Of"Cf ~- 61 o 

~ it 3;f&f~ ~' ~lIT 
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«fr <PT ftfWT I, 33  #  q v  WfH <TT 
fW lT  I  :

“ «rt s ^ f c ; n * r ' R » r t * f t * f r t f f * w  
^ j p i m r  b i r t  £  < n i»n *N t i f t r v r f f t  
$  finpff VRm 1 t^ptnR1 *it tnfft 
(%♦»*!<> % 5TTT «r" , *T° ■ r^ n  

t a s it  T t  « m  j q n w  * r ^ w ,
«TPT TT TTSTT 3THT ’TT  ̂ tft 
TT «f*TT I

arrjww Hjtara : *m  w r  ^rfr 
frtft f* ^ t  t t  ân̂ rr k  t?  f.ftaS t 
jn p y w  3  &  prerr *  Tifc $
a t q r r  * t  s n f m  $  f r  v t t  m  T t
q r  T *r  ? ?rrfr j a r f  * t  ■*& 3s t t  «rcrr 
SPT 3TTT I * f t r  >ft T t  SPiil 
5W W T  >3̂ 5>( ^  <ft *1^
^ Pf ^  fkzst $Rr <r <n^ 1 wtt
fc *£ l T T  ITPT cT*ft ^  sJHTt M^l WK.
T*TC % f*W  m  fc fR  f t  *RrTT u t t  
’H M t  5TTT *t T t 1

q r  n m r a  S T O  : ffWflT 5^t

«fr s n t^ A : # *  *To^ti^j?t h  «rransr 
w  Tt^ t«n rftw T«TT,3 ? r^^? ? t? Tr? H t
T t*T ^ T T T *J5T ^  * f t r % T f T  ^ f ^ P T  
fr *r r  «rr f r  snarer q frto r T t  ffcrr
*nrr <rr i .........

^ t  * ,i w t i r  GTOT : 5nr * ft  t * r t
M TffT 1
Paadit G. B. Pant: It is a very small 

affairs. Why are you magnifying it?

wi' # w i  : art .*W RT T O  <T* 
* t fciRr # «jsrer *nffero fr
fr f *  fcr *T& $  1 t  ^ ^  

srfirfaft it  $■ «r*fr n?t < r  i  f t  
w npf <nft $  « ftr  * p r  t j w w  
,* i f *  a t T |  l y r  t t  T ^ f t  art *nwft 
k  t f f c * W T t # £ f a r « n c w # T r i

n r f t  * r a  *  *n f T ^ r r  *n g n r ffc 
art j t m  f r *r r % i r O # > w r * r * * r t r * t

_■ «■> • . _ . -Jw_̂ . .
1̂ T O W  ^rfT n̂Ffljp? 1

n r *  ^ ^ * T ^ ^ | f T ^ T a r ^ f f %  
« p r r< 5T T ^  T m s t * r r r $  
f l w f T ^ r #  srrfoty i  r r % r o f * r £ f  
iffa  «rr q *  v i t r  v c t  t t ^  f w  

5m  ? irT  ^r ? r , t  w rm  s rrf 
5ft  f r  ^ ( *T < fl-«rtT T ?5i % « m T f t w f  
% * m r n v r n r  3 ^ 5  5f t T 3® r% < rw  

5TT?T «JT T T  q y PTferr  ftW T 
T̂RTT t  ?ft fRTTT f * R  W  % ^ T  ®TWT 

f  ^ f » r ^ R  w ^ r r ^ f  f T ^ ^ m r  
srsrra^r $  * f t r  ^ *rr  W TTiJT 5 1 
4 ^ r T f T ^ ? r ? n m t T T  j f f i f f  « m r  
«r? j t h t  ? r^ rr  ?ftr w  T t
TOTT I#  TFTftqfcr %  *FJT»T afSTRT I 
A T̂jPTT fT gT^m fT*TW ^  %T5̂ T 
T£T ^TT %*RPf TTTW TT»TT '̂1 f<[4
ar§t ^fnft s p t ^  v r  f ^ n r  ? . ^rw  ftr  
m fi^ T  snwhmfTift ^  P r t  s t t t t
Tt̂ T T O  ^Tf^, T^r ^BTt T®i *  
tt t  snrr i lk  w  ^ r f r
f t * n  arw, w  f w r  T r  ff*r*r ^R w r 
% msfimf Tt f ^ s r t  1 mf^r-
*p»i w w  T^an T t  vpartir ^  ’tftr  
g rr rt  ^iTfefr r  ntf^iiff % 5̂  c t h jt  
arr h t ^ t  f  1 «m??rT m  a r m  
fofreer t » t  It f ^ r r  ? t arm ?ft j f i f f r  
anrrr errfe^ft « f tr  «Af«P«f t t  ? ^ t «  
fr u T  srr « t v i t  |  1 u rn  T"r jfcrcr t t  

5T«r %  *3T*r ^hsr
f T m  arrm 5 w  sRrfar *§  w t  

1
«nrV vw w it jri’ fff t t  tw  ir^ft q t  

f tr r  fT*rr w ,  *̂nj f«Rw imir f  ^  
f f w  i n r t t  « f t T ^ m ^ m T  ^
«tt t t  Tt ftrmpr ^  Tfsfiftr 
«ft, ^  ?wn<ii j^Pir^ftyowft fiwnpr
rfr TH Tt «TTftRft ^  W  SVT«lft 

ift Ttftrer T t *rf %ftK trw
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[*1 %PFWf]
ra vr  Jratarr *r? fcr* A  «rr t p  $ fa  
HgrcrfH'jfl «ftr ^proftwf *f i *  t o  
Ph w w  $ «ftr ^  ^  ftrani £ 

«n rn r *  «rro f c r  f t?  f ? * * t  %  
f ! R r i n r f r  s r ^ t  

« n » r w f  h T t a
* £ t  i j s f t n r  * f t  $ f  t f t r  * $ t  
t^rm  q r w  «rr% ? t  ? ft P r t  f a « r a  
s m r f»ra ^ p r tt  f  1 «rrar ?> t $ t  
f  f t r * t « r r f f  ^ t p t t  ^  <fr»T f  s ^ t
*  i r w  s * n f  v h ^ E r  *
f^TT *T? Wfaj'TflT %  VTCTT ^ T  TTTTT
%  j p f t  v t  3®r r r r r  a w fT  ^t i t

v r  finrr f  1

in f« p c  A A a ft  t « t t t  ^Tgrrr
5 ftr S*r O T f  V t  *PT? V t  ^ f t *

t t t  ^T»rr, mfcr ’ffVr w  gftvr
*T^t ^1 V t  ^ I h l  ^Tofrsr ^>T5TT,
*T? * f t f  arcm «bt *rgt f*TT 1
w r ar?r ?r t  srrerr *rr swrr % sr^ff
%  5  s f t s ^ r f c f a f r  J t m n r s p ^ r r
|  f t r  H f R n f  A  f> , v r  * $  * p n r ? r  A  
^ t, a r f K T T T t f f f ^ r w r ,  s p n r r w a ' t  j t p t  

t s t  s r t r v w  v fn  f H f t t T  3FT?rr
t f r r ^ f ’pr inrrfT  ^  ?rf%r 1 

$*rft vr w m  w f
%f?tT %TT OT̂ ffrT ITTT *TTf O Tt© 1 ^ 0  
xftK v r f o  it0 TTtcfo v r  gft srfgwPtwqrcrrg
* r r $  ^refr 5, ^  A fr #  * j %
WTfsRTTf Vt STRfhT ^RVTXt %
v r  f e r r  grrcrr f  ? * r  A & r r  f  f tr
®fl£t O T f  O «rto l^ r o  1#Vr >RTfo tgo IflTo  
% ffBMTK 5I  > n m  *>T % fTPJjff 
f r r ^ T t n  « f r r ^ f  » f k % ^ t 5T?rT«fTT«PT  
^ T ^ v t f  1?T«f T»r 1 1 ? h
# r  ^  t i j f ^ f T m J T T t ^ g s r w ^ n - 1 
ft> v ta r  art v r  * f ?  « r t  w t t h t c  
W t«r ^ rt«P R  v r  v t f  f? w ^ n r  * r j f  t ^ it 
5  r f t r  q v ? » r  g n f h r  h t w  1  %
v f t r « n r < r S ^ s n ^ t  ^ t ^ ^ f t r r

«rf5i%̂r ^  fsg$wrnnr vv fliwr emr i r  
f t r  w  7T %?it*r flWFT n rr  Pnhni 
v t  « w w r  «ift arnr 1

fzttiA w t  ftfw t 
s i#  W R R n r ^ t e ? * r f t » r  ^ « r  w t  «ft 
n f  $ ,  4  i r #  T W iraT  ftr  f t a r
srvn: ^ r  iv  v i  vt ftnvt
f t f f e m T t n ^ r  w ^ ^ W r̂ w
vt^RrrsrRrrf 1 ^  jf ?ft ̂ srr »rrfir
m r  |  ftr f p r v m r  ’ rro r ^ h tp tt 
%??rir? t tp tA %rrnm
t  «flr^»iriT^TC3*Wft5£T!T$f«nW
« n ^ r  9T ^ r x  % f w f r  A ^  ^ r r t
ffft^PT^r '̂r fasrr jw  f  ^ r  ̂  W fft 
^ r ficRwer l ,  ^T<tpr in ? » f t v t  
f ir f N e r  t  f t r  ? m  v t f  ? fftr  stn n  v r  
^ m r  eft 5̂  
v r  ftnT , x ftx  T rc r rftr  *re 

^ r r a r ^ i » r r  ?ft w  %  * n r  n  
^  «frr t̂»TF
^ r A fgTftraft^Rrt
v m h r  A f t m  |  ^  v t  w t  i f r  f t  1 

tit irar ftfr̂ RT *r$ 1 1 A ,*npTT 
ft> ?t ? r^ n  *it ftf^^r (fl'ft 
ftr f r o  ^ i j  ^  \in ^ t  ftjrft?r ^t, firo  
g-*! A 9T? f e r n  1 ^  3T5 ^
aft *^n t̂pt ’Pt «rnr %, ^
HJTT HT W  t  I 5* sft*ft
^  irtptt ftfrw  5^ t  mftr̂ JSr
# xrgp ^ r r  ift ?i%........

*«T(**WI *TfT Wt*l̂
% *1$! W?ft t  •

Mr. Deputy-Speaker: Shri Daulta.

Shri Vajpayee (Balrampur): May I 
point out that no member from Jan 
Sangh has been called?

Mr. Deputy-Speaker: I am very
sorry it is not possible. Anot&er 
opportunity will have to be found.
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Shri Vajpayee: There is no use in 
my sitting in the House. I walk out. 

(Sb,ri Vajpayee then left the House) 
-.. 

"' 0 5' 0 f~ 0 if~ ( ~"() : ;;r:fr.f 
~~~) "l"iff ~ Cfi" ~5 

" 
IR~TITT~~ Gfr€f ~. ~~ 
lf q;;mr ~ ~ ~ 'm<rf ~I ~ 'f.1f 
4'rcf ~. fucrr tf\;fr.f ~ fo~fo~ if, ~ 
ifiTiftmf~~~~ I 

~ ITT ~~ ~ ~ Wiiflf ~ 
if q'1f<t>tttl"I ~ ~ m;;rir ~ CfiT 
~ ~ fit;" ~ ~ cm- foil{41"1 
ififqaPl'~fcfi~~~ I ~mq 
~ ~ ~ ffi it"~ f~f-l+c< ~ 
CfiT ~ ~ f~f'1fl( ~ CfiT ~ 
fit;" ~ -41- '1•1(1f\t;qj 'fiT ~ ~ ~· I 

~~~' ~~1@rm~~ 
~~.~<mmm~~ I ~ ~ 
~ ~ Wffif CfiT ~ ~ iijl\jflf ~. 

-'!~ "11~411~ cm-~~~~~ 
~ \iFl'm ~ oo m ~. ~ 
~~~TCfiTW"I"~~ I ~ 
~1 'fi"T ~mf"l"lfr if <1T ~ ~ wm=r 
lf'IT<IT. \;frfil ~ I ~ if +l ~ fo '1'I 

"' il"ffi ~ ~. ~'fi'f l:!;Cfi fifi~ c:fllTff 

~ii ~~t, ~T<~~ 
R;-~;t ~~if ~~~Cfil<m 
M~ I . ffi ~~ ~ qicr( 
~ ~ ~ I lf ~ q-ra- fuir<TI 
~~ ~~fcfi~~IR~ 
'1l: qt;:f ~ ~ lR I ~t or-..:;ft 
il>T wft;rT IR cFrr ir.lT I ~ ~ <ti" 
~ ~. ~ f~'j;'Rll"I ~ ~ ~ 
tl, ~ ~ +fTm CJfl" ~ ~ I 

~~~~Cfiffuror"I"~~ 
~' ~~~fcfiqicr(~~ 
~ ~~.~~~~~~~ 
~ ~ I lT ~T<R ~ fuffi" "I" ~ 
~ qt;:f (ii~ ~l~f~q) ~ ~ Cfif ~ 

~ ~ ir~ tt;;nor cm- m ~ ~ 

~*'"~~~~~' 
~ll'~w~ f.fiq;;nor~mt~ 
~ fcf;m ;;yr W ~ I f-;m ~ ~ q;;mr 

~ ~1 ~ ~ ~<11 fif;<:rr ;;rr '~ ~' 
~ ~ ITT ~ rwrra Q'lm ~ fcfi 9;!ll""< 

§~ cr;1 "!flm'li~ CfiT ~ ~ ~ 
. ~T Ofil1 ~ Ofil1 ~ Wfil ;;;i I _,f1 'fir ~~~ ~ 

~ f.f; rf"ITOf ~ ~Frl ~i:)- ~fR~ ~ I 
tf;;nor CfiT ;;r) ~.~ ~Tffii .·~ Cf~ ~'fi 
~~r ~ ~ q~ <for ~, f.f;~ft <f<Rr 

4Itm~~~ ~~~if ;;rr 
~~' ~~if;-f~ ~ 
~f"IUl~I(~~ I ~~~ fcfi 
w ~ fu;1-~ ~ ~W:rr, ~ ~ 
ffi"( q"( ~ ~ m r~f'1tc< ~ 

"'"' 
~ ~ f~ ~ I '1\iJTOf CJfl" 
~ CfiT ~ q@" .q-r m ~~ cm-
~ Sf~~ CfiT ~ q-r I . iiTOf lf~ 

if 41~~ ~'fir~~ 
~ ~. iiT"f if .irnr if iflm;fT ~'R1 
\ifGfR ~ ~ ~ ~R ~ CfiT ~GIT Of"I" 

r . ~ ~' inmr if _ orrr ~ ~, ITT it 
~"<Ff ~ fit;" ~R if ~T ~T ~ ~T ~'!iDl 
l1fT I f;;norr ~Tfcfilf ~GIT ~~ 

ifli-< ~ ~ orrr ;;nm trr ~· ~r 1 
~~ =q-"Nf CfiT ~ ~ ~r ~~rr 
f.ii ti~r ~ ~ ~ or;t ~ 
~ SfRf ~ ~ I "!Of OCii ~ 
~ ~' aGT OCii ~~~~~I 
m\if q';;rror if;-~ ~ 'fir ~T 
~' 1f ~ Cfi'W ~ fit;" lf;;yror ii' ~ 
~CJfl"~~~ I ~ fit;"~ 
~~J:f"~ot ~~. ~~ 
f;;rri!rm ~ Wthil~l"I CfiT ~ ~ 

~ I Cfi~ ffi IR a1or ~ Cf~ 
~ fit;" w lf~ if \ill q' ~ 

~~ ~ ~ CJfl" :\Mlfofo{'I ~. f~~T 
ifi iifft if ~ lf ~ ~fifi'fi" ~ I :q'R 
ctm~? ~lf~fcfi~~r~ 
~ I m\if ~T ~f.t;;r ¥ if;-
ifmt CfiT ~ ~ t ~1 CfiT 
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[fto  no ftr© ft*wr]

«n: «?w r «rr Tp f  »
*5r$rffti% TO f *I?WT
gjr^TI, TOft WfT
anifcT i wrsr *rrer % * t$ t 'rctfcft 
fomrcr f t  ^ w r a  tw  f t  $ f a t  
* tf tji# g « c frf t^ T 1 1  
4>r«̂ TT ^  fl^HH $  «ftr 5T «SÎ 5JT t  I
•frrra  vfr tft *r*err t  ? ’pnnnr# 

^Pwnrr, f t f t  ^  w
irferr $? *pn: f t£  f t  f t

<rr ww ’Rftar P t^ t  i 
urmmr w  f t  <wfsr 
3*?rrct ft*nfrft * t  ^ rn r  $ i *rr 
t?nar ysrr i <n^ <faw f t  ^r?rr 
$, Fsttti w ^ K ^ T v r . f tn r ^ v tn *  
& ^  ST®, f t f t  ?ros *r$ 5fft
w fr  |  f t  «nrw «rm 3  arr
£ ,  <ftr^>PT5TnT «5p£srrft<rrf i

*  *£rr *n?m g f t  s F w h tts r t  
^prr«rrr s t o w  ^r &r f  t (? )  
fipn^w s ^ r  ^  5ft*r *i>?fr f t  sr*nft 
t i z  ft*r 'ft, *f»f*r*r «p ft«r

w  fo r  *  s ra  * t?  f*m  ? 
5*r qfift ssrrft f t  ip> *££ w  s ’fift 
f t  » *$ &r «pr i^ to s t  «rr i ^ s r t
f w r s n t  i < ra rrft * f t f t » r  $ arr  
q fa r w  w  *rerffM T  «rt i #  «r^r f t f  
*prrcrer f t  «n?r *r£t v ts tt  j 
> ^ f t  * r f  jct^ p t  % ,  ’ i w f t r  * n * m r  
| , *?r 4  f t f  ^ f t  t f t  f t *  ^
v p r r  ^T?< rr i t r ?  s f t  f  f t  • n r r f t  
fftft«T fr %*ramt r c ^ f t  
f t  fiwr jpwjfMi, faftrfe
w r ^ iT ^ r ,  % m&r* x&lt 
q  xttxqjt
f t  t^tst f t  3f?rm m  f t
^ n f tw t f tn  ^ n ^ n [ f t f  i *»? Tw

i  f t  ^fTSPrr % tfrrt f «  fftrc 
f»* fe v ii f t r  ftfff f t  *rr?ft ?r v t  
^  f t |  * r » t f  i g P w P t r ’f t  
a rw r wrar ftr ^ * n * r r  s r w  *rt*wft 1 1  
* n r f t v w r s r w h r f t w r  v ^ f t f f t  
arc <; f ^ w  j o t  f t * f t n s * t y » r a r  
f t  ^ r ft  5*  fa fo p r t  v r  a rrft, #  ftr 
spmrT f t  5*r fe w  ^  «ftr W*nsn: 
jpr arrft i w w ^ w  f t  Jn*#^ f?r n r f  
5«  f t ^ r r ^ t  f t « w f t # t ? f t h p r  
ft»rr f t * $ r f t  « r« B rr f tf tr f tf tf t  
f t  f t r f t R T  s r  srr? ?rw i fta r  

f r  ? ^ f t * r r c :  % i
ffrftfBW RTft «rnrt% ft% vf 

w f t ^ f t n f ,  f t
amRR %*rr, %ft!T f ^ r  ?rr^ fr ^  
W *  3  ^ f ^ T R t  %  f t *  »T7 # 

ftRT w  tpp ?r<r 7 o  f t o  ^  $  5* m  
<rgff*TH  #  i m  ftrr <fft i 

% cr?5t ft ft r a r  
f t  anft, ?w ^ r  % f tn  ^«f 

#5»r i fforrcT f t  x& n m  
|  y m
v i fr ^m: f t ^  «rc fPwrfrr f
faRT «Tt T O T  ^ p c  t  I Vtar V T 7 
7 fr% ?o o # B T ft V R fN fV  fr V 
ft^rft w r fm ifryfg? 5pT«r8T«rr f t ,

I f f w » r i  I T R T .,

w e m r  * T ^ W  « H  aRT «WT 
1 *  i  7

«fto sro W o  ftjra r :  t  •
5* r r t f t * r f ir P T F r x :m p r ^ » r  f t r ^ r n n : 
f t r  ST t̂ *m «T  I JT?T 'TK 7#!TO 'T#2X t  
f t f t f i  f tT v f w r
f t a r r e r a m ;  «mrsift
1 1  *r? fta r  <nrr? #  f t r  fp n m rr
f t f t  apTft v r  ?«» f t  j f t w f t  f t i  

3T? $ m i  j u t  f t » n  ifte ^ f t
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4 ; 5 z * r t i  i «  % fir i 9 * vr f t  
#<? v r <5? ff«rr M  s*rrt t o  aft 

«frr* %ftr* e h n r 3 * i£» »ft°
% 8t?  VK f f  fa(T WRTT, ^
TOtvt fiprr «rr?rr » %o f a  ^  wtft 

1

v n m  >f^lw f f t r r  « i ^
^  «pfttrapr *fa»r «ft f t  VT <nftPT 
f V ^ r  ?ft 5 t st^rtt | ,  *r»TT * t  flor
in s  ^ r r  v r  F fr *r  *  ^ r  am? *r? 
*n ftra w £  *rr tfe w r $ 1

*0  fa  <Nm : f«^V FftaT 
?r$*r, qiforrqfs v r  'forstT fo r* *m r 
’T T 1 % f * R  ’t f t f  « r | 5 m t *  w i r ^ t  
fif*T F »  ?fr 5TT Tfft t ,  ^ ftr  3T^ 5Rf 

*rr f ,  <rsrnr *  
ftrT T ^ iT try  v t f s f l r
*fa » r  ott?» siff t ,  *s r firtf 
g y f o r a  P f t w <  *? [ S*rr fir  * *  5  
srwr ^rf?jir sjer ?reft i»t *n<r t  1 

^  qrfinT ftq s ^ r %  ?ftr « r  «rp tt 
m a r s * r r f t « f a m r  

v f  arTt $HcT $  s s  ^  flr» t e rf l  % ? r
fPT iWR^T TT $, $*Tk T 73TW
«*t ^  i J w  w  *r? f  1 «n^f 

<rarnr ^  gvircr «p^rr «rr
JDfrorcr *rcT*n*f|- % f c f f  *  ft? ^ * r
via jfa ^ftr «ft 1 firtr *r, $
4 tX  q W W M  4  I a w  w n -
’ m R S R T  A  f t R  5 O T ,  5*r # apTtft" 

T *T T * 5*gt fe w  t &fipT ? £ * * .  
A  A  ip rrft f’ mmtT i j f t w  ?ft»r

^aj»ft H  «f?t A
« f W  «uf5T v z  sft 1 5 * n W h n :  

Tr*r firsrfl-......
W W #  R|IW : ?ft v n  «w **

4? f * w  tf» r  f c t o e O  «st f t n % r t
^TrqTamr ?

jto Hr* i t m  : t  ^ n r

<n£f ^  ftrdnrnt s frra r f  1

Mr. Depgtjr-Spttker: Order, order. 
When I am talking to an hon. Member' 
other hon. Members should not inter-
fere.

w r c v R T s i r S r T t t^ r
Vt fom ^T  Vt I «w ^  4  3THT ftr 
^ r  ^rt »rf^ ff vft zfiFZt *ft , ^  fsrtf 
t f H f  ?r ̂  ?ft- itt ^«p vtatRforfirsrr, 
7?T % 9RT 'BTOT ? Vf t t ( z  
ft^rr 1

IS hrs.

^ o  sfo Rvo ^w m  : ORW f ir j t  
ipflVT T3fTar % W?T ^
fra^r f̂ flr f ?r 4ft
5t  i  .......

gprrura ^ 1 w  1
jf fra?r f ,  war? ^  ft? erriSsnr
j?n  | ,  'Tri^Fr ^ r  # f r  ^
ir^r 't t  ttst <r 1 tpar

% «r^r aft *i^t ^T,
39CT faW VT5TT ’TlffT ^  T5T 
JT̂ f ^  WWT I

fft« 7» fir* ^vim  : irr>r (faror 
% «r?5T , f tts t w fm  wf>r, art fip$ . 
%ftt ftm q v  ftT5rrR ^t m?

T O t*rf fv$»rf»rfoRrc 
*r <Mf?rat t  * w w r

Ir '̂T 7$% vspra  urnF’TrprsrT
«pt WW HW f^TffPC , ^ai fiPPJT s i w  
^  % f w T  *n rt «tt 1 w  f f i  i^flw T
j n j w f t r  ^ t 'n c a f t  f« rtrv w jw  
5RW5T& 4 *  * W N e « W
i  I *5 WNfT fS  fW  f«r f t
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ftaPrvTsrrt faJ'K N r* %
faff j? «nrc ^  T̂ -T ^ fa #  
t o  w fa % snr ^it *i*w*!di f%*rr *rr, 

?rc%  %  w W f  V t f i R V i f  
JT3JT ^  «n  « f t t  4  wr^sfT’STT^TT j  f %
a rc  ?ro> w n f t r t  r o a r  f  t^ ttw  

5JH5T a $ t  T ^ f t  1 
jg ? r  * t t  * 5 '^ p t  g  i f r c  « w  « r k  w tu tt  

*rc A  v § *r r  s i f t  ^Tf^rT i ^  g i w  
v i t f t  tn r fim  f
ftr  n<> «fto «rer {  1 ? j t
t r q r ^  *rgt M t  ^ t T ^  fsRT a r ?  
T p T h r  f a  ^ r? T VRRTT^ f^HTT ^  
JTPft * t  fa ^ r 5 m  ?t faqrar arrr t 
^o«fto fa  ? m  3W I a^S

<r?[TTt ?ra*5fr vr
fTOft f , ffW fT BtT̂ ff Vt fft 9RRFfr 
qpt a n  s w f  &  75nw r ^ r r  v t  ^ m r r  
3TT *Pf*TT$ %flr?5mT^r TC tft *? 
^ T  j q p r a r f T C T T f  a r m T t  1

3R T *  f r s t  ^ f f a r  « R  A  
c srr^  «TT w r t t  j> 1 *pft ?t<t 

*t g x v H  #  * a  a p re ft » p i f  «ft 
%$ %  A  *§ ? r T f w r fe it  * f t  «ft 1 
3RT ^R VTT fa tft *T fa v

V T ^ ft'f  tft *T 9W cTT £ %  3*T%
« r m  *r ? r t  «t t  w n r t  wt#  *T ? ft
I  I •  R̂TPTT % «PT̂ KT * t STFKt 
p j  fnr^Tg’ fasr*
Tfwrftrcrt «rr<fr t  *ft * y  * * t  
%&m forr Ts-fr |  1 f*r vrce^fa 
x frt viridm d T f ^ r  w ferr*«t s p t h  ^rr 

|  1 s h n jT T  t r o t  %  «fl*ft v t s f t u f t  
T T fU  ? * r n c V « P l ^ ^ ! E R ^  j t * h  V t ^ f

f ,  t m ’ i  «t %  ^ r  *tr ? t n f  f  f ¥  $  
f l R f r t i w f r f t m » t f i r c T f r  
iw in p ^ r  % wnr % ̂  *»rrftwtftw>-

fa  *  w #  t

v t t r r ^ r ^  ?r7 »rt f i  w n r  t j v  
w r  artfa «rrar fip ^  f  w  v t  ^  
f t  arRrr t w n w r q g 5̂  f  fa  

t wiPw w n ? rc * r f f  
fa^i. ^’p r r% v to fa v t  onror ^)f 1 1 

wfrnfl-, ^  ift^rrc

#^5«T ?5jqf a? ^W T5?F tfa« ll
^ 1  *nj

n5RT 5>TT fa  3W 5TT ^  f ^  T?5Tt |  
?nr <rv f r  ■cRrvt n^d ftrsr r̂veff ^ 
<frc aw «f? f ^  ^ r
t t ^ t ^  f*r?r |  i ftrar
^  ^^TTOt % f?RTfi ^sr n i  <r 1

fa«rT̂  w  % fa^rrs ?r» ifr q k  
wn; p rrr  trrejfl- 5t?t ^  fa? »n? 
^fa*T Wi^TT ^  firwt Wffa ^ 
^ rfic T  *T^V «r < H<tiT<, 5TTfav V t  
srfT f  I

^  ftr A V$ r̂wiTT fa 
urasr spt ftRTT r̂t fa%
t  5TRt ^ T  ^rrffT
*TH«fl =?T^ f  «ftr  fa^r ?pt «RT9ft VTffT 
^ i ^ r | , ^ v t '  ^  ^reOd^PT
*f fa^ft y f $ fiwft T^fr 1
A 5ft 1T5 spf HT f a  * m  ^ r s n r w  
vft =9WK t  ^ t  ^  ^  t
^  IJJp ^ T  « R T T  T t  f  ^sftfa I  1 
A ^ t t  g: fa  3Rr apt fsnu «rc, ^ r v t  
ify ar r ^  ^ft fa ^r «rr art T T jc n jv
«inr^?y t o  v t  fira t i , f a r  ^  * n t
f^RT *n r ^ r  v t  *rr^ *rr f*R ft * n i^ r  v t  
w t  *r $ , v t  *15 TTf?r f N Y  
■qrffJT 1 ^ 1  «npwnr ^ t  «w*?ft 
n « n f  * f t r  T f  <ttT «iftr ^  i f i r  
w r * t  5»i# wnfir <rP«*ftrft rft ^  »
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***?» vrcs t  ^ 

A v i ( t t  ^ V* 
v flpf «it ftr f »  »niwr #  9 ^ i t  % «w
Siw iff *
Mr. Dspaty-SpMker: Shri Thim-

m.t«>i. He has only six or seven 
minutes.

Shri ThUnxnalah: I shall make only 
a few points in respect of the Demands 
of the Home Ministry.

For the last three years the High 
Court of Mysore has not had an adej 
quate number of Judges, and lot* of 
cases are pending before the High 
Court. There were three Judges for 
a period of 11 years and now after 
the reorganisation of States, there are 
only five Judges. I request the Home 
Ministry to expedite the matter and 
see that the Judges are appointed to 
the High Court as early as possible 
so that thv pending cases may be 
disposed of as early as possible.

After the reorganisation of States, 
though Mysore has become a bigger 
State, there are still lots of Kannada- 
speaking areas with the other States. 
These areas should legitimately come 
to Mysore. Therefore, I request that 
the zonal advisory council may be 
appointed as early as possible to 
tackle the problem and see that these 
areas merge with Mysore State.

Next I come to political sufferers. 
In the report it is stated that they 
have been given discretionary grants 
of about Es. S lakhs. I wonder 
whether this will be sufficient to help 
the political sufferers in this country. 
I request the Home Ministry to take 
a census of these sufferers who are in 
economic distress and improve their 
condition. In my constituency and 
in my State I see lots of political 
sufferers whose economic condition is 
very bad. They are struggling hard 
for an existence. It is the moral 
duty of tiie Congress Ooveraxnent 
after the attainment of freedom to 
aee that something to done to better 
their conditions.

Next I come to the representation 
of the scheduled castes and tribes in 
Government services Shri Datar was 
kind enough to say that the number of 

.scheduled caste persons in Govern-
ment service is gradually increasing. 
It is very good, but in the IAS and 
IPS cadres there is not enough, 
number of scheduled caste people. 
When a scheduled caste officer from, 
the State service is recommended for 
IAS or IPS, though he is senior, he 
is included last in the list This is 
very bad. I take this to be a step-
motherly treatment meted out to the 
scheduled caste officials.

Shri Datar was kind enough to say 
that the reservation order cannot 
apply to promotions. He said that 
promotion is based only on merit. X 
entirely differ from him. If he care-
fully looks into the working of his 
departmental promotion committee, 
he will find that promotions are not 
made on merit, they are made on 
complete favouritism and nothing else.

I shall explain it clearly. These 
departmental committees are presided 
over by a Public Service Commission- 
Member, and the officers are said to  
bc promoted on merit They are not 
interviewed, their merit is not tested, 
but they are promoted merely on the 
basis of the remarks made by the 
superior officers in the service regis-
ter. The remarks and the record of 
service entered in the register do not 
give a true indication of their perfor-
mance in the department, nor do they 
give a true indication of their worth 
or work. If the superior officer passes 
some good remarks, that will be taken 
as merit and the basis for his pro-
motion. If a person is a chum of the 
superior officer, he makes good re-
marks in his register, but if a person 
is not on good terms with his superior 
officer, though he is hard-working, his 
record of service will be bad, and he 
will not be promoted though his work 
is satisfactory. That is why I ssk 
why these scheduled caste officers 
should not be promoted if their work 
is satisfactory even though they are 
Junior. X think there is nothing;
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[Shri Thinunaiah]
wrong in it, and no harm will cons 
to the department. The other officers 
will, in fact, be happy that a sche-
dule caste officer has been promoted. 
1 think the Home Ministry should 
give consideration to this and see 
that as far as possible the reserva-
tion order applies to promotions also.

Lastly I wish to state that every 
year we And that we are not able to 
know the number of scheduled caste 
people appointed in each Ministry. 
Whenever the Home Ministry's De-
mands, come up for discussion, we 
ilnd in their report that the working 
of the Ministry is given, but no 
statistics are available about the 
number of scheduled caste men 
appointed in each Ministry. I request 
(be hon. Minister to make this infor-
mation available in future reports. 
I would request the Minister to take 
this into consideration.

Even after the Congres Government 
has come into power, I am sorry to 
state that a number of educated 
Scheduled Caste young men are 
without jobs and are struggling hard 
for existence. I request the Minister 
to kindly make a survey of educated 
unemployment among the Scheduled 
Castes in the country and see that 
those young men are provided suit-
able Jobs.

q jfo n  snur (wrcft) :  yviM W  
*r?tor, $  ^  WT3T ^  siirf *fhrr 
*rr ^
vwf * 3*11 i

v iw 4 gtrr
VK I «T3TW V  A

*rr t o w  % d f « - ^  T^cft g i

STHT TT̂ TT ^  I

«rrr vcr #  f  ft? #  *ft*r art fv 
^  jt t  f  ^  ?nn| ^

ftw irr tj* %n*nr vnr
$  i xrftr  I  » &  tHNf ^

ipftqfaw #  i - f * | ! *
W M W  *  5 * 1  W  I r a  f 5  <Wn %  W  
•TOWWPT Wm o f WT W S Ik H iiI %

a ft  «fPT #  t s  I  *  %
^  I d«W>l WHfflT

ftp  * n r  a n r w r  i w  aramr
« n a m r  ^  srcftaT t  f t  

*ft»r x m  if  AS  f  4tK
f a t t a  *  $  i ?ft a ft a r r o r  %
1 $  v fi  f ir c n * *  q *  ^  i f f *  P r a %  
ftraro  r*<?ni i ?ft
apRIT ^  I 9PRTT ^  W H I

P o t . t fh c  5 3  *ft*fr ^  f %
IPTT^ f^?r %  f a #  WPT W T T #  I
*ft f a *  *r? t f o r o *  ifcr *rcr  v r * r r  

#3t t  *ftr tfRft
1 1  #  v t  sre«r &  P r f o r  >FT;TT
^ ? f t  g i

^P»5T  ^  *F?r ft?  q a m r  A  aft « n if-
91H g u  \ j i v i  fa p p
» ft r  ' t f e r  3fr f  %  f iR T  
^ x r s r  m rr i ^  ^  i f W t  * f r f t
5TRT ^  I *TRTT f*P
« r m  «r? &  ^  srr a r n y r
^  n̂mFIT I fVRRT w w f %
fT*r ?r f ^ r ^ n P R f  %  A  t r r t t  i 

^ v M  tt  ^ r m  I 
%P»v*t  *ft% t t  r^jwiPi^T
f!T fiWMI *raT 
w  #  ^ fr^  W>T (Vm( eft *1?  
5 ? r f t * r T ? r | i  * r f ia ff% ^ r c r ^ ^ f i r #

Ch. P. S. Daulta: On a point of 
personal explanation___

Dr, Sushila Naymr: I have so little 
time that I cannot five the floor to 
the hon. Member.

?ft W  * t o r  W T  5 ^  * ft  * *  f
f*p « r ftn  w w r  ^  ^  »r?
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t f r ^ * w t f o n t w n r  fifwrt 
oifei w>a«| s t o  A r t  I .  ^  
irwfr w f r s  m  t  * r n n v f c f y  
f r  fip g m rft t t  f a r  * s  m  «rc £ * t  
<1, ^ r t r ^ r m w i T t a '  S’* *  ' 
h j  wit #  *wt f c n i  vnw  f a n  | ,

w t ^ T T T f f r t f r f * #  
* m  f r m f  w  f?$f f r * n  $ i f t  
« w r  |  f r  f» r  *f  *$er tft ^ t i f i w r  | ,  
«p*r I, m ntifW  & arfr* « m  y v  
* p * i t  *rcr f*f#  $ « f ^ r v T  * * r  
m tt  j f w  f» » T t  %®tt != r ^ t  & 
f * r  q ?  3* m  #*r < m  < r m t  n  s , * j f  
* r t  JKt *nrar ^  ^  WTcft I

f a r  a n ffT  $ ftr f o r  a r f  % f * r #  
trrfh vr % w  f o m  « f t f ,  f a r  
^  * i r * n a  t o r  # t o  in  t |  t  > 
y n w H  *frr #  i f*rr*^t ff*$ *rrf #
fsp^f# W T * r  T «p r T T  f?PTT *TT I
ffsjiff #  fr f , srga fr *frr f5r?mrc 
^t*Tq ^  \ *PTOT,

?rm ?ri i w  fa w  T t a  f  ? 
y w w w f % ^ *r w  # ^ t  t o t  
*n pt f W  ^ t  f*rfiri? f i  ^  w  h
%BT t a  ft*  I 1TPT f»T f W f  % FT*T 
^ w f t T T f r  t  vnfii 1 1
i ^ 5«fr «ftr  ftrcft
’STOT 4  ’RFTT I A T T  f*M #  ^t
<rartft 5®bt t  fapr 4 , f r n  « w t  
*ft  | ,  f o r  # tn #  53*  *?t? *nfc |  
%ftK *»T$ ftR T *n?t % $  I VTT * T  T T
* #  f r  f t p *  * j a  fr ?ft*r ifrr m&r
T t  u n f r  $ f t w  | , i m  'TT# T?r^,
# s fa ro rft foar T fs n fr &  *J$ t * 1% % * -  
* r f t  i TT
M  «fk inriT ^ (t m m  #  ^  «rmT 
ftr^p r v k z  ^  *ft f ^  *ftr f%w ^  
^  ^  f r m  n*rr j |  ^rftfir f i w  ifrc 
f ^ f  ^ r f t |  i W v r  «n rt v t f  n w f t  
^  ^  t  w  orraT |  M f  w p jw r r

v t  is tf  wt»t *ngf t f  f p r r  t  
ftf ’br *j w it  % v t pt  m*r ^

i i r t p r i t  « t ^ffsr f |p j  *r4 
fffjcfi ^  ?m x  

srnrfi^RT ^ t* it |  i w  *rw ^ t  «r^rr 
|  i a t i ? « f r* r c < R ? i t f p s ; t r t * P T *3  

TT VMT fVVT T̂TT fw> ^RT *f 
WPJTOTT TT *TTtT M T  | ,  ftffW
5»r Ht |  t f tr  i ^ f t  ? rw  <r^ 
«TPw<fa % vre ift ^  a n t  %  
f * r  v t  w p j w  ft#  % «n^t fPTT«rtf f*m 5fr 
^Tff^, tit $ eftjff ^tar J i f t w  ^rwff i 

? M  v t  # ?rr*r srff P m  *rotfr ^ft 
f r  ft# % TTT®r Pnr ^  i 
v fffa  I tq w f f l  f*F?ft iftr  ^  TT *PT 
j ^ t  T^t i f r  $ r * i  ft#  % ^

*RTT%3T % |  WtPF #T*rt
a t  fT  ' r t  f  |  I *ftPT ^
WPJW % ^T5T f  f
?ft f f ^  T T R  «(T^t T t  <r
PT5T S»TCt ^  ^  ^  ^ T f  T t  STft I
^rfr qf tt  t ?t t  ^ 
gwrt 9t# % f?T# *Tf TW fipyff 
Tt ^t TT̂ T ft̂ TT I (rftrt TTT^ 11

#  «* «rw  ^  ?rm J»f Tfsrr 
I  f r  #  #<s t t

%ftr: qanar t  #  'forar P r t  w  i 
fr tfaw t t t  *r? a m r r  %  
r ^ r  w  5 ^ r t  *n#w ?t*ih § i *pr 

&  v m *  m il |  fif f«r ?t ?ft « ^ re  
Pf «n7 ^pTfa.JT t  «nsr w a  

a f t f r ^ R T ^ i  a t - ^ r  ’ft a t  ^ f t  
prtsmrrrf3rer*T t  «t# t! • ^^rrt tf tr r  
■ft f r V * r  fV» # s t r  ? R f It t p t  t t  
?pP q H  m?r iw  *tf fc**tr ^w r 
\ > # jpffa fT?RT r̂s*T f*JT P*><wt
ffT?r sf^F j ’ nrr i 3̂ r% t r ^  fgr w r  aft 
f t T  *jvflfa < c * T f i  t  J
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frftrsn re  im & t 
* r » t t  *  1 5* ^  f t * r
i r w  snpr # 1 1

*i? ? ft  1
*  ■tftar %  w r t  3  tr r a  « k  It

f i n *  £  art %  s m r  fessft
lr « T 5 $ *  TS Rft f  1 w w  fo p s t 
f t r f r f s r  m%* %  t x  t o  i  1 3
w *  v i t  *TPT 5 I l k  $t*T f t p H d <

*f>t a rw H  It  ^  t r w  ^ k  
f u r  ift  «rr ftr  f M t  *  ^  » t f a « T  
V r f f i R  5TM*I %  f t t  V T R T  an*}' I
i f f t  3  art T O f t t f f  «CT O T T O ,
^ i t  p f v r  v r ^ a r  ^  ^ s v t  ^ S n  v t  *TRT 
?r^f ust a n ^  1 * t  « r tr  It  * t t  * r c  
^  h u i t t  P i w  r̂®Pt 5 ft*  3 ?p jtv '
*  ?ft?T » n t  I *rt#  f T  aft 4»<HM 
f  ft» ^rovt * tr  ^  w  ^ r r  5 1 
$ l t  * t %  «re 5?«r P r f t ^ f t  ?m> It
<t cffr ft*T VG4l<i *f X&> *£’£$£
fkwoT  5 ftr  | * r  #  ^ r l f t r ?  qsrfaar

V*1 v ^ffiKi'l %$T »r VTTTT T?
ftn rr t  ^  ̂  n W t  TfftrsTr
ftrsrr ?  1 *rw  fts rrifa ra  5rt»ff % «mr 
*r a r  |  ftr  f? « r f t f t r j t  %  a m  q f  aar- 
« f r *  t  ftr  f t ^ t  %■ 5ifir*r «P7f?rir 1st 
^ n tfts jt an- mx u f t R  v p t s t v t  *t  
h ^ t»1 iffc  M «ft)*iK %  s t» t  yr«r < H i^ 'jf 

a r m  1 *  j t * r  f t r f t r e r  m &  
t  f  ?  « r w  % s tt^ tt TT?fr g ftr  ^ t  
■far * t  fc ft ^ r f ^ n  vmx m
■tit ?  5'̂ HW'T ^ t  W  fl mj ^

m  jp r f f  I t ' S H t f  r 5̂  * 7# 
w  *m r r  *tt  a » r a ft  v r  $f i *  

&  *r< t 5 t*r fu p K t r c mqw  %  ^  *nw  
^  ^  ftr  J r f t  f i f t r r  » r f i w
>*t aparftnrr a n ^  i o ^ s f t r |  ft r  v r r  
f v  f f r  y qt f i iA v n r a r  w t  ^  i  i 
* i P w  w  ^ w w  <rfhc f ® f t  * f f f t w t

^ irt ^ W t f  ftr»pp »rt w rr ■ tifT  $  « f t r  
« rvft!< rt ^ r r f t  f f t i #  <r»f*p#f v  
f n r ^ T  #  1 f u n  a ft  $ s t t  «PRf ar
v i w r  Jk  ' i ^ ' i  « t t t  ^  I t  a f ^
ij¥  T w rjT  H ftf rw  friv r w ^ n f r  
^ a r  w  f t  T f r  ? f M  1 f t w f t  v r  
^ i ? j t  i f t  « r m a r  f f j r ^  v t  5^>rf 
TROT fl^t I  #  t̂*T tirf'ffHT fllff  #  
s r f a r  v r ? f t  f  f f i  ^ m f a r c t  «i>tfarar 
«ift « m r r ^  ?pt ^ ^ tk t  f t f i n  a m r  
*«t ^ ft f  i f l r  <rfftiT f t ^ T  a r w  ? n ft t  
fosft v r apwr v t JT? j ^ n r  f t  ft; 
^^TTtT^ ^  g ^ p t  v r t r  -»fr W H  Tw rrr  
1 1 * n a r  s r ^ 'r  ^ 'r ar«rarr v >  ^ r r  * r ^ r  

ijh r r  |  f r  ^ sm ft w w w ^ ' T T  Vs*  
«pt ^  xmrr 1

s t v  !T$ f f  1 ? » d t  f ^ r r  t f t f t  
^T f^  1

Pandit G. B. Pant: The Demands 
of the Home Ministry have been 
under discussion for three days I 
have listened to the speeches and 
have taken note of what has been 
said I am grateful to the hon. Mem-
bers who have been good enough to 
i>ay kind words about me or about 
the way the Home Ministry has been 
trying to discharge its functions On 
the whole, I believe that the recep-
tion of the Demands has been satis-
factory.

The Home Ministry is often a target 
not of bouquets but of brickbats 
Hure I venture to state that on the 
whole the majority of the Members 
who have expressed their views have 
said things and expressed sentiments 
which would go greatly to hearten the 
Home Ministry.

The Budget debate affords an 
occasion for a survey and review of 
the policies and activities of the 
Ministry. So far as I have been able 
to follow the dfacusrinna, a goodly 
number of hon. Members have •*- 
pressed their satisfaction with tts



89$3 Demand* for C hm tt 30 AUGUST lie? Demand* for Grant* 8974

way the Home Ministry ha* been 
ttrhung *0 discharge its duties. Only 
a few have said some thing! sotne- 
ttmw m an excited, and sometimes in 
a  somewhat intemperate, way. But 
t t e  subjects with which they dealt 
were hardly within the strict purview 
of the Home Ministry. I or “ the 
Home Ministry cannot be punished or 
condemned for carrying out the 
mandate of Parliament We are here 
not only to submit to their views 
but to give effect to their directions 
as faithfully, as efficiently and as 
effectively as we possibly can That is 
our natural function If we are 
blamed for carrying out the decision 
of Parliament with regard to the 
bilingual State of Bombay, I can only 
express my regret that sane hon 
friends have not been able, in spite 
of the almost unanimous view ex-
pressed by this august House, to accept 
it Whatever be the decisions of the 
House, I, while wishing that every 
citizen in the country would act up 
to them, as I think is the constitu-
tional obligation of every citizen, 
would wish still more that there were 
no doubts left in any quarter about 
the soundness or the properiety of 
that decision

We have spoken about this matter 
more than once I do not think much 
will be gained by my stating over 
again the circumstances in which the 
decision was taken, the reasons which 
led up to it and the hopes that we 
entertained, at the tune Parliament 
took this great decision in a national 
way As is known to the Members 
of the House, that decision was wel-
comed not only in a mechanical way 
but with real, genuine enthusiasm 
by the Members of this House It was 
also welcomed almost unanimously by 
the entire Press of the country

Aa Hon. Member: No
Mr. Deputy-Speaker- There is the 

word ‘almost*
Pandit G. B. Pant: When I say the 

right thing was done, I do not neces-
sarily mean that the Communist 
Party was a party to it So when I 
aay the entire Press endorsed a

certain decision, which decision, in say 
view, was perfectly sound sod in the 
interest of the country, I do not 
necessarily imply that the organs of 
the Communist Party also saw the 
light then or can see the light today 
That was not my intention (Inter-
ruptions) But I do say that so far 
as the responsible Press of the coun-
try is concerned, it welcomed this 
decision It was accepted, it was 
hailed, it was endorsed by almost 
every paper in this country But 
even that does not satisfy me fully, 
so long as Shri Nath P af has any 
doubts about it and so long as Shri 
Yajnik has any doubts about it, I do 
not feel quite happy I would argue 
with them, I would plead with them 
1 would appeal to them and I would 
be delighted only when I see that they 
have after all been pleased to accept 
what is the only right course, the 
]ust course, whidh will condue to the 
we'fare, advancement and progress 
not only of Bombay and Gujarat but 
of the entire country

Assuming that there are some 
doubts in any quarter, can’t  they 
show some reverence and regard for 
the collective wisdom of this House 
and give it a fair trial9 By ‘a fair 
trial’, I mean their co-operation in the 
working of that system and their 
assistance in doing all that is possible 
for the advancement of that particu-
lar State If an attitude of co-opera-
tion is adopted even by those who do 
not fully agree with our decision 
today and they join hands with others 
who have been party to that decision, 
I think within a short time whatever 
honest doubts are entertained in any 
quarter, will be dispelled Let the 
spirit of resistance be abandoned 
After all, in our country, when we 
have got a democratic system, we 
should learn to submit to the collec-
tive decisions of Parliament If we 
do not do that and if we do not only, 
differ from them but also resist those 
decisions in an active way, how can 
democracy thrive and flourish in the 
land’ If we confined ourselves to 
the processes of reason and argument 
for winning over those who
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differ from us, no harin will be done
to the country and we will be willing
if a mistake has been done anywhere
to realise it and once we realise it,
I think, no one should, m any way,
hesitate to correct it. But, if we do
not appeal to reason but have re-
course to direct action, I think, there
is no room for any argument and the
mind seems to be closed against any
reasoned examination and considera-
tion of the issue. So long as that
attitude persists, there' can be no
solution because if we proceed in that
way then, not only individual pro-
blems will become insoluble but the
very functioning of the Parliament
will be jeopardised in a grave way.

So my submission would be, let us,
not only on this occasion but also
generally accept that we have a de-
mocratic system in this country. De-
mocracy cannot function unless we
exercise tolerance and discipline.
Without these, no democracy howso-
ever wise the people be can produce
adequate results. So, let there be
tolerance. Tolerance implies the
acceptance of views with which one
does not agree when the vast majori-
ty accepts them. And, discipline in
a community' requires that the
majority decisions should be accepted
at least for the time being without
any sort of resistance. It is only thus
that we can carry on the democratic
government in this country in a con-
stitutional way.

An eloquent speech was delivered
this afternoon about the character of
our public servants, about the needs
of the, time and about certain lapses
and aberrations that had come to
notice occasionally. I do not know if
the hon. Member had occasion to see
the speech that I delivered. just while
winding up the debate on the
Demands for the Ministry of Home
Affairs last year. He will find his
sentiments reflected there to a large
extent. I myself feel that our services
had a dubious legacy within them.
They had for many and many a year
to serve under an alien Government
whose interests were not identical

with our own. The steel frame was.
the master and the services had to
look to the steel frame as the supreme'
authority and they were not conscious
of the loyalty that they owed to the·
people of the country. Anyway, that
sfage has passed now: and there is
no .conflict between loyalty to Gov-
ernment and loyalty to the people.

I said the other day that our public
servants should identify their in-
terests with those of the people of'
the country and the country and that
the people should be regarded as.
'their true and genuine masters. Shri
Dange objected to the use of this
expression but I venture to repeat it.
I think our public servants have to-
imbibe that spirit in the true sense;
and every man, be he rich or poor;
be he learned or be he illiterate, is en-
titled to courtesy and to a responsive-
sort of treatment and to a certain
solace and relief which a permanent.
servant is expected to give him.

Public servants have also to bear in.
mind the preamble of our Constitu-
tion, the Directive Principles that find.
a place in our Constitution and also-
the decisions that have been taken by
Parliament about the objective that we·
have now definitely and clearly and
unequivocally placed before ourselves,
that it is time for the establishment
of a Welfare State of a socialistic·
pattern in our country. So, our'
services have to bear that in mind.

But, let us not, while trying to
place before them the needs of the'
times and also the imperative necessity
of adjustment, let us not on that:
account forget that they are o'iIr own
brethren any they belong to our coun-
try .. We have no alien members in
OUT services now; and their natural'
desire for the advancement of the'
country must be no feebler than that
of anyone else, whether inside or'
outside the House. That should be-
their natural ambition and let us also
not forget that, after all, a vast coun-
try like ours cannot remain in a peace-·
ful and orderly state except with the'
assistance and co-operation of the'
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services that are today functio
the remotest nooks and comer:
land. If we do not appreciate
they are doing and we go on
rating their achievements, tha
neither give us a correct pict
a -balanced view nor lead
improvement whether in the m
results or in the matter of the
that we need in them.

Let us also remember that I

country the number of gove
servants, the percentage of J
ment servants to the num]
people served by them, is the
of all the civilised countries
world. We have got a smaller
than the U.K. or the U.S.A:
other country. Yet, we have n
vast numbers, but. we have !
extensive area and we have
with the varying panorama jJ

State and In which there are ~
ties too. Them, we have not
of us, merged into a cohesive,'
There are also differences. Tl
need of not only emotional b
of physical integrity.

'(

Some of the speeches heard
must have been indicative of ~
danger still lies ahead. The
man with the red turban deli
speech which gave a shock to
of us. He would like the coul
be divided. He thinks th
attempts made by us to ge
people of Punjab together wer~
mental to the interests of the
that all that had been done itj
to bring about good-will andl
and a spirit of mutual trus'
comradeship between the peo~
ing in Punjab, between th
sections which predominate
was something mischievous, li
and dangerous, that it would:
some day to a great disaster.
we have men like this among
sometimes feel somewhat dej
and lose hope but people 0:
whole have a greater sense an
are not misled by such things.
wise, communists would hav
returned in faizIy large num
Punjab. They had opposed r,
formula. I do not know if

-
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services that are today functioning Jn 
the m aotcst hooks *od comers of our 
h iA  J K i e d t  not appreciate what 
thaty ace dedag and m « »  on under-
rating their achievements, that will 
tiettfaer give ns a correct picture nor 
a-balanced view  nor lead to any 
improvement whether in the matter of 
results or in the matter of the change 
that we need in them.

Let us also remember that in our 
country the number of government 
servants, {he percentage of govern-
ment servants to the number of 
people served by them, is the lowest 
of all the civilised countries in the 
world. We have got a smaller agency 
than the U.K. or the U.S.A. or any 

«wastey. ■<»« ta n t  TrtA tsnYy
vast numbers, but we have also an 
extensive area and we have to deal 
with the varying panorama in each 
State and in which there are dispari-
ties too. Then, we have not yet, all 
of us, merged into a cohesive, whole. 
There are also differences. There is 
need of not only emotional but even 
of physical integrity

Some of the speeches heard today 
must have been indicative of how the 
danger still lies ahead. Hie gentle-
man with the red turban delivered a 
speech which gave a shock to many 
of us. He would like the country to 
be divided. He thinks that the 
attempts made by us to get the 
people of Punjab together were detri-
mental to the interests of the Punjab, 
that all that had been done in order 
to bring about good-will and amity 
and a spint of mutual trust and 
comradeship between the people liv-
ing in Punjab, between the two 
sections which predominate there, 
was something mischievous, harmful 
and dangerous, that it would lead 
some day to a great disaster. When 
we have men like this among us, I 
sometimes feel somewhat depressed 
and lose hope but people on the 
whole have a greater sense and they 
are not misled by such things. Other-
wise, communists would have been 
returned in fairly large numbers in 
Punjab. They had opposed regional 
formula. I do not know il their

number* have not com* down to half 
of wfeat they were.

a .  f  8. 'baafta: i t  was due to tho 
unholy alliance—  (interruption#.)

Mr. pepoty-Speaker: Order, enter* 
T h e  r e s u l t  is there.

Pandit O. B. Pant: If our alliance 
has resulted in this, the fact is there. 
I do not think alliances which produce 
good results are .unholy. Only holy 
alliance* can produce results, good 
and wholesome. But that apart I 
ask: is the present quarrel that is 
fnirmg place in Punjab over trivial 
matters worthy of the great people 
that l i v e  in the Punjab? Cannot these 
minor points be settled in a spirit of 
c o m r a d e s h ip  and neighbourlinesa? I 
am s u r e  that once this thud comes to 
an end and all make an effort to lead 
a n o r m a l  life in a peaceful way, 
Punjab will show magnificent results 
and its progress will surpass the pro-
gress of any other State or any other 
country.

So, let us not be lost in these super-
ficial a<*d trivial things. Let us con-
c e n t r a t e  on what really matters. 
T h o u s a n d s  of millions of people are 
not getting a f u l l  meal a day. Let us 
see wh*t we can do for them. When 
we are fighting about Hindi or 
Punjabi, whether the rather few who 
read or write should do so in Hindi or 
P u n ja b j .  most of the papers are 
published in Urdu. Thus, the strug-
gle seefns to be an artificial one and 
it does not convince us as being 
a c t u a te d  by the real love of a language 
or s c r ip t  or anything like that.

But, t would not criticise anyone. I 
wish only to bring to their notice the 
great harm that they are doing to 
th e m s e lv e s  and to the rest of the 
country. I h a v e  to tell this to those 
who are interested in the cause of 
Hindi. There is already a cry and 
we heafd even today here about the 
wind) imperialism. 1 do not know 
what tlMt means. But, there are 
people vvho think that efforts are mads 
to impose Hindi on them against their 
with, J should like all those
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are interested in the progre— of 
Hindi and, if I may say so, the 
nationalisation and rationalisation of 
Hindi, to see that we do not give any 
cause for irritation to any other 
section in our country.

I will not say more aboiit that 
subject as shortly the Language Com-
mission’s report will be placed before 
this House and perhaps Members will 
have an occasion to express their 
views though I would not be sorry 
if the report were referred to a 
Committee without anybody opening 
his lips here.

There was some reference again to 
firing by Shri Nath Pai. I do not 
know whether he belongs to the PSP; 
he says he does. Well, I am remind-
ed of the series of firings that took 
place in Travancore-Cochin State 
when the PSP was in charge of the 
Government there Perhaps during 
the short term of their administration, 
it was estimated that one man was 
killed almost every week__ (Inter-
ruptions.)

Shri Nath Pal: I gave the figures the 
other day.

Pandit G. B. Pant: I have not been 
able to catch his words; I did not 
consider it worthwhile worrying him 
further. I stated the other day that 
nobody lost more than the Govern-
ment when anyone was injured or 
killed in the course of firing by the 
police and it should be the earnest and 
constant endeavour of the Govern-
ment in its own interest, if not in the 
larger interest of the country, to avoid 
firing because our opponents, being 
-unable to advance a theory or ideo-
logy for the solution of the people's 
difficulties in preference to our own, 
^et an opportunity of misleading them 
when there is any occasion like this 
which involves firing. So, in my own 
interest, I would very much like the 
police not to resort to firing so tar as 
i t  can be humanly possible.

Let us also renjember this. We are 
asked: do things like these happen In 
other countries? I can tell you this.

We have a smaller not *
men in our country tbi or
civilised country. I  cau mm** wmu. 
that the number a t cagiriaafc&a offence* 
in our country per thousand is n o d i 
less than in any other civilised 
country—  {Interruptions.)

An Hon. Member: It is due to the
goodness of our people.

Pandit G. B. Pant: When a number 
of hon. Members speak simultaneous-
ly, it becomes difficul to understand as 
to what they are saying. But, if the 
facts I am stating are wrong, they can 
be checked and I shall be glad to 
admit that I have made an error. 
But, if they are correct, then nothing 
is gained by shouting over them. They 
are as they are.

So, let us remember that we are 
able to make use of the police for 
various purposes. They have defects. 
All of them cannot be said to be of 
the right fibre. But, I crave' your 
indulgence and I appeal to you to give 
me an opportunity to improve. Hie 
police have been discharging their 
duties. Their functions are rather 
difficult and intricate and when you 
compare what is done in this country 
with other countries, remember that 
in no country there is organised 
satyagraha on the part of any poli-
tical party.

What is happening in a number of 
States today? I am not referring to 
anybody here, but people represent-
ing, guided and directed by political 
leaders and parties go to courts, 
would not let magistrates function, 
and if they get sn opportunity they 
would lock up the doon. They, 
sometimes, in the course of this mis-
conceived campaign throw brickbats 
and do other things.

Shri Braj Raj Singh (Firozabad): 
It is wrong; it has never been done.

Pandit G. B. Pant: I leave aside 
the brickbat part at it; that is not 
very important. But, what is more 
Important is this. Do you want your 
magistracy to function or not? Do
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you want your administrators to 
function or not? If a man goes to 
collect the revenue in a remote cor-
ner, you know, he has to £3 by him-
self. He cannot carry a party or an 
army with him. Should he or should 
ihti not collect the revenue? How it 
the administration to be conducted? 
If he goes there and if he is met by 
a  number of people who would not 
let him approach the man from whom 
he has to recover the amount that is 
due to the States, then what sort of 
an atmosphere is likely to be created* 
If anybody resorts to violence, the 
police should exercise the maximum 
restrain But, should public and 
social life be paralysed, snould ad-
ministration be completely thrown 
cut of gear’

So, when we compare what happens 
^n our country with wliat does not 
happen in other countries, « e  must 
remember that there is another side 
to the picture too The e are many 
things which happen m this country 
but do not happen in others Let us 
then go deep into these things, end 
I tell you, I will on part make 
every possible effort to see that Uiere 
L no firing in this court.}. if the 
political parties accept th t creed of 
non-violence and give up (Interrup-
tion) their method of paralysing 
the administration by wha* mav be 
called satyagraha, direct action 
<Interruptton)

Mr Deputy-Speaker: A< tion should 
not be direct here at leait

Pandit G B. Pant: So I do not 
know if it is worthwhile ir> reading 
over to you an extract f.om a judg-
ment delivered by a judge ia Iravan- 
core-Cochin, who was appointed to 
make an enquiry m a case of firing 
He gave a very elaborate judgment 
In substance I have given you what 
he said in that judgmert, but his 
language wa? more lucid, his argu-
ments more convincing than mine 
can be, and he was at lewt a Judge 
appointed by the P S P  Government 
itself to make an enquiry at Chat 
time.

Shri Nath Pal: They had at least
the courage to appoint a Judge.

Mr. Deputy-Speaker: Order order. 
Is this running commentary to con-
tinue7

Pandit G B Pant: I do ro : know 
what has hurt the hon. Members 
opposite The reference to a judge 
I thought would convince them about 
the correctness of the remark that 
1 have myself been making, while I 
referred to these matters But we 
have been looking into this question.
I may tell the hon Members that the 
P S P  appomted a committee on that 
question They reached the conclu-t 
sion that it was impossible to rule* 
out firing altogether They almost 
held the opimon that the rules that we 
have are quite reasonable They only 
said that there should be a judicial en-
quiry whenever there is a firing That 
is the only thing they have aaid. 
With regard to the rest tfiere was no 
difference

Shri Nath Pal: The Committee to 
which the hon Minister referred just 
now have laid down clear-cut princi-
ples in which a firing could possibly be 
justified I have got those conditions 
right down with me

•
Pandit G B Pant: They might have 

laid down the principles, I do not ob-
ject What I am saying is this In 
substance they have agreed with the 
view that the rules that we have on 
the subject are all right, but it ia the 
way m which they are enforced which 
matters Of course, there I do not join 
issue with them The existence of the 
rules does not by itself ensure the ap-
plication of those rules in a right 
manner There can be cases when the 
rules may be applied in a manner 
which may not be altogether contemp-
lated by the authors of the rules them-
selves I do not dispute that But 
they virtually accepted that

Now, we have given certain Ins-
tructions as to what should or ihdaU 
not be done 1, even now, am pre-
pared to receive advice from the boa.
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Members opposite or other Members 
here as to what is feasible and what 
should be done in these cases. And, 
so far as I am concerned, I am pre-
pared to give a guarantee that if direct 
action is abandoned, then we will 
make every endeavour to see that 
there is no firing in the country.

Ttoen, I should not tell you all the 
various steps we have taken to re-
organise the services or to revise the 
procedure that has been adopted in the 
Secretariat or in other places. We 
are always making an effort to im-
prove the way of functioning in our 
Secretariat, Attached Offices and Sub-
ordinate Offices. Because of the en-
ormous increase in the amount of 
work that has to be done, we have 
decided to increase the number of 
officers We are recruiting a large 
number by way of emergency recruit-
ment from the open market, that is, 
from among the public, apart from the 
services, and are also taking various 
other steps.

To illustrate what the services have 
done, I would refer only to the two 
latest achievements of this House and 
of the Government The States Re-
organisation affair was a pretty big 
one. It would not have been possible 
in any country, let alone our country 
which is so big and which has unfor-
tunately divisions of various other 
types, to reorganise the States within 
the short time that we succeeded in 
carrying out this gigantic task That 
was done last year to which this 
Budget refers.

Similarly, we were challenged when 
we said m this House that we will 
stick to our schedule so far as the 
general elections go. The people 
opposite thought it was an impossi-
bility, it is preposterous to talk in 
these terms, but we did go in for 
that and the general elections were 
carried out, and carried out more 
smoothly than in any other coun-
try. It was a great achievement, 
*nd it was through this agency 
that we were able to fulfil this great 
task Everyone was satisfied with the 
impartiality, with the efficiency, with 
the devotion of the services.

So, let us, when we see their failings 
and blemishes, not forget that they 
have also certain qualities which de-
serve encouragement If you play 
down everything that is good and if 
you exaggerate everything that calls 
for improvement, then the results will 
not be wholesome and they will ulti-
mately recoil on Us all and on the 
country.
16 hrs.

Something has been said about the 
Scheduled Castes and Scheduled 
Tribes I will not go into details 
about the matter. My own feeling is 
that we owe a debt to the Scheduled 
Castes and Scheduled Tnbes. What-
ever we do for them is Just by way of 
rej>ayment of a heavy debt which we 
owe to them. So, whatever possible 
we can do for them we must do, and 
that has been my guiding principle 
and I have been trying to do whatever 
I can

In this connection, I would refer my 
friends to what has been done by the 
Ministry during the last two or three 
years, and I hope even a carping cntic 
will be satisfied that the Ministry has 
made every honest endeavour to dis-
charge its duty by this important sec-
tion of our community

A reference was made to the cir-
cular that was issued by the Bombay 
Government and to what I had oc-
casion to state in this House about 
the application of rules and the laws 
thgt govern the Scheduled Castes con-
verted to Buddhism We have not 
been influenced by any prejudice. But 
th« law is very clear and I do not 
know how we can disregard what has 
been definitely laid down by the Par-
liament itself I had occasion to read 
it out when I answered the question 
previously. The Act passed by this 
House clearly lays down that only 
people who profess Hindu religion 
wiU be regarded as members of the 
Scheduled Castes. Those who have 
abjured the Hindu faith and taken to 
the Buddhist of course would not like 
to be regarded as Hindus even there-
after It is because of their hatred, 1
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should uy , lor Hinduism which has 
really forced them or which has 
weighed with them in wooing Bud-
dhism. I do not know if they are 
guided by any spiritual motives in 
that. Perhaps political and social 
reasons have led them to adopt this 
course, but it is not necessary that 
every conversion should be on a 
spiritual basis, and here we are not 
concerned with that part of the ques-
tion. But, so far as the law is con-
cerned, it is very clear.

Reference was made to the relevant 
articles in the Constitution. Articles 
341 and 342 of the Constitution refer 
to this matter and in accordance with 
the provisions of article 342, this Par-
liament laid down this very clear and 
unequivocal rule:

“Notwithstanding anything con-
tained in paragraph (2), no per-
son who professes a religion 
different from the Hindu or the 
Sikh religion shall be deemed to 
be a member of a Scheduled 
Caste”.

In the circumstances, there is no ques-
tion of one’s sympathy with or one’s 
hostility to it, if it be so, so far as the 
Buddhist converts are concerned, the 
law is clear, and I have to carry out 
the mandates of this House. When it 
says that only persons who profess 
Hindu or Sikh religion can be treated 
as members of the Scheduled CaBtes,
I do not see how I can introduce the 
word “Buddhist” in between.

An Hon. Member: Change the law.
[Mr . Spea ker  in the Chair]

16 05 hrs.
Pandit G. B. Pant: Well, change the 

law. To change the law, I will have 
to carry out your wishes, but so long 
as it is not changed, what I have to 
do— (Interruptions) .

Mr. Speaker: Order, order. The 
hon. Members can change the law as 
much as the hon. Minister can change 
the law. Let the hon. Minister pro-
ceed.

Pandit G. B. Pant: The position is 
this. So far as the backward members 
among the Buddhists are concerned,

who are poor and who deserve every 
assistance, they are entitled a* mttcl 
to such aid as other members who an 
backward are entitled to. But as re-
gards the privileges that the Scheduled 
Castes enjoy as members of the 
Scheduled Castes, those privileges can-
not be extended to them. The law 
does not permit me to do so. But, as 
I said, they can be treated as members 
of the backward classes just as mem-
bers belonging to other backward 
classes are treated.

There was something said about the 
Scheduled Tribes. It was said that 
scholarships were not being paid to 
Scheduled Tribes or the Scheduled 
Castes. I may say that so far as the 
Central Government is concerned, 
though it is primarily the function of 
the States and not of the Centre, the 
Central Government have accepted 
that responsibility of giving stipends 
to every member of the Scheduled 
Castes or Scheduled Tribes to pursue 
studies in the university or in any 
vocational, engineering or professional 
college. The Education Ministry 
awards scholarships to every one Of 
those members, and the amount comes 
to about Rs. 2 crores. So, the remaift 
that was made here was not factually 
correct. But we would like to do 
more and would be very glad to do 
what we can.

•
As hon. Members are aware, we 

have a Scheduled Castes Board and 
also a Scheduled Tribes Board. I was 
just thinking whether the Scheduled 
Castes Board or the Scheduled Tribes 
Board would like to set up a smaller 
committee of their own so that they 
might be constantly in touch with the 
affairs of the Scheduled Castes and - 
Schedule Tribes, go about, make sug-
gestions and see that whatever provi-
sion is made for the welfare of the 
Scheduled Castes and Scheduled 
Tribes is utilised fully for their bene-
fit. At present, there is a sort of diffi-
culty. Sometimes, the allotmen
made for this purpose is spent away 
full value for the money is not earn* 
ed; sometimes, part of the allotment 
lapses. So, we want that the entfcrfr
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amount may be utilised so that it may 
give a full return When it is meant 
for these poorer classes, then, no rupee 
should be less than 16 annas 
So, I would like to place this 
proposal before these Boards and it 
will be for them to consider it

There was reference to corruption 
too Luckily this nauseating word 
was not heard too often here The 
Government has been doing all it can 
A number of steps have been taken 
and an amending Bill was passed for 
this purpose last year and another 
amending Bill is to be introduced in 
the course of this year The Vigilance 
Dtvision also a  being strengthened 
further and a special branch of the 
Anti-corruption Force is being ap- 
pointed to look after the affairs of 
Delhi alone, so that we want to do all 
we can I think you have seen the 
report of the Vigilance Division You 
will find that many gazetted and high- 
placed officers have been tried and 
sentenced and many have been given 
disciplinary punishment too So, again 
I would like to have the assistance of 
hon Members in this regard 1 
would be prepared, if it can be of any 
use, to have a small committee consist-
ing of members of all parties to help 
me in eradicating corruption from the 
services completely Here at least 
there should be no reason for any sort 
of discrimination We want our 
country to be clean and everything to 
be done in a neat way So, we might 
all join hands Of course, everyone of 
us will have to examine the problems 
that have to be approached in a 
reasonable and responsible way, for 
while getting nd of the black sheep, 
you have to take care that the white 
are not killed or crippled altogether 
So, we have to see that we take steps 
that are reasonable, without doing any 
harm to any real genuine cause.

1 do not know; there are many 
Questions which have been put. I 
have got a heavy list, but perhaps my 
time is ap. So, I thank the Member* 
of -the House for their kind references 
On the whole, I am gratified with the

response that I got and the Home 
Ministry has reason to be really grate-
ful to all the Members of the Home 
for the indulgence, the Aid
the generosity with which they have 
been pleased to handle its affairs,

Mr. Speaker: Does any hon Member 
want any particular cut motion to be 
put to the vote of the House*

Shri Jadhav: No 200.
Mr Speaker: The hon Minister 

wants to say something
Pandit G B Pant: One hon Mem-

ber here referred to the question of 
inter-State sales-tax We have exa-
mined this matter and we feel that 
Delhi is primarily a distributing centre 
and some concession can reasonably 
be given to the Delhi State, so far as 
this inter-State sales-tax »  concerned

* Other States too deal with the ex-
port of imported goods, but what they 
export out of the imported commodity 
is only a fraction of what they get. 
Here what is exported is much more. 
1 also realise that in other States, 
sometimes raw material will be im-
ported, on which they have to pay tax 
and they have perhaps also to pay the 
local tax But taking everything into 
account, we feel that a fair arrange-
ment can be made which, without doing 
any injury to the neighbouring States, 
can help the trade of Delhi We have 
accordingly decided that the rate of 
one rupee charged on the export of 
goods from one registered dealer in 
Delhi State to another registered 
dealer may be reduced to eight annas

This concession will not apply to 
what are known as ‘luxury goods’, 
which are mentioned m the Delhi 
Sales-tax Schedule, and on* which one 
anna per rupee is paid as tax m Delhi. 
The prices of goods of this type have 
gone up considerably in the last four 
or six weeks Due to lack of import-
ed articles, the prices of Imported 
goods or such goods as can replace the 
imported ones have soared high al-
ready and are going up So, I do not 
think that anyone will suiter on ac-
count of this concession of eight annas 
per rupee being withheld from luxury
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goods Thu concession will come 
Into force from the 1st July, 1997.

Mr Speaker: I would Irke to know 
from tiie hon. Member who has tabled 
the cut motion No 200, Shri Jadhav, 
Os to how this is in order It reads.

Disapproval of policy—
“That the demand under head 

Miscellaneous Departments and 
Expenditure under the Ministry of 
Home Affairs, (pages 1496—1521) 
be reduced to Re 1 (Failure to 
form unilingual States of Maha 
Gujarat and Samyukta Maha* 
rashtra) ”

As the law stands at present, if this 
is passed, it is a censure on the Gov-
ernment for not having broken the 
law Therefore, it is out of order

Shri Go ray (Poona) How was he 
allowed to speak on that’

Mr. Speaker: A number of speeches, 
some irrelevant, are made (Interrup-
tions) So far as the Government is 
concerned, an Act has been passed by 
the Parliament and they are only to 
execute what we have done Shall we 
ask them to nde over our heads, when 
we have taken a particular decision? 
Assuming that the Opposition had 
earned a Bill through, is it open to 
anybody to move a cut motion saying 
that the Government has not contra* 
vened that Act?

Shrl Nath Pal: It can be for failure 
to introduce the necessary legislation

Mr Speaker: Anybody can do so. I 
am sorry, it amounts to a censure for 
not overriding an Act Tomorrow, if 
a private Member’s Bill is passed into 
an Act, can they ask the Government 
to override that Act? Therefore, it is 
no good. I am exceedingly sorry I 
have to disallow this cut motion Any 
other cut motion?

Shrl B. K. Gaikwad (Nasik) Cut 
motion No 43

Mr. Speaker: The hon Member did 
not even send a chit saying (hat he 
intended moving it

Shrl B K. Gaikwad: We hare
spoken on that

Mr smoker: He can make a speech,
but every time I have been announc-
ing in th House that within 15 
minutes, hon Members will have to 
send chits indicating what cut motions 
they would ask me to treat as moved, 
if they were in the House I further 
add a qualification or condition that 
those hop Members should be in theii 
seats at the time when they send the 
chits I do not know whether the 
hon Member was ui the House then; 
apart frc>m that, no such chit was 
given I cannot at randum take any 
cut motiPn as moved, though he might 
have referred to it, I am sorry.

Shri B C. Kamble: I had requested 
that all fny cut motions may be takes 
as moved

M r. speaker: He did not send a chit 
saying so Anyhow, the effect is the 
same I will put all the cut motions 
to the vote of the House

All tfi* cut motiont to ere put and 
negative#

Mr speaker: I shall put all the 
Demands- Is it the pleasure at the 
House tbrt all the Demands be pul 
together*

Hon. Ilf embers: Yes 

wr  speaker: The question is*

" T h ? t  the respective sums not 
exceeding the amounts shown in 
the fourth column of the Order 
Paper, he granted to the Presi-
dent, to complete the sums neces-
sary’ to defray the charges that 
will come in course of payment 
during the year ending the 31st 
day of March, 1958, in respect of 
the following heads of demands 
entered in the second column 
thereof —
Demands Nos—51 to 63 and 120” 

The Lotc Sabha divided
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Division No. u ]
Abdul Lateef, Shti 

Achar, Siui 
AgaiaMl. Shii 
Ajlt Singh. Shri 
A&halam, Shri Subbaah 
ADI»n«pp», Shri 
Atufflughirn, Shri S. R 
Ashanna, Mui 
Atchamamba, Or 
Ayyakannu. Shri 
Bahadut Smth. Shri 
Bahniki, Shii 
B»nerii,r D . R.
Bangabi Tbakw, Shri 
Birman, Shn
Barupal, Shii P L.
Baeappa, Sbti 
Baaumatati, Shn 
Bh*kt Darihan. Shn 
Bhargav*. Pandit 14 B 
B lu r in i!  Pandit *Ihakur Dm  
Bbogn Bhai, Shri 
Bhab Sarder, Shri 
Bnhm Perkaah, Ch 
Chanda, Shri Anil K 
Cbandak, Shn 
Chandra Shanker, Shri 
Cbavda, Shn
Chctnar, Shn R Raminathan 
Chum Lai, Shn 
Daaappa, Shn 
D * i,S bnN  T 
Dai Shn Ramdhant 
Datir, shn  
Detai, Shn Morar 
Dindod, Shn 
Dube, Shri Mulchand, 
Dubbah, Shti 
Canpati Raw Shri 
r im w i, Shri Anaar 
Haida, Shn Sobodh 
Hukam Singh, Sardar 
Jain. Shu M C 
jena, Shn K C 
Joachandran, Shri 
joabi, Shri A C. 
jyotiahi. Pandit J P 
Kale, Shrimati A 
Kanungo, Shri 
Karmarkat, Shri 
Kotoki> Shn Liladhar 
Kaakat, Dr

Awaathi, Sivi
Baasrfec, Shri Pranuthanatfa 
Baaadae, Shri S. M.
BnJ JUj Stogh, Skri 
Q ukn m u r , Shrtaaa Raon 
Q k m n .S M O .IL

AYES
Khedkar, Dr. 0  B 
Kh»al>., Shri 
Kriahaa, Shri M R.
Ku im I, Start B N.
Lai. Shri R 8 
Maihi, Shri R C 
Maltl, Shri N B 
Malna, Shn K B 
Malvija, Shri MotiM 
Manaen, Shii 

> Mam>angadan Shri 
Mathut, Shri Hamh Chandia 
Mathur, Shti M D 
Mehdi, Shti S A.

Mehta, Shn J  R 
Muhra. Shn Bibhuti 
Mfahia, Shn L N.
Miahia, Shn M P 
Mlara. Shn R D 
Mohiuddin, Shri 
Muniaamy, Shri N R 
Murmu, Shn Paika 
Muitby, Shn B S 
Nair, Shii C K 
Nallakma, Shn 
Naraaitnhan, Shn 
N in ja n m rrf , Sbn R.
Nayat, Di Suihila 
Nehtu, Shn ]av>ahaiial 
Nehru, Sbrintati Uma 
Onkar Lai, Shn 
P it ,  Shn 
Padalu, Shri K V 
Padair D o , Shii 
Pargarkar Shn 
Tanna Lai, Shn 
Parmai, Shii Deen Bandhu 
Panrat, Shn Y. S 
Paid, Shrnrati Maniben 
Paul, Shii N N  
Patel, Shn Rajeahvn 
Pillai, Shri Thanu 
Piafchakrr, *hn Naval 
Rrdha Raman, Shri 
Raghubu Sahat, Shri 
Raghunath Singh, Shn 
Rajiah, Sbn 
Raiu, Sbti D S 
Rakhmaji, Sbn 
Raman, Shii C R. Paitabhi 
Ramananda Tirtha, Sttami 
R in i ra u n , Shri S V.

NOSE
CbmuUuny, Shn S C.
Dtngc, Shri S. A
Dtigupta, Shn B.
D u h a , Ch. P. S.
PhmuiinnBi, sm
Dig*. Shri

[i& M hn.
Katnaairetny, Shri P. 
R app, Shri 
Rargmac, Shii 
Rant, Sbti Bhola 
Redd). Sbn K. C 
Reddy, Shri R L 
Reddy, Shti Rami 
Rcy, Shit EiihnanMh 
Rungning Suiaa, Sbti 
Sadhu Rais, Shti 
Sahodrabai, Sbnmati 
Saigal, Sardar A S 
Salam Shri Abdul 
Samanta, Shn S. C 
Sanwmamhar, Dr. 
Sankirapanditn, Shn 
Sarhadi, Shri A S 
S itnh Chandra, Shri 
'•alyabhama D en, Shrimati 
Sbah, Shn Mamibbai 
Shah Sbn Manabendra 
Shankaraira Shri 
Sharma, Sbn D C 
Shaima Pandit K C 
5iddrnaniappa, Shti 
Siddiah, Shn 
Singh, Shn Babunath 
Singh Shn B P 
Singh, Shn Gaicrdia Praaad 
Sirbu S hnK  P 
Sinha, Shn K P 
Sonawane, ShH 
Subbatayan, Dr P 
Subramanyam, Shii T  
Sugardhi, Shn 
Surdei Lai, Shn 
Suryanurnyammurthy, Shri 
Tahir Shu Mohammed 
Tevran, Shn Dwatikanath 
Thimmauh, Shri 
Thoma.' Shn A M 
Tyagi, Shn 
Umrac Singh, Shn 
Upadhiaya, Shu Shiva Hail 
Varma. Shti B B 
Vaima, Shn R. K 
Venkatuubbaiah, Shn 
Vyai, Shti R. C 
Vyat, Shn Radbclal 
Wadiwa, Shri 
Waanlk, Sbn 
Vodeyar, Shii

Dartady, Sbri Suraifeiahi« 
Bhaa, Shri M 
CJtikwad, Shri B K . 
Ohodaaar, Shri PaMhaio(b 
Oomjr.SM  
Oupta, Shri SadhM
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fiyjmlewu, Shri 
Im m . Shri Mnh— d 
Jadhar, Shri 
JCn 4*, Srrt B C. 
X ittt. Shri JX A. 
Kbdtpa, Shri 
Man*y, Shri 
■Mattn, Shn 
Matin* Shn

Mnw, Dr. K. B.
Maoon, ShdNangraaaakany 
Mon, Shri 
Muket)**, Shri H N.
Nath Pai, Shri 
Naymr. Shri V P.
Pirnur, Shri K. U. 
Piroldur, Shn 
Pad), Shri Balanhab

, Shri 
K t a , Shn T. B. VUMl 
Sampath, Shri B V K 
Stxmle, Shri H N. 
Thikon, Shn M B 
VaM, Shri 
Varma, Shri Ramii 
Wanor, Shn 
Yajnik, Shn

The motion was adopted
[The motion* for Demands for Grants which were adopted by the Lok 

Sabha are reproduced below—Ed]
D e m a n d  N o  51—M nnsim t of  Ho m x  

Aff a ir s

“That a sum not exceeding
Rs 1,53,81,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
winch will come in course of pay-
ment during the year ending the 
31st day of March, 1958, in 
respect of ‘Ministry of Home 
Affairs’"

De m a n d  No  52—Ca b in e t

“Thdt a sum not exceeding
Rs 21,33,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1958, in 
respect of ‘Cabinet’ "

De m a n d  No 53—Zo n a l  Co u n c il s

“That a sum not exceeding
Rs 2,63,000 be granted to the 
President to complete the sum 
necessary to defray the cnarges 
which will come in course ot pay-
ment during the year ending the 
31st day of March, 1958, In 
respect of 'Zonal Councils’

De m a n d  No 54—Po l ic e

“That a sum not exceeding
Rs 3,00,99,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
-which will come in course of pay-
ment during the year ending the 
? ls t  day of March, 1958, in 
xespect of ‘Police’”.

Dem a n d  No. 55—Ce n s u s

“That a sum not exceeding 
Rs 4,95,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come m course of pay-
ment during the year ending the 
31st day of March, 1958, in 
respect of ‘Census’

De m a n d  No 56—P ri vy  P u r se s  a n d  
A llo w an ce s  o f  Ind ia n  Ru l er s

‘‘That a sum not exceeding 
Rs 2,56,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1958, in 
respect of ‘Privy Purses and 
Allowances of Indian Rulers’

De m a n d  No  57—De l h i

“That a sum not exceeding 
Rs 4,09,29,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course ot pay-
ment during the year ending the 
31st day of March, 1958, In 
respect of ‘Delhi’”.

Dem an d  No  58—Him a c h a l  P ra d e sh

“That a sum not exceeding 
Rs 2,72,60,000 be granted to the 
President to complete the su n  
necessary to defray the charges 
which will crane In course ot pay-
ment during the year ending the 
31st day of March,, 1958, in 
respect of •Himachal Pradesh’”
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D em and  N o. 59— A n d a m a n  a n d  N xco- 
BAK ISLANDS 

“That a sum not exceeding 
Rs. 1,59,99,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come In course of pay- 
ment during the year ending the 
31st day of March, 1958, in 
respect of ‘Andaman and Nicobar 
Islands’ 1*.

De m a n d  No. 60—Ma n ipu r

‘That a sum not exceeding 
Rs. 86,06,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1958, in 
respect of ‘Manipur’”.

De m a n d  N o. 61—T ripu ra

"That a sum not exceeding 
Rs. 1,39,39,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
wWch will com * in  course o f pay-
ment during the year ending the 
31st day of March, 1958, in 
respect of Tripura” ’.

De m a n d  No . 62—-La c c a d iv e , Min ic o t  
an d  Am in d iv i Is lands  

“That a sum not exoeeding 
Rs. 8,55,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1958, in 
respect of “Laccadive, Minicoy 
and Amindivi Islands!”.

Dem a n d  No. 63—Mis c e l l a n e o u s
Dep a r t m e n t  and  Ex pen d it ur e  un de r  

t h e  Min is t r y  o f  R o m e  A it a ir s  
'That a sum not exceeding 

Rs. 6,61,64,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1958, in 
respect of ‘Miscellaneous Depart-
ment and Expenditure under the 
Ministry of Home Affairs’".

D em an d  No. 120—C a p ita l O u tla y  o r  
th e  M in is try  o r  H o m e A f f a ir s

T h a t a sum not exoeeding 
Rs. 1,30,02,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1958, in 
respect of ^Capital Outlay of the 
Ministry of Home Affairs’”.

Ministry of Commerce and Industry

Mr. Speaker: The House will now 
take up discussion of the Demand* 
for Grants Nos. 1, 2, 3, 4, 5 and 104 
relating to the Ministry of Commerce 
and Industry. As the House is awarew 
six hours have been allotted for the 
Demands of this Ministry.

There are a number of cut motions 
to these Demands. Hon. Members may 
hand over at the Table within 15 
minutes, the numbers of the selected, 
cut motions which they propose to 
move. 1 shall treat them as moved,

* if the Members in whose names those 
cut motions stand are present in the 
House and the motions are otherwise 
m order.

The time-limit for speeches will, as 
usual, be 15 minutes for the Members 
including movers of cut motions, and 
20 to 30 minutes if necessary for 
leaders of Groups.

De m a n d  No. 1—Min is t r y  o f  Co m -
m er c e  and  Indu stry

Mr. Speaker: Motion moved:

“That a sum not exceeding 
Rs. 50,51,000 including the sums 
already voted on account for the 
relevant services be granted to 
the President to defray the 
charges which will crane in course 
of payment during the year end-
ing the 31st day of March, 1958, 
in respect of 'Ministry of Com-
merce and Industry*",
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TWigi—i No. 1—XXMJMWM

Mr. Speaker: Motion moved:
"That i  sum not exceeding 

fly 24,63,86,000 including the sum 
voted on account foe th® 

relevant services be granted to the 
President' to defray the charges 
which will come In course of 
payment during the year ending 
the Slst day of March, 1958, in 
respect of 'Industries'.

Deman d  No. S—Sa i t

Mr. Speaker: Motion moved:
“That a sum not exceeding 

Rs. 1,48,17,000 Including the sums 
already voted on account for the 
relevant services be granted to the 
President to defray the charges 
which will come in course of pay-
ment during the year ending the 
Slst day of March, 1058, in 
respect of 'Salt*

De m an d  No . 4—Co m m er c ia l  Int e l l i-
g e n c e  a n d  St a t s  tics

Mr. Speaker: Motion moved:
"That a sum not exceeding 

Rs. 48,31,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
Slst day of March, 1958, in respect 
of 'Commercial Intelligence and 
statistics' *

De m an d  N o. 9—Miscel laneo us
Departme nt  a n d  Expe nditure  u n d er  
the  Min is tr y  o f  Com m er c e  a n d  I n . 

d u s t r y

Mr. Speaker: Motion moved:
“That a sum not exceeding 

Rs. 1,43,68,000 including the sums 
already voted on account for the 
relevant services be granted to the 
President to defray the charge* 
which will come in course of pay-
ment during the year ending the 
Slst day of March, 1958, in respect 
of 'Miscellaneous Departments and 
expenditure under the Ministry of 
Commerce and Industry"*.

D em and  N o. 104—C a p ita l O u tla y  o r  
th e  M nnarsY  o r  C o m m a  

an d  In d u s try

Mr. Speaker: Motion moved:
'That a sum not exceeding 

Rs. 14,19411,000 including the sums 
already voted on account for the 
relevant services be granted to the- 
President to defray the chargee 
which will come in course of pay-
ment during the year ending the 
Slst day of March, 1958, in respect 
of 'Capital Outlay of the Ministry 
of Commerce and Industry” '.

Shri V. P. Nayar (Quilon): Sir,,
from the very wide range of subject* 
covered by this Ministry, 1 shall take 
up only a few to focus the attention 
of the House.

First, I would like to deal with the 
question of our foreign trade. As a 
result of our foreign trade in the past; 
last year ended with a deficit of 
Rs. 292 5 crores and a draft for As. 219* 
crores on our foreign exchange res- 
serves. The reason attributed by the 
Government as well as the Reserve 
Bank is that this is due to greater 
activity and unanticipated rise in our 
imports. I do not quite agree with 
this proposition, because, on an 
analysis of our foreign trade for the 
last few years, I am inclined to think 
that this has been brought about by 
the acts and omissions of the Gov-
ernment.

Our trade policy has been following 
a particular pattern. We were talk-
ing about diversification of trade. But 
we were not really doing anything in 
that direction worth the name. An 
analysis of our export and import* 
since the commencement of the First 
Plan has given me the following 
figures. I am giving certain figures 
relating to our exports and imports to 
the doller areas, sterling areas and 
also the O.EJC.C. countries. I eon* 
cede that in respect at the O.SJB.C. 
countries, then has, of late, been son* 
Increase. But, by and large, the area 
taken together has almost been fl*  
same during the last five or six yens.
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The figures are as follows. Out of 
.'.all our imports, t:1is area accounted 
fo;r: 84·3. 

84.3 per cent in 1951-52, 
86.8 " 1952-53, 
89.1 ,, 1953-54, 
84.8 ,. 1954-55, 
85.4 ,. 1955-56. 

In exports also, almost the same 
.Pattern 1s seen. Exports to the ster-
.ling areas, O.E.E.C. countries and 
cdollar areas together accounted for: 

I 88 .3 per cent in 1951-52; 
85.3 " 1952-53, 
84.0 ,, 1953-54, 
86.1 " 1954-55, 
81.9 " 1955-56, 
82.3 .,. 1956-57. 

Even among these areas, our exports 
11nd imports in so far as the sterling 
-areas are concerned, have almost re-
mained the same. If I am permitted 
10 quote the figures for t'h.e sterling 
areas, of all our imp.orts, it was: 

54·5 per cent in 1951-52, 
50.8 ., 1952-53, 
53.9 .. , 1953-54, 
56.9 " 1954-55, , 51.6 ·» 1955-56, 
52.3 .,, 1956-57. 

Notwithstanding all talks of diversi-
fication of trade, and notwithstanding 
the fact that there is today a State 
Organisation for export trade, you 
will find that the pattern of trade ever 
smc·e the commencement of the First 
Plan has remained unchanged, except, 
perhaps a change of a marginal 

. character. This is all the more reason 
why I say that our policy in foreign 
trade has been continued without any 
.reterence to the country's growing 
requirements in a context when all 
the developmental activities have been 

"planned and no proper care was taken 
to conserve our foreign exchange 
nsources. One ·or two examples will 

show this. Certain countries which 
se!ld us goods have in the past years 
taken far l~ss by export,; Hom 'us than 
they have to us. I will take the 
example of one or two countries. I 
have no time to exhaust all t.lle coun-
tries. Italy, for example, tmpor;ts 
from India goods· to the tune of 
Rs. 4. 77 crores while we are taking 
from Italy goods worth about Rs. 21.83 
crores. Switzer land take our exports 
only to the value of Rs. 0.'66 crores 
while they sent us goods worth 
Rs. 12.58 crores. Belgium, France, 
West Germany, Netherlands Sweden, 
U.S.A., Canada and U.K. have aU 
taken much less tlian what we have 
taken from them. This is the trend. 

Mr. Speaker: Any particular arti-
cle? 

Shri V. P. Nayar: These are taken 
from the analysis made in the Reserve 
Bank Report on Currency and Finance 
and some other Government publi-
catiqns. These figures are not mine 
at all. 

All these countries in the past years 
have taken less from us than what we 
have taken fyom them.. Then there 
are countries outside the area. As you 
know, 1n respect of these countries, 
whether they are dollar countnes or 
sterling or 0.E.E.C. countries, we are 
bound to pay them in foreign exchange 
which we are very short of. On the 
other hand, there are countries outside 
the orbit of their influence which 
accept payment in Indian rupees. Of 
course, our trade has increased with 
those countries, but by and large the 
pattern of trade has not changed whe-
ther it is export or import, and this 
has resulted in very senous conse-
quence to our economy itself. I do not 
know what specific reason thel'e is for 
the neglect of these countries. I also 
do not know what specific reason 
there is for confining our trade to a 
set pattern i.e., doing trade only with 
these areas, and almost in the same 
proportion as we started in 1951-52. 

I wish to refer in this connection to 
the State Trade Corporation, an orga-
nisation which has been primarily set 
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up for extending -and diversifying the 
trade. What is the S. T. C. doing 
now? The S. T. C. functioning in 
.some respects as a commission agent. 
Whenever· importers find that they do 
not have enough funds, the S. T. C. 
will step in and tell the importers: 
~'Look here, we will import the goods 
on our account. · It is easier for us to 
get the licences and all that. We will 
cnargt:: you one to one and a half 
per cent. commission." My hon. 
friend is smiling. But I happened to 
get a letter addressed by th~ S. T. C. 
to a firm and it is not advisable for 
me, in the interest of the firm, to dis-
dose it here. But if the hon. Minister 
wants, l can pass it on to him. ln the 
matter of exports also the S. T. C. is 
:funct10ning in the same way. 

As you know, the State of Andhra 
nas plenty of tobacco to offer to other 
.countries and there has t>een a recent 
offer for the purchase of tobacco from 
the Soviet Union. Thanks to the 
i>ecrecy mairttained by the S. T. C., 
this information leaked to a particular 
:firm. I do not wish to · refer to the 
name of the firm though I have got it 
here. This parti'cular firm coi;nered 
:all the stocks in Andhra. The Andhra 
peasant got less than what he got last 
year and last year tor the export to 
.other countries the private trade quot-
ed lower rates than the s: '1'. C. has 
quotea. now. 1 am not at all against 
;getting more money for our exports--
there is no mistake about it-whether 
it is from the Soviet Union or U.S.A. 
or U .K. We must get more money by 
exporting certain commodities. But I 
am equally keen that the benefit of 
it should not f!O to the intermediaries 
:and foe brokers, out it should go to 
the cultivator. Has this been done? ls 
it the only duty of the S.T.C. to func-
tion as a channel for the distribution 
-Of some articles, buying it locally from 
hoarders and profiteers, and allow 
-them to take the cream of profits? I 
want an answer from the Minister 
:about the policies which guide the 
:a~vities of the S. T. C. 

Shri B. K. Gaikwad: There is no 
-quorum in the House. 

Mr. Speaker: It is the duty of party 
spokesmen to ensure that at least their 
own members are present. The bell 
may be rung. Now there is quorum . 
The hon. Member may proceed. 

Shri V. P. Nayar: I. know that of 
late they have imposed very serious 
restrictions on imports. I also know 
that the 0. G. L. has been dispensed 
with. It is an act, done not on the 
eleventh hour, but on the thirteenth 
hour. What have we done with our 
imports all these years? We have just 
allowed money, hard-earned foreign 
exchange to be frittered away and to 
be used on the whims and caprices of 
certain monopolists, whether they are 
Indian monopolists or foreign monopo-
lists, I don't mind. But this has been 
done. Sir, if you go th.rough the 
shaping of policies, time and again we 
have criticised Government. We have 
told them of the danger of liberalis..., 
ing import. We have also warned 
them that in future we may not get 
enough foreign regources. All these 
criticisms were just brushed as{de by 
the hon. Minister who claims all wis-
dom m such matters to himself. Con-
sequently, what we had anticipated 
t~o-three years ago have come true. 
It is in this context that it becomes • 
absolutely necessary that we view the 
situation as it obtained two-three 
years before. What has been ~ur 
import policy? Go to Connaught Place 
or Bombay or Calcutta. You will find 
that there is a glut of imported arti-
cles in the market. And what are 
these articles? Do the common men 
and women of India require them? If 
you go there, you will find Rauson's 
cigarette lighters costing · Rs. 40, to 50. 
You will find American sun glasses. 
You will find Johnson's crockery. You 
will find all other articles which none 
of us ordinarily use. There will be 
Lavender's or Coty's perfumes and 
Max }!'actor's lipsticks. All these 
would be there. I could ha'Ve cer-
tainly understood if all these imports 
were allowed at a time when the 
import policy was ultimately decided 
upon by a person who had some repu-
tation as; a businessman, who had 
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some experience in the line of import, 
who was a race-goer, who are known 
furoughout the South for his betting 
on horses. I certainly do not under-
stand how the policy continues as it 
was under the leadership of a person 
whom, his party considers to be a 
paragon of puritanic virtue. This is 
not the way we expected him to 
function. · 

1n almost the whole country we are 
having prohibition. But what do you 
think the figures will be for the import 
of liquor? They are mounting up year 
by year. The import of foreign liquor 
is increasing. It has increased. Is 
foreign liquor taken by poor people? 
I do not know who takes it. But this 
is the position. . .., 

Then, if we analyse our foreign 
exchange position, we find that the 
hard-earned foreign exchange is being 
frittered away like this because there 
was no planning at all in the matter. 
There was no perspective as regards 
the plan . and its requirements which 
are today staring at us. It has come 
to such a stage that the crftics of tlie 
plan get up an.d say that the Plan 
has to be pruned. 

I do not• propose to refer to that. 
But I find that from April to Septem-· 
ber, 1956, the imports in Government's 
accounts are rising. The explanation 
given is that there has been a. very 
large investment insofar as capital 
goods are concerned. That is not quite 
true. In the last year, from April to 
September 1956, imports on Govern-
ment's account have increased only by 
Rs. 22.5 crores and that is probably 
mostly accounted for by the import of 
food. On private account imports 
were higher tlhan the corresponding 
period by a very large sum of Rs. 121.5 
crores. Of this huge rmport on pri-
vate account, capital goods by any 
calculation has not accounted for more 
than Rs. 70 crores. We know that the 
import of industrial raw materials has 
not recorded any appreciable increase. 
Then what is this balance due to? 

According .. to my calculation-I am 
speaking subject to correction by the 
hou . Minister-which has been made· 
trom the report of 1ihe Reserve Bank 
and also the pamphlet circulated by 
the Ministry,. the balance of about 
Rs. 52.8 crores must have been spent 
on non-essential consumer goods. I 
have also calculated that the _unanti-
cipated rise 1n import of capital goods 
is only to the extent of Rs. 10.7 or 
Rs. 10.8 crores. 

So, while the Government are su 
generous m the matter of allowing 
rmport of luxury articles we find that. 
we have necessarily to cut our imports 
of very essential articles, for example 
ny1on which is used not for garment-
malilllg, but for nets of fishermen~ 
dlesel engines Which are used both for 
marine fishing and agricultural open-
tIOilS. 

Your policy of the last year nas 
landed you m such a position that. 
having frittered away the foreign 
exchange, you are now constrained to. 
cut down import of essential articles. 
What is all this due to? 

I want to put a straight question. 
We are not going to sit idle on this 
because it has led our country to a 
<.TlSIS iu respect of foreign exchange 
posiijion. I would suggest for very 
serious consideration that the Whole 
policy of the past be reviewed; a com-
mittee be appointed and guilt appor-
tioned to the various persons respon-
sible. They should be hauled. up 
before a commission and the most con-
dign punishlnent meted out to them 
beeause this is nothing short of a 
diabolical crime on the economy of 
our poor country. We are not going 
to allow this sort of thing to con-
tinue. 

We could have understood if there 
was some anticipation of the future 
requirements under the Plan 
because as the Plan was for-
mulated we knew the special bias 
whiCh we had to give to the industria-
lisation of the country. We knew that . 
imports had to come from countries :iA 
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which we were judge only by the 
availability of our foreign exchange 
resource*. AH this was not taken into 
consideration because it was the 
-favourite whim of the person con-
cerned—may be he is the Minister or 
tiie Secretary, I do not know—to 
encourage as much impoft as possible 
of luxury goods, to allow speculative 
trading in others, and also to see that 
ultimately when we were landed in 
difficulties wthout getting our require- 
ments of the Plan from foreign coun-
tries, we were left in a position of 
running into a deflat of Ks. 250 to 
Rs. 300 crores. Even then they are 
not prepared to trade with other 
countries which do not want foreign 
exchange either of Sterling or Dollars 
There are countries with thousands 
of millions of people prepared to trade 
with us and accept payment in rupees

I want the hon. Minister also to 
consider whether it is not time lor 
his Ministry to negotiate with all 
countries, not with one or two count-
ries. The rupee has some credit now 
m other countries Why is it not possi-
ble for them to negotiate with all 
countries to accept payment in rupees7 
Why is it not possible for him to 
take concrete steps to see that other 
countries, countries in the dollar area, 
in the sterling area, in the OEEC area 
and other areas get into agreements 
with us whereby it will be possible 
for us to have an idea of the price 
both of our imports and exports on a 
long-term basis. I want the hon. Min-
ister to consider whether it is possible.

I can give any number of instances 
of the Government having, in the 
near past, frittered away foreign ex-
change which was very hard won, but 
I will cite only one or two cases. 
Maybe it is not strictly pertaining to 
this Ministry, but I cite this ease 
because it is of such importance. 
There has been an instance recently 
of a transfer of leasehold rights of a 
company with sterling capital, known 
as the Magnesite Syndicate Ltd. 
Their lease was to expire in about 
18 months. At that time they trans-

ferred it to another company in Cal-
cutta, Burn & Co., for a consideration 
which I understand was 100,000 
pounds sterling to be paid in London. 
That happened in March last; it is not 
in the very distant past On a repre- 
sentation sent by some Member* of 
Parliament and by other members of 
the Public—I have a copy of the re-
presentation here—this is what the 
Madras Government writes to the 
petitioners, this is a copy of the letter:

“With reference to the memo-
randum.. . I am directed to say 
that the Government have decid-
ed not to permit the Magnesite 
Syndicate Limited to transfer 
their leasehold for mining magne-
site in certain areas.”

But ultimately what has happened? 
The lease is transferred The Govern-
ment of India interferes I know for 
certain that the decision of the Mad-
ras Government was a Cabinet deci-
sion But how do we know that the 
Government of India have taken 
steps to override the decision of the 
Madras Government?—because there 
is a statutory appeal and when the 
appeal is filed it becomes a public 
document. In the statutory appeal 
against the decision of the Madras 
Government preferred by the Magne-
site Syndicate, they produced a letter 
in which Shn Boothalingam, ICS—I 
do not know who he is—writes to Sir 
Biren Mukerjee that he has directed 
the Government of Madras to reverse 
their orders and transfer the areas to 
Burn & Co. I am not worried whether 
Burn & Co., or A, B or C takes hold 
of the lease, but I am very much 
worried how in this context we can 
spare payment of £ 100,000 sterling, 
and that too in London. Among other 
transactions ----

The Minister of Commerce and In-
dustry (Shri Morarji D eni): May 1
say that this does not relate to this 
Ministry at all? We are wasting time 
on other things.

Shri V. P. Nayar: I have been h en  
for five years and I could well anti-
cipate you. I  am asking you whether
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It to a matter of which the Commerce 
Ministry had any knowledge. Because 
it u  overriding the decision of a Cabi-
net of a State Government, I thought 
it was not left to the Secretary alone, 
but the whole Cabinet would have 
gone into it, in which case Shn 
Morarji Desai would also have known 
it If he says it is known, it is all 
right Let him look into it and find 
out

Shri Morarji Desai I have no 
knowledge of it

Mr. Speaker: The hon Member’s 
time is up

Shri V. F. Nayar: Two or three 
minutes

There is also another practical diffi-
culty with regard to the diversification 
•f our trade What is the position of 
our shipping From the moment we 
came here we have been pointing out 
the difficulties m respect of shipping 
That again, he will say, belongs to the 
Transport Ministry I am not concern-
ed about t^e Ministry to which it be-
longs, I am only concerned that the 
shipping as it operates today is very 
prejudicial to the development of our 
foreign trade and also detrimental to 
the deversification of our trad®, 
because in the last five years we find 
that from Rs 7 5 crores a year we 
are now paying about Rs 14 crores on 
account of overseas shipping

Mr. Speaker: Hon Members had 
an opportunity to talk about shipping 
All tins was said then We are losing 
so much money etc

Shri V. P. Nayar. I am only refer-
ring to the foreign exchange aspect, 
and how it is bound to affect our 
imports and exports Because if a 
particular trader places an order on 
East Germany, Czech os lavakia or any 
other country from where there is no 
shipping here, he is not gomg to char-
ter a ship for a single consignment 
Ships follow a particular channel, and 
countries happen to be in that Per- 
snmHy I would have given a prefer-

ence of investment in shipping rattier 
than in iron and steeL

Mr. Speaker: Anything can be re-
lated to commerce We can say them 
are no cars, .railways and then we can 
go into railways also

Shri V. P. Nayar: Now that you 
have referred to cars, I shall come to 
the automobile industry, because it is 
something in which we had very great 
hopes In fact, a very large extent of 
the Second Plan will depend upon 
how we are able to provide facilities 
for transport of goods from place to 
place through motor transport

What is the position of the industry? 
It is an industry enjoying protection 
from 1923 It is fortunate you have not 
put it in reverse gear It is not in 
front gear, but it is in neutral gear 
now, but certain abnoxious agree-
ments under the old tie-ups of Indian 
collaborators with foreign manufac-
turers have given the latter all the 
terms they wanted You have only to 
read the Tariff Commission’s report 
on the industry

The Minister of Industry (Shti 
Manubhal Shah): I do not want to
interrupt I would only remmd th* 
hon Member that the production of 
automobiles last year has gone up by 
40 per cent over the previous year

Shri V. P. Nayar: It is not a ques-
tion of the production going up by 
40 per cent, but what are you pro-
ducing9 Most of the shops are only 
machining material imported, except 
perhaps m the case ef Landmasters 
and Hindustan Motors The targets set 
for the production of the various com-
ponents have not been attained That 
is what the Tariff Commission says.
I shall be very glad to be corrected 
by Shri Manubhai Shah

An Hon. Member: What is happen-
ing in Ley land?

Shri V. P. Nayar: What about die-
sel’ What is the capacity of the auto-
mobile producers or their principals 
m the foreign countries? We h a r t
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only a right for 2,1(00 <«—»»« Win It 
meet fhe demand?

Take again the example of the 
cycle industry. I find the report at the 
Ministry paying special attention to 
it. There is a chance tor exporting 
cycle# to Uganda, to fikst African 
countries. But we know for certain 
teat under the agreements between 
the Raleigh group and the Sen group 
here the Releigh-Sen cycles shall not 
be sold in any country outside 
except Pakistan and Nepal. So far as 
the Hercules cycles, that is, the T. L 
Cycles are concerned, under their con-
tract, they are not allowed to sell their 
products to any country outside 
except Pakistan and A fg h a n is ta n .  Do 
we not know that Afghanistan or Pak-
istan or Nepal will not b« able, in their 
present economy, to take so many 
cycles? I s  it not a fact that even in 
the manufacture of cycles, our agree-
ments have these clauses which res-
trict even the scope of exports? What 
have Government done about it?

I want only to refer to two or three 
suggestions, not points because I am 
sure you will not give me the time 
for that. I want to suggest to Govern-
ment that they must give up this 
habit of allowing private trade to 
control the entire operation in respect 
of foreign exchange. They must make 
the State Trading Corporation give 
up its role as a post office or merely 
as an agent for collection and dis-
tribution. They must enlarge the 
scope of its functions; they 
must allow the Corporation to trade 
with other countries. They must also 
see that the State Trading Corpora-
tion gets into business direct and 
ensures the maximum money to the 
producers.

Then, I would also urge the Minis-
ter to put more austerity in imports 
and to negotiate, at the tim.,
for long-term commodity agreements 
We have been going with a 
bowl. The other day, I  saw in a paper 
that we are in a global begging cam-
paign. I do not want that to be
We can discuss with m y  oiber country.
Now that the rupee has some credit, 
why do you not do it? If you depend

upon sterling balances or our resour-
ces in dollars, I must tell you that we 
shall not be in a very happy position*, 
and it will give room for the critic* 
of the Plan to cry and cry over ma?- 
over again, as they have started doing 
now that the Plan cannot be worked, 
in view of the difficulties of foreign^ 
exchange. I want the Minister to con-
sider these proposals.
16.53 hrs.

Mr. Speaker: Now, Shri Raina- 
krishna.

Shri Ramakrishnan (Pollachi): 1
shall speak tomorrow, if you would 
permit

Mr. Speaker: If all the hon. Mem-
bers want to speak tonforrow, I shalT 
not allow anyone to speak.

Shri Sankarapandiaa (Tenkasi): I
shall speak today.

Mr. Speaker: Yes.
Shri Sankarapandlan: Up till recent-

ly, our foreign exchange position had. 
been very satisfactory, and Govern-
ment issued licences for imports of all< 
sorts of goods to all sorts of persotuL 
In this connection, mention may be 
made of the import of sugar to the 
tune of Rs. 70 crores by the Ministry 
of Food and Agriculture. As a result 
of this indiscriminate import policy,, 
we find that our foreign exchange re-
sources have dwindled considerably 
reaching almost the danger point We- 
l<ave consequently been driven to re-
sort to all sorts of austerity measure* 
at all levels. And many hon. Member* 
of this House have asked for many 
enquiries into the different aspects- 
of administration. I want a thorough' 
enquiry to be made regarding the- 
foreign exchange position, to fix the 
responsibility on the persons who have 
brought about this state of affairs.

It is certainly a good sign of the 
times that Government are taking keen 
interest in the economic activities of 
this country. The scope of the publtc 
sector has been widened. But it is 
very vital that our public undertak-
ing? should be managed on zoor»- 
efficient lines. For this, they should 
combine the efficiency of til*-
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private sector and the vigilance of 
ihe Government Departments In 
.fact, the very idea of forming inde- 
jjendent corporations is to manage our 
affairs on a more commercial and 

.economic basis and not to get involved 
in  the red-tapism of Government

Hie small-scale industries play an 
important part in the economy of our 
country The small-scale industrial 
organisation is not of recent origin, 
since it dates back to some seventy 
-or eighty years This industry has 
.spread its tentacles all over the 
.country, and it manufactures articles 
according to the local requirements 
and needs It Jias also created a great 
•employment potential

In an under-developed country like 
India, there is ample scope for em-
ployment opportunities m the small- 
scale industries It is not necessary 
that large units alone should produce 
all the accessories and component 
parts A certain percentage of the 
components and accessories can be 
produced by the smaller units at 
more economical costs It is worth 
the while observing that Japan has 
reached perfection m the process of 
manufacturing components and acces-
sories in smaller units So, develop-
ment of small-scale units could pro-
vide larger employment opportunities 
m our country

It is natural, therefore, that our Go-
vernment have provided ample scope 
for the development of small-scale 
industries in the Second Five Year 
Plan They have earmarked nearly 
Rs 55 crores in the Second Five Year 
Plan as against Rs 5 crores m the 
First Five Year Plan

When the tempo of development of 
small-scale industries increases, the 
demand for money will be felt more 
and more So, the plan for financing 
small-scale industries should be made 
more flexible to meet the increasing 
demands In the public sector. Gov-
ernment have planned to invest near- 
Jy Rs 1500 crores, and m the private 
sector, the investment is about Rs.

2500 crores. As against these huge 
amounts a mere sum of Rs 55 crores 
for small-scale industries looks very 
meagre There must be a proportion 
and parity among these two sectors of 
industrial development

Without proper financing and credit 
facilities, nothing can be done for the 
development of small-scale industri-
es The present difficulties of the small 
business units are so acute that they 
are not able to secure modem machi-
nery and equipments to utilise the 
vast man-power It becomes, neces-
sary, therefore, that a sound system 
of instalment credit be considered, 
chiefly to encourage the purchasing 
of modem machinery and equipment; 
and the credit co-operative banks 
should expand their function in the 
industrial field also Government 
should be liberal in granting loans for 
the purchase of modem equipment 
and machinery At present, Govern-
ment are restnctmg loans to 60 per 
cent, for the purchase of certain 
machinery such as electric furnaces 
etc This percentage should be raised 
up to 90 per cent

Then, again, Government are charg-
ing interest at the rate of 6 per cent 
for loans utilised for the purchase of 
certain machinery costmg over 
Rs 15,000 Such a high rate of interest 
would certainly hamper the develop-
ment of industries But Government 
charge only 2} per cent m the case of 
the shipping companies The period of 
repayment of the loan should be ex-
tended to ten years, and the first ins-
talment should start one year after 
the factory starts production

I am told that m the Delhi industri-
al estate, Government are charging ten 
per cent as rent on the cost of the 
factory building I would submit that 
the profit motive should not be the 
chief criterion for giving loans In all 
industrial estates the rental charges 
should not exceed 4 per cent

The present arrangement for the 
supply of raw materials to the small 
entrepreneur* is not at all sufficient
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to meet their normal production re-
quirement*. I t  tiiis situation continues, 
then the v«nr purpose of our Plan 
will be defeated. They should have 
the guarantee of having a continuous 
supply of raw materials, and they 
should 'fee allowed to have a smooth 
working of thieir factory. .

Finally, I would like to submit that 
the Small-Scale Industries Board is 
nothing but a board of officials. It is 
completely official-ridden. Out of 44 
members we And that only five are 
non-officials. Of course officials are 
necessary to defend government poli-
cies and programmes, but such a huge 
army of officials Is not required for 
that purpose. I would request that 
some more experienced non-officials 
may be included in the Small Scale 
Industries Board.

17 hr*.
The Government is also unwise in 

either restricting or totally prohibiting 
certain items of imports which are 
very essential to the development of 
our country. As an example, I would 
cite the import of electric motors for 
agricultural purposes. The Madras 
Government has repeatedly urged the 
Centre to give it nearly 15,000 motors. 
That is what the State requires. But 
in spite of this, the Central Govern-
ment has given that Government 
licence to import only 700 motors, and 
that too through two foreign concerns.

It is also not clear why the Govern-
ment, while allowing the import of 
motors, has not allowed the import of 
main accessories like starters and 
switch gears. Without these equip-
ments the motor is incomplete. As a 
result of this, the poor agriculturists 
are resorting to black market to pur-
chase their needs.

Sbti Gajendra Prasad Sinha (Pala* 
mau>: This is the first time that we 
are not having the same type of criti-
cism from the Opposition against the 
Commerce and Industry Ministry as 
we used to gat We remember that 
even during question hour soma of

our friends from the Congress Bandi-
es also used to criticise Government in 
laying stress on a liberalised policy as 
far as foreign investment is concern-
ed and as far as foreign experts a n  
concerned, meaning that we are more 
and more relying on foreign experts 
and foreign aid. But as a  matter ef 
fact, any under-developed country 
has to do that.

I am not one of those who always 
look down upon the five year plans el 
Russia or China. If I remember 
aright, even in those days of their 
first plan in Russia, they had to invite 
thousands and thousands of experts 
from Germany. More than 8000 
engineers were invited from Gangway 
when the first phase of Russia's 
national development was going on. 
Not only engineers, but even financial 
aid was provided by Germany. Above 
all, even a trade delegation was In-
vited by Russia to come for sightsee-
ing. With their help, Russia at that 
time was able to get finance from 
Germany.

Of course, our policy of non-align-
ment has given a better opportunity 
to us in that we are getting financial 
and technical aid not only from one 
bloc, not only from America or other 
highly industrialised countries of the 
West, but also from Russia, Czechoslo-
vakia and other countries. In fact, 
from the latter source, there has been 
some response, though the response is 
not so encouraging. Our policy is that 
we are prepared to accept help from 
both sides. As time goes on, we would 
like to get greater and greater help 
from Russia.

Just now my hon. friend, Shri V. 
P. Nayar, said that there had been no 
change in the pattern of our export- 
import trade. But I -wholly disagree 
with him. We have always said that 
we are prepared to trade with Russia 
as well as other industrialised nations. 
We have always welcomed any exter-
nal help provided it is not given with 
any condition. That is our open. poHcy 
and we hope that Government will 
try to maintain the same attitude and
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try to give better facilities to foreign 
investors so that our pace of industri-
alisation may be rapid.

There has been some criticism by 
.some friends that the public sector 
has been given undue importance and 
it is allowed to expand at the cost of 
the private sector. The policy was 
first laid down in our Industrial Policy 
Resolution of 1948. Even in the Reso-
lution of 1958, there wa$ not 
much deviation from ' the original 
policy. Even in the Resolution* of 
1956, though it has been accepted that 
the public sector will have greater 
say in expansion, the rate of expan-
sion was never mentioned. Not only 
tha t Even in the Schedule A, where 
industries in the public sector were 
fixed, it Was also mentioned that the 
cooperation of private industry 
would be sought. In spite of all this, 
we always hear through literature dis-
tributed by organisations supporting 
private industrialists that the public 
sector is being unnecessarily expand-
ed at the cost of the private sector.

Even if the public sector is not ex-
panded, let us ask if the private sector 
is capable of coping with the effort 
needed to attain the targets fixed in 
our Plan. Have they got sufficient 
resources? Have they got sufficient 

' financial backing with them? What do 
we see today? Even to maintain the 
progress in the private sector, the 
State has to come to their help. The 
State has to guarantee import of 
materials by big industrialists. Not 
only tha t For their housing scheme, 
the State has to come to help. There 
are many ways by which State aid 
is needed in the private sector. In 
this view, if the private sector is left 
without restriction, is it possible that 
our industrial progress will be rapid? 
I do not think so; as a matter of fact, 
we will then not be able to attain 
our targets of production or invest-
ment

We would have liked that far from 
restricting sphere of the public sec-
tor, it should have expanded. As a 
matter of fact, some mar* industries

—say further expansion of the ce-
ment industry—might have come 
under the purview of the public sec-
tor. I say this because today the pub-
lic sector has to deal with those in-
dustries which do not give us immedi-
ate return, i

Sometimes, in the House we have 
to face criticism that we are not get-
ting sufficient return from the public 
sector. I think it is not possible when 
we look into the items which have 
been undertaken by the public sec-
tor. The private sector is mostly inter-
ested in the production of those arti-
cles in which they have more profit 
Naturally, the entire energy of pri-
vate industrialists is diverted towards 
securing producing units which can 
easily give high and immediate re-
turn.

It has been said that the public 
sector should improve and that they 
have no proper hands to manage in-
dustries. That difficulty is there and 
it is not possible to create within a 
short time the administrative cadre 
necessary especially when the pace of 
industrialisation in the public sector 
is so rapid. It is not possible to have 
a managerial staff; they have to get 
the necessary training. But, I would 
only request the Government to give 
proper attention to the creation of an 
industrial cadre. As far as possible, it 
should avoid the ICS and IAS officers. 
We have seen some of the public sec-
tor industries like the Chittaran]an 
and the Hindustan Aircraft being 
managed by technical hands and they 
are doing quite well. So, why not 
create an industrial cadre especially 
of people taken from the technical 
side, who may be given opportunities 
to visit foreign countries, those coun-
tries where the industries are being 
run in the public sector? We should 
try to send some people to Russia and 
China to get proper training for run-
ning industries in the public sector.

Another criticism againft industries 
in the public sector is thaf the cost of 
production la very hitfk That la a
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general defect which seams to be 
common even in other countries where 
planning has been done and where 
things have· been taken over by the 
public sector. In that respect also, I 
would suggest th~t for the present, as 
in the Railways they have given up 
the high building construction, in most 
of the industries proper care should 
be taken to see that large amounts 
are not locked up because we are fin1 
ancing them through for_eign invest-
ment, foreign loan and foreign aid 
which we will have to repay. If we 
are not able to run them successfully, 
if the cost of production in the pub-
lic sector is not brought down, if there 
is no economy· in administration, it 
might be that after some time when 
we will have to start repayment of 
the loans, we might be put to difficul-

. ties. 

I would like to say a few words 
about the place where I come from 
Chota Nagpur. Though it is very rich 
in minerals, the general conditions of 
the people there, the standard of liv-
ing ls most miserable. That area is 
one of the poorest areas in the coun-
try. I am gtad that recently our hon. 
Minister is doing his best to have a 
heavy machinery plant at Ranchi. We 
would also request him to realise that 
greater and greater industrial deve-
lopment of the country is,possible only 
when in the beginning of our Plan we 
give up the idea of regional distribu-
tion of industries, especially when the 
question of heavy industries comes in. 

We fully agree that every region 
should be given a fair chance but not 
at the cost of economy. Coal, steel 
and most of the other raw materials \ 

. are there available; and it ·is proper 
that some of the heavy. industries 
should be located there if it is econo-
mical to do so. 

• 

. We were trying our best to have a 
l;teel plant for Bihar. Unfortunately, 
when we could not get it, the then 
Industry Minister, Shri T. T. Krish-
namachari promised that the fourth 
steel plant Will be located somewhere 
in Chota Nagpur near the Damodar 
Valley proje<:t. 'I do not know what 

progress has till now been made. But, 
there should be no deviation from the 
declared policy of having another 
steel plant in Chota Nagpur. 

I would also like to say a few 
words about small-scale industries. U 
further investment is made in agrl .. 
culture, other areas in Bihar may 
have more agricultural production but 
it is not possible to have agricultural 
development here in this area. So, if 
we want to raise the economic condi-
tion of the people in those areas, we 
have to provide them with small-· 
scale industries. 

I am also thankful to the Commerce 
and Industry Minister, because .I have 
read in some paper that at Ranchi 
they are going to have an industrial 
estate. Today the greatest difficulty In 
the matter of having rapid progress 
of smaIT-scale industries is field work 
has been neglected to some extent 
and to many industries have been 
opened. As far as field work is con-
cerned, proper finance should be pro-
vided to_ small-spale industries. But, 
finance alone wi'll not solv~ the pro-
blem. The small-scale industries 

.... have to face competition with most 
of the big and large-scale industries. 
Unless a demarcation is made of the 
field of small-scale and ' large-scale 
industries it is not possible for the 
small-scale industries to develop. 

During the war period the small-
scale industries developed not only 
in Chota Nagpur but in many parts of 
the country and production went up. 
In Punjab, the cycle accessories, sur-
gical instruments and the manufac-. ' ture of many other articles develop-
ed because of the shortage of machi-
nery and import. Similarly, today we 
are faced with a shortage of foreign 
exchange. Why not we give a greater 
fillip to the small-scale industries 
now? They can only thrive when 
there is a clear demarcation of the 
field between small-sca1e and large-
scale industries. 

In the shoe-making and leather in-
dustry, there is good scope and we 
have a very good market in Russia 
and c:i!ina. We can be able to solve 
some of our unemployment problemE 
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by diverting small resources towards 
the development of leather goods, 
household utensils and most of the 
accessaries or component parts of the 
automobile industry. All these things 
are possible only when we make a 
clear demarcation and we do not allow 
the big units to produce the articles 
reserved for the small-scale industries.

Shri Basappa (tfiptur): The Second 
Plan lays very great emphasis on the 
industrial development of the coun-
try as against the First Plan’s em-
phasis on the agricultural sector. 
Hence, the responsibility of this 
Ministry has increased—I may say— 
hundred fold. The Ministry is ex-
panding and that is a good sign ot the 
progress.

When we look 'at these things, the 
flrst thing that strikes us is the agita-
tion that is going on in the country 
between the private sector and the 
public sector. The advocates of the 
private sector know full well the in-
dustrial policy explained in 1956. 
They say that the public sector is en-
croaching on them though there is 
great scope for them to develop. It 
neither benefits the public sector nor 
the country.

When we wanted a socialist pattern 
of society, it is natural that the public 
sector should take up more and more 
of the activities Though some credit 
may be given to the private sector’s 
work in the past, it has not proved 
equal to the task before us. So, it is 
but natural that the public sector 
should take more and more of the res-
ponsibility so that this country may 
be industrialised quickly. The Gov-
ernment has taken on hand a num-
ber of public undertakings. There is 
not enough technical personnel. The 
dividend declared by the public under-
takings is not commensurate with the 
investment. But, there is no reason 
why we should not go ahead if ws 
correct our mistakes.

In the private sector, there may be 
able persons to handle the industries. 
But when so much capital is invested 
in public undertakings, they should be

run properly. You yourself know,
Sir, when we visited Bharat
nics Ltd. that there was Idle-
capacity there. In public
ings, these idle capacities should be
fully utilised.

, Then there is this question of large- 
scale versus small-scale industries; 
there is this agitation. This country 
requires both. Large-scale industries 
require a lot of money but to meet 
large-scale demands of consumer 
goods, we should have them. But, as 
the biggest problem in our country Is 
the problem of unemployment, we 
cannot solve it by machine-making in-
dustries alone and so we should have 
small-scale industries also. So, there 
should be co-ordination between 
them. We should make greater 
allotments for this purpose. Some 
States do not take advantage of these 
grants—we should know why. Bs. 10 
lakhs was sanctioned to Mysore Gov-
ernment but they did not come in 
right time to take advantage of it; at 
the last minute they came but were 
unable to get it. The hon. Minister 
was pleased to tell us that this would 
be included in the next allocation. It 
is a great encouragement for us. The 
impact of these small scale industries 
is not felt in the country and that is 
why even with a large army of un-
employed people in the rural areas 
and a number of regions, we are not 
going forward. The hon Minister 
should see that there is proper imple-
mentation of the small-scale indust-
ries programmes m the country.

There is another conflict as to 
whether the ambar chcrkha is going to 
produce all the textile needs of ours. 
There is another agitation about it. 
We have not given a proper chance 
to it. only after doing that we can 
decide upon that question. The manu-
facture of ambar charkha should be 
g>ven encouragement by allotting 
more money than now. Of course, the 
Finance Minister may not see eye to 
eye with the Commerce Minister or 
the Commerce Minister may not see 
eye to eye with the Planning Minister. 
All these things are there. Bat, a good



9ttx  Demand* for Grants 20 AUGUST 1MT Dtm andt for Onmt* 9003

experiment must be made to Had out 
whether all our requirement* can be 
met bjrambarchsrkha and hendtoeai.

Then there are other questions 
When we discuss this, the regional dis-
parities come up and we should stress 
this point so that backward areas will 
be developed. New units must be 
allocated to those areas so that there 
may not be discontent m the minds of 
the people. I can understand the 
technical and financial and other im-
plications with regard to basic indus-
tries. But, so far as consumer goods 
Industries are concerned, they can be 
located in various places so that the 
whole country may be industrialised 
properly There are so many other 
questions also—about foreign ex-
change position, our friends have al-
ready told There are a number of 
things m which we can save foreign 
exchange and earn also We have got 
our import restrictions In my 
constituency, we can expand coffee 
production and send to countries 
which demand We are not increasing 
the area inspite of our best efforts and 
we have not taken a decision on the 
Plantation Enquiry Committee’s re-
port Then it becomes too late So, 
Government should pay more atten-
tion to this Large areas in Malnad 
are kept idle, they can be converted 
into coffee plantations People will 
feel that backward areas are develop-
ed and We can earn lot of foreign ex-
change Coming nearer home, in my 
constituency, we have got a number 
of industries like Coconut Industry 
and arecanut industry It relates to 
Agriculture Ministry But there are 
Committees for these things in Com-
merce Ministry They make valuable 
recommendations and the Government 
should implement them There are 
certain diseases for crops like these, 
large number of faihilies live on these 
industries Some loans will have to 
be granted All these schemes will 
make industries self-sufficient.

There is so much shortage of cement 
and black-market also There ere 
large quantities of lime-stone* in my 
constituency near my native place 
ChlkanaikenpalB It was also found 
that a cement factory could-be started

there. I request the hon. Minister to 
look into the papers from the Mysore 
Government and gee that the naWist 

_ industry is located there. T hen  Ss 
also the question of starting co-
operative sugar mills. But, I know 
the value of the time of the H one 
and I do not want to take up much 
of that time There is enough scope 
for development in aH these directions. 
Mysore silk is very well known. The 
mulbery growers should be given 
sufficient help in loans and other 
things. Nearly 79,000 families will be 
benefited.

Once we were assured that a stain-
less steel factory would be established 
there A small plant a t the side of 
the Badravati is very well suited. 1 
do not know why it has been given up. 
Anyhow, the Government should *ee 
that a stainless steel factory is estab-
lished as it was originally thought of. 
Of course, to do all this the local State 
Government must come forward. I t  is 
really in a mood to help all these in-
dustries, but it is lacking in financial 
resources Therefore, they have come 
to the Centre, and the Central Govern-
ment has assured them to give Rs. SO 
crores in all Now they have reduced 
it to Rs *4 crores, and they have said 
that if the Mysore Government is 
going to raise its revenue they will 
come forward with Rs 20 crores The 
Mysore Government has now submit-
ted its proposal for raising the 
revenue I hope the Government of 
India will now give the full quota of 
Rs 20 crores as promised before to 
make the Second Five Year Plan end 
industrial development of not only 
Mysore but of the whole country a 
success

Shri N. R. Muniaamy (Vellore) Mr 
Speaker, Sir, the prosperity of the 
country is very well gauged by the 
industry and the trade.

Mr Speaker: I think the hon Mem-
ber has much to say He may conti-
nue tomorrow
17 32 hrs

The Lok Sabha then adjourned #11 
Eleven of the Clock m  Wednesday 
(he 21st August, 1M7.
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ORAL ANSWERS 
TIO NS 

TO QUES- U.S. Q. Subject COLUMNS 
8821-58 No. 

s. Q. 
sNo. 

968. 
969. 

Subject COLUMNS 729 Jemadars in Army 

Gold Smuggling • 8821-26 
Orphans and unattached 

children 8826-29 
970. Soldiers' Homes in 

Punjab 8829-30 
971. Exchange of students 

for Technical experience. 8831-32 
972. Rupee Oil Company . 8832-35 
973. National, Discipline Scheme 8836-39 
974. Voluntary cut in Salaries . 8839-41 
975. Disparity in incomes • 8841 -43 
977. High Power Coal Council 8843-45 
978. Khamaria Market, Jabalpore 8845-46 
979. Mica resources in Kerala 8846-48 
980. Discovery of limestone 8848 
981. Team on irrigation and 

power projects • 
982. Territorial Army 
983. Janta Policy 
985. Rupee stabilization credit 

S.N.Q.No. 
15. Floods in Brahmaputra 
16. Floods in Kosi River 

WRITTEN ANSWERS TO 
QUESTIONS-

S.Q 
No. 
976. 
984. 

986. 

987. 

988. 

989. 

990. 

991. 

992. 
993. 

994. 
995. 

996. 

997. 

998. 

Indians abroad 
Import of spring steel 

wire 
Ondal (Burdwan Dis-

trict) Airfield 
Indian Administrative 

Service 
Ordnance Factory 

at Bhandara 
National Fundamental 

Education Centre 
Recruitment of Scienti-

fic and Technical 
Personnel 

Village Panch::.yats in 
Manipur Hill Areas 

Hotel at Durgapur 
Drilling operations 

Godavary Basin 
in 

Iron ore at Theerthamalai 
Lime-stone in Dharam-

/ kot 
Boy Scout and Girl 

Guide Movement 
Burmah-Shell and Assam 

Oil Company Sc-
holarships 

Infiltration into J ammu 
and Kashmir by 
Pakistanis 

999. Aeromagnetic survey 
1000. Bareilly Cantonment 
1001. Forged currency notes 
1002. Fire in Delhi University 
1003. Survey of Godavari Basin 

8848-49 
8849-50 
8850-53 
8853-84 

8854-56 
8856-58 

8858-83 

8858 

88,58-59 

8859 

8859-60 

8860 

886o-6I 

. 8861 

8861 
8862 

8862 
8862-63 

8863 

8863 

8864 
8864-65 
8865-66 

8866 
8866 
8867 

Ordnance Corps 
730. Excavation at Chandra-

ketugarh 

8867-68 

8868-69 
8869 731. Happy Training Diploma 

732. Welfare of Scheduled 
Castes 

733. Motor accidents in Delhi 
734. Translation of Act~. 
735. Excise offences 
736. Education system for 

rural ropulation 
737. Training in Rifle shooting 
738. Settlement of land 
739. Export ofOrissa minerals 
740. Road accidents in Delhi 
741. Travelling allowances of 

Ministers 
742. Utkal University Building 
743· Improvement of Libra-

ries, Laborartories 
and Salaries of 
l)niversity Teachers 
in Orissa 

schools 

8869 
8870 
8870 
8870 

8870-71 
8871 

8871-72 
8872 

8872-73 

8873 
8873-74 

8874 
744. Multi-purpose 

in Orissa. 
'.'45· Travelling 

8874-75 
zllowances 

of Ministers 
746. Mining Licence 
747. Destruction of Tobacco 

Crops 
748. Harijan Welfare Board. 
749. Pakistan Nationals in 

Bombay. • 
750. Cultural relation with 

West Asian countries 
751. Southern Zonal Conucil 
752. Regular temporary estab-

lishment of Assis-

8875 
8876 

8876-77 
8877 

8877 

8877-78 
8878 

tan ts 8878-79 
Grants for Scheduled 753. 

754. 
Castes in Kerala 8879- So 

1-Iostels for Tribal and 
Scheduled Castes 
students in Tripura 888o-8r 

755. 

756. 

757. 
758. 

Professors in M. B. B. 
College, Agartala 

Development of Regio-
nal Languages in 
Andhra . 

Teachers in Delhi Schools 
Trained Graduate 

Teachers in Delhi 
Schools. 

MESSAGES FROM 
SABHA 

RAJYA 

(a) Secretary reported the 
following messages from 
Rajya Sabha : 
(i) That at its sitting held 
on the 12th August r957 
Rajya Sabha had passed 
the Indian Succession 
( A.ne:'!dinent) Bill . 

8881 

8881-82 
8882 

8882-83 
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(b) That it  its fitting held 

on the 13th August 1 9 5 7  

Rajya Sabha had p u w  
the Miniuuin wages 
(Amendment) Bill •

/ (S) Secretary alio reported a 
message from Rajya Sabha 
that Rajya Sabha concurred 
with the motion to refer the 
Navy Bill to a Joint Com
mittee. .

BILLS PASSED BY RAJYA 
SABHA LAID ON THE 
TABLE . . . .  8884

Secretary laid on the Table the 
following two Bills as passed 
by Rajya SaWha:
(x) Indian Succession 

(Amendment) Bill .

(2) Minimum Wages
(Amentment) Bill.

CALLING ATTENTION TO 
MATTER OF URGENT 
PUBLIC IMPORTANCE 8 8 8 5

Shri Sonavane called the 
attention Of the Minister 
of Home Affairs to the ex
tent and magnitude of the 
recent floods in Jamuna, da
mage caused to property and 
crops and fcpecific measures 
so tar taken Dy Government 
to relieve distress and to 
rehabilitate the affected

Suhjtct j Column*

persona. The Minister 
of Home Affair* (Pandit 
G. B. Pant) nude a state
ment in regard thereto.

ARREST AND DETENTION
OF A MEMBER 8 8 8 5 - 8 6

The Speaker informed Lok 
Sabha that he had received 
a letter on from the Deputy 
Superintendent of Police,
Jaipur City intimating of 
arrest of Shri Harish Chandra 
Shanna on die 16th August.
1957 for having committed 
an offence under section 309 
of I. P. C. and his detention 
in Central Jail, Jaipur.

DEMANDS FOR GRANTS 8886-9034 
Further discussion on the 

Demands for Grants in 
respect of the Ministry of 
Heme Affairs concluded.
On the Demands the House 
decided, Ayes 156; Noes.
4$. The Demands were 
accordingly voted in foil.

Discussion on Demands for 
Grants in respect of the 
Ministry of Commerce and 
Industry commenced.
The discussion was not con
cluded . . . .

AGENDA FOR WEDNESDAY, 
ziST  AUGUST, 1957.

Further discussion on the 
Demand for Grants in 
respect of the Ministry of 

Commerce and Industry




